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LOK SABHA

Saturday, May 9, 1959/Vaisakha 19,
1881 (Saka)

The Lok Sabha met at Eleven of
the Clock,

[{Mr SrpEaRErR i the Char]
11 hrs

DEATH OF DR KESHAVLAL VITH-
ALDAS THAKKAR

Mr. Speaker: I have to inform the
House of the sad demse of Dr Kesh-
avial Vithaldas Thakkar, who passed
away on the 4th May, 1959 at Bhav-
nagar at the age of 79

Dr Thakkar was a member of the
Provisional Parliament in the years
1950-52

I am sure the House will join with
me 1n conveying our condolences to
the family of Dr Thakkar

The Housc may stand in silence for
a minute to express its sorrow

(The Members then stood in silence
for a mwnute)

1102 hrs
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE COMPANIES
Acr

The Deputy Minister of Labour
(Shri Abid Ali): With your permis-

414 (A1) LSD—1
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sion, on behalf of Shm Kanungo, 1
beg to lay on the Table, under sub-
section (3) of Sectian 641 of the Com-
panies Act, 1956, a copy of Notification
No GSR 521 dated the 2nd May,
1859 making certain alteration to the
regulations contained in Table A of
Schedule I to the Act [Placed w
Library, See No LT-1843/59)

AMENDMENTS TO HicH Courr Jupces
TRAVELLING ALLOWANCE RuLms

The Minister of State in the Min-
istry of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (3) of Section 24 of the High
Court Judges (Conditions of Service)
Act, 1954, a copy of Notification No
G SR 48 dated the 17th January, 1959,
making certain further amendments to
the High Court Judges Travelling
Allowance Rules, 1956 [Placed
Library, See No LT-1442/59})

STATEMENT re FORGED PASSPORTS

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
On 5th May there was a question in
the Lok Sabha in respect of forged
passports There were a number of
supplementaries also The informa-
tion we could give in reply appeared
to be mnadequate Therefore, enquir-
1es were made from the Chief Com-
missioner of Delh1 and the pohice off\-
cers, Delh;, and a statement has been
prepared which I seek your permis-
sion to lay on the Table of the House
[Placed n Library, See No LT-1444/
59]

Mr Speaker: I will circulate copiee
of this
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OOMMITTEE ON GOVERNMENT
ASSURANCES

MiINUTES

Pandit Thakor Das Bhargava (Fhs-
sar): I beg to lay on the Table the
Minutes of the sittings (Eleventh,
Twelfth and Thirteenth) of the Com-
mittee on Government Assurances
held during the Seventh Session.

11,04 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
wSecretary of Rajya Sabha:—

(1) “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at 1ts sitting held on Wedhesday,
the 6th May, 1959, passed the
enclosed motion concurring in the
recommendation of the Lok Sabha
that the Rajya Sabha do join m»
the Joint Committee of the Houses
on the Bill further to amend the
State Bank of India Act, 1956. The
names of the members nomunated
by the Rajya Sabha to serve on
the said Joint Commuttee are set.
out 1n the motion

MOTION

‘That this House concurs m the
recommendation of the Lok
Sabha that the Rajya Sabha
do join in the Jont Committee of
the Houses on the Bill further to
amend the State Bank of India
Act, 1955, and >esolves that the
following members of the Rajya
Sabha be nominai~d to serve on
the said Joint Com nittee:

1. Shri K. P. Madhavan Nair

2 Shri Tika Ram Paliwal

3. Shri Jaspat Roy Kapoor

4 Shremati Pushpalaia Das

5. Shnn Jadav)i Keshavii Modi

6. Dr. Anup Singh

7. Shri N. M Lingam

8. Syed Mazhar Imam

9. Shn Jagannath Prasad
Agrawal

10. Shri Niranjan Singh

11. Shri Perath Narayanan Nair

12. Shn Harihar Patel

18. Shri Mulka Govinda Reddy

14. Dr. P. J. Thomas
I5. Dr. B. Gopala Reddy’.”

(2) “I am directed to inform the
Lok Sahha that the Rajya Sabha,
at ,ts siting held on Wednesday,
the 6th May, 1959, passed the en-

osed motion concurring in the:
Tecommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
Oh the Bill to provide for the
farmation of certain Government
o} Government-associated banks
83 subsidiaries of the State Bank
of India and for the constitution,
Mgnagement and control of the
Sibsidiary banks so formed, and
for matters connected therewith,
O jncidental thereta. The names
or (he members nonunated by the
Riyyya Sabha to serve on the said
JGint Committee are set out in

motion.

MOTION

‘That this House concurs m the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
en the Bill to provide for the
formation of certain Government
or Government-associated banks
as subsidiarfes of the State Bank
of India and for the consttution,
management and control of the
subsidiary banks so formed, and
for matters connected therewith,
or incidental thereto, and resolves
that the following members of the
Rajyva Sabha be nomnated to serve
on the said Joint Committee: —

Shr: K P Madhavan Nair
Shr1 Tika Ram Paliwal

Shr1 Jaspat Roy Kapoor
Shrimat: Pushpalata Das
Shri Jadav;: Keshav)i Modi
Dr Anup Singh

Shri N. M. Lingam

. Syed Mazhar Imam

Shn Jagannath Prasad Agra-
wal .
10 Shri Niranjan Smgh

11. Shri Perath Narayanan Nair
12. Shr1 Harihar Patel

13. Shin Mulka Govinda Reddy
14. Dr. P. J Thomas

15. Dr. B. Gopala Reddy'”

WCEIDN N =
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(3) “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at 1ts sitting held on Wednesday,
the 6th May, 1959, passed the en-
closed motion concurring in the
recommendation of the Lok Sabha
that the Rajya Sabha do jom in
the Joint Committee of the Houses
on tht Bill further to amend the
Banking Compames Act, 1849 The
names of the members nominated
by the Rajya Sabha to serve on
the said Jomt Committee are set
out in the motion

MOTION

‘That thugs House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join mn
the Joint Committee of the Houses
on the Bill further to amend the
Banking Companies Act, 1949, and
resolves that the following mem-
bers of the Rajya Sabha be nomi-
nated to serve on the said Joint
Committee

1 Shr1 Tarkeshwar Pande

2 Shnm P S Rajagopal Naidu

3 Shrimat: Sharda Bhargava

4 Shr1 M Govinda Reddy

5 Shri Lavy Lakhamshi
6
7

Shr: Mahesh Saran

Shr1 Trimbak Damodar Pus-

take

8 Shn Nawab Singh Chauhan

9 Shn V C Kesava Rao

10 Shri M D Tumpalhwar
11 Dr Ra) Bahadur Gour

12 Shr: Rajendra Pratap Sinha
13 Shr1 Kamta Singh

14 Shn A Chakradhar

15 Dr B Gopala Redd1’”

(4) “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its siting held on Friday, the
8th May, 1959 passed the enclosed
motion concurring in the recom-
mendation of the Lok Sabha that
the Rajya Sabha do jon in the
Jomnt Committee of the Houses on
the Bill further to amend the Com-
panies Act, 1956 The names of
the members nomunated by the

VAISAKHA 19, 1881 (SAKA) from Rajya Sabha 16028

Rajya Sabha to serve on the said
Jommt Commutitee are set out in the
motion

MOTION

‘That this House concurs min the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Hous-
« on the Bill further to amend the
( ompanies Act, 1956, and resolves
thit the following members of the
Rajya Sabha be nommated to
serve on the said Joint Commut-
tee —

1 Shn Khandubhai K Desa:

2 Shr1 T S Avinashilingam
Chettiar '

1 Shn P D Humatungke
Shr Babubhai M China:
Shr1 J S Bisht

Dr R P Dube

Shr1 Akbar Al Khan

Shr1  Awadheshwar Prasad
Sinha

9 Shri ¥ T Leuva

10 Shri1 VI P Bhargava

11 Shn R S Doogar

12 Shn J V K Vallabharao
13 Shit H D Rajah

14 Shnn V K Dhage

15 Shri Rohit M Dave”

(5) “In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am dirccted to return
herewith the Bengal Finance
(Sales Tax) (Delh: Amendment)
Bill 1959 which was passed by the
Lok Sabha at 1ts sittng held on
the 1st May, 1959, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha m regard
to the said Bill”

(6) “In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Conduct of
Business 1 the Rajya Sabha, 1
am directed to informs the Lok

® =3 A VA
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[Secretary]

Sabha that the Ra)ya Sabha, at
its sitting held on the 7th May,
1859, agreed without any amend-
ment to the Dasplaced Persons
(Compensation and Rehabilita-
tion) Amendment Bill, 1059,
which was passed by the Lok
Sabha at its sitting held on the
4th May, 1959”

1105 hrs.

PUBLIC ACCOUNTS COMMITTEE

EIGHTEENTH REPORT

Dr P. Subbarayan (Tiruchengode)
I beg to present the Eighteenth Report
of the Public Accounts Commuttee on
the Appropriation Accounts (including
Proforma Commercial Accounts)
(Civ1l) 1955-56 and Audit Report,
1957

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ABNORMAL RISE IN PRICES oF SubaAr IN
UP

Shri S M Banerjee (Kanpur)
Under Rule 197, I beg to call the atten.
tion of the Minister of Food and Agn-
culture to the following matter of
urgent public ymportance and I re-
quest that he may make a statement
thereon

“The abnormal rise 1 the prices
of sugar in Uttar Pradesh and the
steps taken by Government in
regard thereto”

Will you kindlv allow us to put
some questions because there were
a number of adjournment motions and
short notice questions on this?

Shri Braj Raj Singh (Firozabad)
There were several adjournment
motions

Mr. Spesker: I have recewed the
short notice question also If, how-

Calling Attention May 9, 198 “ﬂﬂfrdf Urgant Public 16030
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mportgne

ever, there are one or two questions,
1 wnll aliow

The Depaty Minister of Food and
Agriculture (Bhrl A M Thomas):
Although the production of sugar this
year 15 likely to be somewhat less tham
that of the last year, this year’s pro-
duction together with the carry-over
from the last year is sufficient to meet
the country's requirements of con-
sumption during the current sugar
year Some unscrupulous persons,
however, have been trying to create
a scare in some towns of Uttar Pra-
desh particularly in Lucknow and
Kanpur, which has led to a spurt
the prices The retail prices in Luck-
now and Kanpur have gone up by 10
to 20 per cent

For some time 1t has been the policy
of Government to increase the quan-
tity of sugar to be sold through direct
allocations by the Government and to
correspondingly reduce the ‘quantities
to be sold by the mills, while the over-
all quantities allocated by the Govern-
ment and sold by the mills remain at
the old level This has been done to
control the market conditions and the
allocations by the Government will be
strengthened as need arises It appears
some persons have wrongly spread the
rumour that the overall quota has
been reduced Thus the rise ;s totally
unwarranted and 1s temporary The
Government of India have also advis-
ed the State Governments to license
the wholesale dealers in sugar Fur-
ther, to counteract the rise, Govern-
ment have released 5000 tons of sugar
for XKanpur Lucknow Allahabad,
Agra and Varanasi duning the last four
days as against a release of about 8,500
tons during the whole of the month
of April Part of the sugar recently
allocated 1s on the move and would
soon be reaching the destinations It
15 hoped that the sugar market 1
Uttar Pradesh will soon be under con-
trol

Shri 8§ M Banerjee: I want to know
what action has been taken or 1s being
taken against those who have created
this situation Secondly, has the hom.
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!
Mmister any information about the
wholesale price per bag and retail
price in Ksnpur and Lucknow?

Mr, Speaker: The hon Minster, I
suggest, may note down the various
ponts that are raised and answer them
once and for all

Shri Tangamani (Madura)). I
would like to know the whole-sale
and retail prices for last month and
this month

Mr. Speaker: He says it has m-
creased by 10 per cent

Shri Tangamani. He said 10 to 20
per cent retail

What was the stock available in
these two cities, Lucknow and Kanpur,
during the month of April as compar-
ed to March?

Shri Braj Raj Singh. May I know
whether the mulls are selling the
sugar at the rate fixed by the Gov-
ernment to the wholesalers> Is 1t a
fact that that some 30,000 tons of
sugar less than the previous quarter
was reledsed for sale :n UP? Isite
fact that certain people who are deal-
g 1n these activities have got com-
phaity with certain officers, and the
officers are not taking action agamnst
them?

At gaw T (AQ) AN ER
TR AE W F qw ooy § F
W AR QAR §
fige & grg @R foma # oy 21
oM TR B E
2= Ao A T 1 AR T IMEIWT
aETRATG RN gw LA g
fort oz Y waT oF W@ ¥ ¥
@ ¥ 9§ TeT AR 7 feE ool 7
Dr. Ram Subhag Singh (Sasaram).

What 1s the justification to keep con-
trolled prices of sugar n UP eand

Bihar and not intreduce the same
system 1h other parts of the country?

Public Importance

Shri Assar (Ratnagir1) The price
of sugar 1n Bombay has increased upto
Rs 40 per maund when the price in
UP 1s Rs'36 per maund There 18
no control 1n Bombay May I know
what steps are Government going to
take to decrease the price 1n Bom-
bay?

Pandit Thakur Das Bhargava
(Hissar) Five towns in the Punjab
have been allowed to make tenders
whereas 1n the rest of the Punjab, ma
cities and other places in rural areas
the rates have risen too high and
they are not allowed to tender So
that they are at the mercy of those
who make purchases on account of
tender or they go to the mulls and pay
the prices that they demand Accord-
g to the previous practice m vogue,
merchants at several places had the
right to tender They got the sugar
and they distributed 1t in the mandas
and towns W.ll the hon Minister
clanfy?

Shri C. D. Pande (Naini Tal) In
view of the fact that there 1s enough
sugar to meet the year’s demand,
why 1s there the necessity of having
this tender system and restrictions on
the trade, thereby leaving scope for m
little corruption here and there wnth
the directorate occasionally indulging
in a hittle favouritism?

Shri Bibbuti Mishra (Bagaha) The
price of sugar 1s fixed at Rs 36 per
maund If the price rises beyond
that, do Government contemplate
giwving the benefit of the rise in the
price to the cane growers?

@ waw faz (wywrr) wafs
TR W §F A ) R ad ¥
ST & A FIIT AT T AT &, WL E
I Y 39g § A WA § 99
qEATY - T qW SUTET AT
wra & omar &

Shrl K. N. Pandey (Hata). Is 1t a
fact that some of the factories in UP.
and Bihar are gelling their sugar at
even less than Rs 36 per maund?
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Shri Braj Raj $ingh: I am told that
the Cabinet Mimster, Shr1 A P Jaun,
18 here in Delh: It 1s not proper that
when such an important pelicy matter
is being discussed in the House he
should not be present here

Mr. Speaker: What 1s the question
of policy matter here? The object of
having Deputy Minsters 1s to officiate
in the absence of the Ministers

Shri A. M. Thomas: It 1s proper that
hon Members are made aware of the
control that we have got on the sugar
market We have no control on the
retazl sade at all The control we
exercise 1s (1) by regulation of
releases from the various factories,
(2) by fixing ex-factory prices m cer-
tamn areas, and (3) by reserving a
certayn percentage of the production
for distribution strictly as per instruc-
tions 1ssued by Government These
are the various methods by which we
control

In the nature of things—the hon
House knows-—it would be very diffi-
cult to control the retaill market We
cannot \afford to have a far-flung
organisation throughout the length and
breadth of our country to have retail
distribution of sugar, especially when
we have not attempted 1t 1n the matter
of foodgrains When we were having
foodgrain, distribution, of course, we
have controlled distribution of sugar
also But that 1s not possible now and
I do not think any hon Member wc..ld
advocate that

With regard to the spurt in prices,
this question came up a few days back
when Shri H C Heda asked a ques-
tion has not thrs been partly due to
the scare that has been raised because
of rumours that there has been a con-
siderable shortage mm the production
of sugar? I explamned that there 1s
not so much shortage as has been
made out The production of sugar
in the current year 18 round about 18
lakh tons and this, with the carry-over
of the stock, will suffice to meet the
consumption requirements of the
entire country Agamn, 1n the pre-
monsoon period there is always some

Calling Attention May 9, 1050 to Matter of Urgent Public 16034

Importance

spurt 1n price During this period, as
you know, there 1s considerable
demand for sugar for manufacturing
cold drmks and for various other pur-
poses

If we view the whole country, it 18
only in certain centres in UP that
there has been this considerable nse;
In other areas, there is no such rise
If you take Bombay, there has not
been such rise as in the case of UP
In UP, the prices have gone up,
according to the information that we
have received, to about Rs 1-2-0 per
maund or something like that, mn cer-
tain areas

Shr1 Khushwaqt Rai: Rs 1-4-0

Shri S. M. Banerjee: From As 14 to
Rs 1.2-0

Shri A. M. Thomas: Even according
to what newspaper reports indicated,
1t comes to Rs 1-2-0 or something like
that We have been regulating the
releases so that the markets may be
adequately fed On the 29th April,
we rcleased for free sale about 1,40,000
tons We reserved 30,000 tons for dis-
tribution as against tenders One hon
Member asked whether al' tenders
are being accepted It may not be
possible to accept all tenaers Our
strategy 1n this matter is to coatrol
prices specially in the larger cities
If as a matter of fact, those areas are
adequately fed, naturally thc prices
would even out and the markets 1n the
entine country would be controlled
That has been our objcct when we
fixed control prices in UP, North
Biha1 as well as Punjab The major
part of the production of our country
1s from these areas, and if the ex-
factory prices are fixed in these places,
naturally the other markets also will
be controlled thereby It will be seen
that 1n other markets prices have not
gone up :

Pandit Thakur Das Bhargava refer-
red to the case in Punjab He has
spoken to me also about that some
time before the House agsembled. Of
course, I will look into that But
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according to our information, prices
have gone up mainly in Lucknow and
Kanpur, that 1s, m U.P, and we have
taken the necessary steps We have
made adequate releagses We have
reserved more quantity to be distr-
buted as agaipst tenders We hope
that the phase will only be a
temporary one and normal conditions
will soon prevaul

1 may al.o say something about the
ficensing procedure that we are going
to adopt The wholesale trade of
sugar 1s going to be licensed, so that
we will have better control We can
cancel \licences We can take action
also

Shr1 S M. Banerjee raised the ques-
tion as to what action we have taken
No cases have come to our notice to
the effect that sugar mills have sold
at more than the ex-factory prices,
where the ex-factory prices have been
fixed So that it 1s not possible to
take action If any case 15 brought
to our notice certainly we will take
necessary action

Shri Bibhat: Mishra: What will be
the fate of the sugarcane growers”? If
the sugar price rises, do Government
contemplate giving the benefit of the
rise to the cane growers”

Mr. Speaker We are not going mto
details now We seem to be going
away from one question to the other
—the whole question of sugar produc-
tion, sale, distribution, prices to be
paid to the agriculturists The whole
thing 1s not now before the House

Shr1 Braj Raj Singh Last year dur-
ing the off-season period, when we
adjourned for three months fo1 1ccess,
the Government 1ssued an Oidinance
for the export of sugar Since then,
the sugar position has been going from
bad to worse I fear that within the
next three months, when Parliament
will not be 1n session, there may be
a sugar famune m India  So I would
request you

Mr. Speaker. Nobody will die ol
sugar starvation 1 do not know for
whom hon Members are talking Hon
Members are talking as 1f we are born

Publc Importance

1n sugar and will die m sugar Every
small matter becomes an mmportant
matter 1 am not gong to allow this.
For whose benefit are these matters
raised” 1 do not know What 2
sugar 1s not available? We can take
to pur and vanous other things The
same emphasis 1s laid on foodgramns,
sugar, soap, toilets and cosmetics! I
am afraid that cannot be allowed,
(Interruptions) One hon Member
was suggesting: why don't you intro-
duce control all over the country®
Another hon Member asked the ques-
tion when there 1s plenty of sugar,
why do you have control> Control
brings black-market along with 1t
BEqually, absence of control makes
people corner In between what 1s 1t
‘that the Government want to do”
What 1s thic control for? I expect an
answer from the hon Minister What
1s the need to give hcences? Pandit
Thakur Das Bhargava asks why don't
you give to others also

The Minister of Food and Agrienl-
tare (Shri A. P, Jain): The position 1s
that the Government 1s carefully
watching the situation Now, for the
time bemng we have decided to license
the wholesale dealers in UP and also
in other States We hope that as a
result of this licensing, we shall be
able to control the situation It 1s
always an assessment of the situation
and anybody who deals with the matter
has to take action according to the
assessment That 15 our assessment
and we hope that the trouble will not
continue for long

Mr. Speaker* If there is no control
what will happen? Formerly when
we had controls when everybody con-
cerned was for controls the late Raft
Ahmed Kidwai and Rajagopalachar:
Jommed and removed the controls.
‘Here sugar is not such a thing that if
it 1s not taken people will die of
starvation What 1s the need for
control?

Shri A. P. Jain. The need for control
1s this  While there 1s sufficient sugar
there 1s not an unhmited quantity ef
sugar and controls will discourage
hoarding and will prevent it. There-
fore, we have taken a midway line,
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that is, we are Liensing the wholesale
deglara.

Some ¥Mon. Members rose—

Miz. Speaker: I have allowed a num-
ber of questions.

Shei K. N. Pandey: Sir, my ques-
#on has not been replied to

Mr. Spesker: There 15 another hon.
Member who also says that his ques-
§ion has not been angwered

¥ would urge upon the hon Minster
this thing Whenever they them-
selves come to know of such things,
wathout waiting for questions of thus
kind they must make statements, The
Memberg here are not only Members
of Parliement but they represent lots
of people outside who would also hke
to be satisfied as to why there 13 a
spurt m the prices and what steps
Government are taking in the matter

With great difficulty I allowed the
adjournment motions 1n another form
But for that the hon Minuster would
oot have made a statement I have
msisted upon hon Ministers who are
in charge of certain things such as
Defence, Air Services, Raillways and
80 on to come to Parhament them-
selves and explmin what has happened
in cases where there 1s an accident or
something of that sort It 1s not only
ashout accidents taking away hfe
These are wmatters of life and death
when prices go up Whenever there
ia an abnormal rise in prices, I expect
the hon Minister of Food to come
before Parhiament, without warting
for questions to be put, and explain
what has happened, when the House
i 1n session But whdn the House 1s
not in session he should issue state-
ments as to why this has oecurred and
what steps Government are taking
Notwithstanding everything done by
Government, it will remove a lot of
misunderstanding about the actions of
Government,

#hri A, P. Jain: What you have sug-
gested is perfectly all mnght But
sometimes the dificulty anses because,

when we are contempiating certain
action, it the line of action 15 made
public, then, instead of producing the
correct effect, it may produce the
reverse effect.

We are also thipking upen certayp
lines; we are discussing with the State
Governments and we may take action.
But 1t 15 not always possible to make
public the lines on which we propose
to take action

Ma. Speaker: Normally, the hon.
Minister must have 1ssued a notafica-
tion There 1s plenty of nice and
plenty of sugar in the market Thus
18 all artificially done by certamn
people

Shri A. P. Jaim: It has been done;
that has appeared in the papers, nos
only in today’s papers, but in the
papers of a few days back also.

1123 hss.

STATEMENT RE EXTENSION OF
EMPLOYEES PROVIDENT FUND
ACT

The Deputy Minister of Labour
(Shri Abid All): Sir, yesterday, when
a copy of the notification, regarding
the number of workers in the motor
transport industry covered by the Pro-
vident Fund scheme, was placed here,
one hon Member said that it covered
only 5,000 workers while another hon.
friend said that it covered 23,000
workers The fact 18 that about 218
establishments i1n the private sector
employing approximately 21,000
workers and about 83 establishments
in the public sector, employing
approximately 82,000 workers are
likely to get the benefit of providens
fund scheme

Shri Narayanankutty Menon
(Mukandapuram): The first notifica-
tion was 1ssued 1n February 1859 just
on the eve of the meeting of the
Budget session and the hon. Minster
took about 3 months—just on the last
day of the Budget session--to place
thet notification on the Tahle.
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Shri Abid All: That was not parti-
cularly cemcerning this. It was of a
muscellaneous nature Qur practice is
that muscellaneous notifications are
accumulated and plsced when others
are aleo placed If hon. Members
desire that these miscellaneeys noti-
fications should also be placed early
1 will do 1t

Mr. Speaker: I will suggest to the
hon Minister that m all cases where
notifications have to be placed on the
Table of the House, they may be
placed on the Table a week after their
1ssue if the House 1S m session so that
hon Members may have an oppor-
tunity of seemng them

pE——————

1125 hrs.

MOTION RE- EIGHTH REPORT OF
UPSC—contd.

Mr. Speaker: The House will now
take up further: consideration of the
following motion moved by Shr1 Datar
en the 7th May, 1959, namely.

“That this House takes note of
the Eighth Report of the Uron
Public Service Commuassion, laid
on the Table of the Lok Sabha on
the 24th November, 1958 "

The time allowed 1s 4 hours and the
time taken already i1s 8 mmutes and
the balance of tinre left 1s 3 hours and
52 minutes Shr: Datar

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
yesterday I made & reference to cer-
tain pomnts I would rather leave the
other ponts to hon Members to con-
sider and debate upon.

Mr. Speaker: The hon Mimster will
please resume his seat.

16040~
11.26 hre.

el RE: PREACH OF PRIVILEGE
~gontd.

Mr. Speaker: Hin Members may be
aware that the other day Shri Anthony
came to me post-haste nmde the
Chamber and wanted an opportunity
to raise a privilege motion He said
that Shnri1 Joachma Alva 1s reperted to
have said—in the Tymes of Indwe—that
Shr1 Anthony's motion for the inclu-
sion of Enghish was mspired by some
foreigners and so on Shm Joachim
Alva 1mmediately got up and said that
1t Was not what he said and that he
sppke something else After that I
thought there was nothing more to be
done and that it need not be pursued

Some hon Members suggested that
there was a report in the Press and as
aganst 1t the hon Member has now
made a statement in the House I
aljways prefer the statement of hon.
Members of this House to what &p-
pears in the newspaper Therefore, I
thought 1t was not necessary to pur-
sye the matter at all

But Shri Anthony came to me and
agid that I must ask the Times of India
as to why they have reported like
tpat and so on I thought of asking
them independently of this In the
case of such statements the veracity
of any hon Member who has made a
statement should not depend upon the
veracity or otherwise of the Press cor-
respondent Hon Members must
themselves give respect to one another
and to Parhament as a whole There
1s N0 meanng 1n trying to pursue this
matter However, I will get the expla-
nation from the Times of Indw corres-
pondent But I do not want to make
tpas question dependent upon that and
so I refuse to gwe any consent to
moving this motion

All the same I will ask the Times of
Jedia correspondent for an explana-
tson as to why he did report like that.
put I would certainly accept the state-
ments of hon. Membesrs of this House
ut Dreference to anything appearing
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in the Press as their statements. I
would like hon. Members to respect
<me another. -

Dr. Ram Subhag Singh (Sasaram):
“That should be enough; the reporter
need not be asked.

Shri Joachim Alva (Kanara): Let
-me express {0 you my gratitude for
this. I may state for your information
that there were half a dozen Members
-of Parliament of various parties at
that particular meeting headed by our
wveteran' Member Dr. Aney; and all of
them said that I did not make that
statement.

Mr. Speaker: Dr. Aney himself told
me that he was present or presiding
and that Shr1 Joachim Alva did not
make that statement.

Dr. Ram Snbhag Singh: Therefore,
-we need not ask the Press correspond-
-nt why he reported like that.

Mr. Spesker: If the House does not
want me to ask the Press why 1t was
reported like that I will drop it
(Interruptions).

Shri Ansar Harvanl (Fatehpur): The
«chapter should be closed

Shri Narasimhan (Krishnagir):
“That won't be fair (Interruptions).

Mr. Speaker: Let me consider my-
self.

Shri C. K. Bhattacharyya (West
Dinajpur): 1 have one submission to
make. Before Shr1 Anthony brought
this thing to your notice, I feel, he
should have written to Shri Alva and
had 1t clarified. If that 1s done
amongst ourselves, matters will become
smooth and easy, and the relationship
between hon. Members will remam
cordial.

Shrl Kamalnayan Bajaj (Wardha): If
that convention 1s established, i1t would
be very good.

Mr. Speaker: As a matter of fact,

that is the procedure I adopt. As soon
as a responsible Member of Parlia-

Motion re. Eighth
Report of UPS.C.
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ment complaing that another respon-
sible Member of Parliament has made
a statement agminst him, I ask the
other hon. Member also to state what
happened and then try to convince
both of them. .

But, a different procedure was
adopted by Shri Anthony. Even then
I would have waited and asked Shri
Joachim Alva to tell me what hap-
pened exactly. But Shmn Joachim
Alva saved me all the trouble. He got
up himself and made a statement here
as to what happened. So, it is not
necessary to pursue the matter so far
as this case is concerned. In future
I will take the course which I have
been taking all along.

11.30 Ars.

MOTION RE: EIGHTH REPORT OF.
U.P.8.C.—contd

Shri Datar: Mr. Speaker, the other
day, while initiating the debate on the
latest report of the UPS.C, I pointed
out how their work was increasing,
and mn particular I made reference to
the fact that during the year under
report there was not a single case 1
respect of which we had departed from
the advice of the UPS.C

There are two other matters which
have been mentioned in this report
and to which I should like to make a
reference You are aware that in the
report on an earlhier occasion, the
UPS.C. had complamned that the
standards especially so far as the
gencral attainment and knowledge of
the students were concerned, were fast
going down and therefore it was a
matter which ought to be considered
at all levels I also pointed out that
this was a matter which should be
taken mto full account by the Univer-
sities and the Inter-University Board.
We find that this time also, :n this
report, the same complaimnt has been
reiterated. They have said at page 4,
item (3), that “the remarks of the
‘Examiners on the performance of
«candidates in the written examinations
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show that the general standard of
attainment 1s going down” For that
purpose, two courses are possible one
1s that the umiversities should sce to
't that the standards do not fall at all,
and secondly, so far as the services
side 15 concerned, a recommendation
had been made that some of these
de&c;einaes might be made up by
ha courses of traimning for the
accepted candidates 1 would point,
out that so far as the latter course 1s
concerned, we are having a number of
courses of training even now 1n res-
pect of the All-India services like the
IAS and the IPS You are aware
that we have a probationers’ tramning
course for the IAS 1n Delh1 and for
the IPS at Mount Abu Ther¢, not
only tramng mn respect of certain
subjects 1s given but the practical
training 1s 1mparted to them and 1t is
made possible for them to understand
the need of the present times In
respect of other services also we are
having, to a larg extent, a number of
training courses and Government are
considering as to whether, after the
candidates have been appointed to
some posts and after a certain number
of years there should or should not be
a refresher course also That 1s a
point which has to be considered I
am confident that on the one hand the
university authonties would see to 1t
that the general standards of cduca-
tional attainment of the students do
not go down and secondly we shall
also try to see that proper cou’ses of
traimning are opened and that our Gov-
ernment servants after thcy are
taken 1n service and after they pass
a period of probation, are given a
period of intensive training as well

Another very interesting remark
has been made by the UPSC You
are aware that we had recently a
special examination for recruitment to
the IAS We are having annual
recruitment to the IAS and the
IPS, and the UPSC have pointed
out that in respect of candidates who
offer themselves for admission to these
examuinations there 15 a marked
tendency on the part of candidates to
enter the Indian Admunistrative Ser-
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vice even though they might have
given first preference to the Indiam
Foreign Service m their applicatiom
forms

Similarly al-o there 1s another com-
plaint that even those who have taken
training and degiees 1n technical
courses prefer the IAS or the
administrative <ervices to these tech-
nical or technological services So*far
as this 1s concerned, it 1s true that the
IAS attracts the best talents 1n all
the fields but we are also anxious that
so far as the technical training 1s con-
cerned, for those who receive the
technical training, those who are
engineers or doctors or those who
follow other techmcal professions, it
would be proper for them not to join
or applv for the administrative services
because their services in the technical
or technological fields are as important
1f not i1n certain respects more impor-
tant than in the administrative services
Happily this nimber was not large,
but, all the same, the UPSC have
made a reference to 1t and this 1s a
question that has to be duly con-
sidered

Mr Speaker. What 1s their state-
ment regarding this?

Shri Datar They have said that
there has been of late a marked
tendencv on the part of the candidates
to enter the Indian Administrative
Suivice as against the Foreign Service
in this context, and mn another con-
text they have said that persons who
have got technical or technological
qualifications like engineers, techni-
cians and others prefer to go in for
the IAS instead of taking thewr
chances for service in different fields

Mr Speaker What 1s the recom-
mendation?

Shri Datar The recommendation 18
that such a tendency should be dis-
couraged to the extent that 1s possible
Thev have made one more suggestion
1n respect of these technical or techno-
logical studies, and that 1s, people
with such technical qualfications
should be given better terms of service
The terms of service that we are
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offering, for example, the pay-scales,
etc,, are fairly satisfactory, but that is
a question which has also to be duly
considered.

Shri Harish Chandra Muxthar (Pali):
It is mentioned at page 8,—~in the
middle of the report.

Mr, Speaker: Have they asked the
Home Ministry to put a ban?

Shri Datar: This is what they have
stated:

“It was observed in the recruit-
ment that administrative posts
still continue to have a special
charm for many aspirants to Gov-
ernment gervice and technical and
scientific personnel are no excep-
tion to it. Numerous candidates
belonging to the technical services
or holding technical posts. have
applied for the Indian Adminis-
trative Service (Special Recruit-
ment). The same feature is notice-
able in the recruitment to the
Industrial Management Pool.
Obviously it is not in public
interest that technical and scienti-
fic personnel who are badly needed
at present in their own line should
feel tempted to go into the admi-
nistrative line, often at a late
stage of their career. If the con-
ditions of service in the scientific
and technical flelds are suitably
improved, it is possible that the
lure of administrative services may
lose much of its force”.

This is what they have stated.

Mr. Speaker: Why not the Home
Ministry prevent these people?

Shri Datar: It is very difficult to
discourage them.

Mr. Speaker: While one wing of the
Government is offering temptation the
other wing of the Government is
condemning it.

Shri Datar: In this connection I may
recall the various speeches made by
the hon. Members before the examina-
tion was held and we had draft regu-
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Iations made in this context with
regard to the notifications. Then a
number of hon. Members here sug-
gested that doctors should be allowed
to appear, scientific personnel should
be aliowed to appear, etc. On the
other hand the tendency then was
that those who were graduates ought
to be allowed. This is not the posi-
tion now, But you will ind that we
are in the midst of two opposing con-
tentions. All the same this matter has
got to be duly considered.

Then I want to make a very short
reference to the remarks made by the
UP.S.C. on re-employment. Often-
times in the course of questions which
are asked on the floor of this House
and the other House, complaint is
made that we are re-employing people
or we are extending their services
even when there ought to be no suah
re-employment or extension. We have
also pointed out—and I myself have
pointed out—what the Government
policy is in this respect, and it is the
policy that we are following., But,
here, happily, the U.P.S.C. have point-
ed out how in the case of re-employ-
ment, where it has to be considered,
there are a number of difficulties: it is
not possible to get officers when the
senjor officers in service retire. This
is what has been stated at page 11:

“Out of a total of 250 cases in
which the advice of the Commis-
sion was sought for re-employment
of retiring officers, the Commission
advised on 224 cases. The reason
for such a large number of
re-employment cases is that experi-
enced officers, particularly in the
technical line, are not available
in sufficient number.”

So, the Government's conduct has
been fully vindicated by this observa-
tion of the UPSC.

I would not like to go into other
matters at this stage. I would reply
to those points which hon. Members
may reise during the discussion.
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Mr. Speaker: Motion moved.

“That thuis House takes note of
the Eighth Report of the Union
Public Service Commussion, laid on
the Table of the Lok Sabha on
the 24th November, 1858 ”

Shri Sinhasan Singh: Then 1 will
call Shri Kodiyan

Modon re.

Shrl Sinhasan Singh (Gorakhpur)
1 will speak after some time

Mr. Speaker: He 1s a senigr res-
dacted Member of the House—of
course, all are respected Members of
the House—and I thought he was
anxious to speak All nght, Shn
Kodiyan

Shri Kodiyan (Quilon—Reserved—
8ch. Castes): Mr Speaker, Sir, m their
eighth report, the UPSC has raised
some 1mportant points which are to be
given serious eonsideration I am
glad that some information has been
given by the hon Mimster while
mtiating this discussion One of the
points raised by the Commission 1s
with regard to the deterioration in the
standard of attainment of the candi-
dates appearing for the various exami-
nations and tests conducted by the
UPSC

In our country there 15 a feeling
among the public at large that the
standard, efficiency and morale of our
public services 1s deteriorating If the
candidates appearing for the examina-
tions are not coming up to the standard
expected of them, 1t will certamnly
affect the standard and efficiency of
the public service still further This
1s a very serious problem As the
hon. Minister rightly pointed out, it
has two aspects There is the general
question of raising the standard of
education and tramng in the univer-
sities If the standard and quality of
the education 1s to be raised, 1t 1s not
an easy matter Certain steps are to
be taken and 1t will take some time
to yield results Anyhow, I hope the
Bducation Ministry, 1n consultation
with the people in the educational
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field, will take the necessary steps in
thus

In this connection, I have to peint
oeut one thing They have decided to
vestrict the mumber of admissions teo
the universities m order to raise the
quality of the education imparted to
the students But I do not ¢think that
restriction on the number alone or the
reduction of quantity elone will help
in raising the quality I think both
quantity and quality will have to go
together I do not want to deal with
that point any further

The Commussion has made a re.
commendation that in orger to vver-
come the deficiency of the selected
candidates to the administrative ser-
vice, traming courses have to be
introduced The hon Minister has
pomted out that they are already
having some courses of tramning I
want to ask him how many centres
have been started so far and how
many candidates are now undergoing
traimning in the variuos posts in the
administrative service

In this connection, I have to meke
a suggestion Tramning courses should
be there not only for the candidates
selected by the UPSC but also the
candidates appearing for the exami.
nations, cspecially for the scheduled
castes candidates, 1t would be very
necessary to give such tramning I now
understand that in certain universiti-
es hke the Allahabad University
they have started some course of
training to the candidates avpearing
for these exammnations That sort of
training should be extended to some
other universities and centres also

As the hon Minister said, the UPSC
have pointed out the marked tendency
on the part of the candidates to join
the administrative service At the
same time, they have also stated about
recruitment failures At the end of
1957, about 281 posts were remaining
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unfilled, because suitable candidates
were not found. This 18 a very im-
portant question. Nobody has any
doubt that we are short of techmical
and scientific personnel in our coun.
fry Our demand for technical and
scientific personnel will be increasing
a8 the tempo academuc development
of the country also increases For
that, we have to increase the facilities
for traiming m this particular field
We have to give a technological and
scientific bias to our education I am
glad that the Central Government
and also the State Governments have
realised the importance and urgency
of this problem

In this connection, I may poimnt out
that there are a number of tramned or
qualified people 1n the technical and
scienulfic fleld 1n our country What
about those people” Why are they
not comung forward to accept techni-
cal jobs? Why do they run after ad-
munistrative posts? The most import-
ant factor to be considered mn this
connection 18 that the technical and
scientific personnel are not offered
sufficient encouragement, reasonable
pay-scales and other emoluments
Unfortunately, m our country, those
working in the adminmstrative side
are better paid and better placed
than the technical and scientific per-
sonnel In advanced countries, we
find that the technical and scientific
personnel are given a special and
honoured status in the society, they
are better paid and their requr-
ments are better looked after But in
our country, those in the admunistra-
tive side are better paid So, natural-
ly, people coming out from the um-
versities and other educational inst-
tutions with qualifications in technical
and scientific field prefer to enter
administrative service

From the report, I find that the
Commussion could not find candidates
with regard to certain posts With
regard to some posts for which they
could not find candidates, they have
remarked that the scales fixed for
such posts were unattractive
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I am not surprised to find that
candidates were not coming forth for
the post of a Malaria Officer or a
Filana Officer because I find that the
pay fixed for them at the starting
point was only Rs 250/- If a man,
who has qualified in that special fleld,
who has got medical education, who
has spent a lot of money on his edu-
cation, after having undergone speci-
al traming m this particular fleld of
malaria or Filama control is to be
given only Rs 250 a month, natural-
1y he will not opt for that post There
1s no doubt about i1t Therefore the
mam thing that we have to corisider
today 1s that we have to give specia}l
consideration to the techmical and
scientific personnel in our country
They have to be given decent pay
and their services must be made at-
tractive It 1s only through that that
we can overcome this difficulty

With regard to the temporary ap-
pomntments, I have to say a few
words These temporary appointments
normally are made for a period of
one year and within that period of
one year such appomntments have to
be referred to the Public Service
Commussion They have got to be con-
sulted But from the Report I find
that thcre were a number of cases
during the year where consultation
was not made with the Commuission
by the Government In one case I
hnd that consultation was made only
twn vears after the normal, stipulated
period of one year expired. So, this
wrregularity still continues

Under the cover of temporary ap-
pointments, certain permanent ap-
pomntments are being made Last time
when I spoke about Consultation
Regulations pertaining to UPSC, I
pomnted out a case where some parti-
cular gentleman, after having been
appomnted on a temporary basis to
several posts, was made permanent
against a post for which he had been
disqualified or had been declared un-
fit by the Public Service Commussion
several times
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Mr. Speaker: iz for a post Public
Service Commission’s recommenda.
fion is nccesary, how was he appoint-
ed”? If there 1s a post which has to be
fllled m on the recommendation of
the Public Service Commission, how
was that man, even after bemng re-
jected, appointed?

Bhri Kodiyan: That i1s exactly my
point. How was he appointed? There
18 @ post of Director of Archives This
gentleman’s case was referred two
or three times and all these two or
three times he was rejected He was
put on a temporary basis in some
other post and finally we find that
this particular gentleman has been
made the Director of Archives I do
not know how 1t happened

Mr. Speaker: I am sure the hon
Manister will try to explain that

Shri Datar Yes, I will do that

Shri Kodiyan: Now 1 Jinderstand
that there are some officers serving
in the Food and Agriculture Mimstry
at various centres, hke Madras, Bang-
alore and Cochin They have now
been called by the Union Public Ser-
vice Commission to appear for a cer-
tain exammation i order to decide
whether they should be made perma-
nent or not I understand further that
these officers have been serving under
the Mmistry for 14 t6 15 years 1f
those people, who are working under
the Food and Agricuture Mimnistry
after having put m 14 to 15 years’
service are now called upon to appear
before the Public Service Commis-
sion for certamn tests or examination,
I cannot understand it Normally,
after one year thewr matter has to be
referred to the Commussion and their
appointments have to be regularised.
But after 14 to 15 years these people
are now called upon to appear before
the Public Service Commission I do
not understand why such a long time
was allowed to elapse, retaining these
people on a temporary bams

Then there 1s another handicap so
far as newcomers are concerned, If
people are retained on temporary
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basis even after the normal period
has expired then on the plea that
these people are experienced new-
comers will have to be shelved.

Then I come to another point. There
1s a feeling among the people of my
State that they are not getting their
due share in the Central Services I
do not know how far this 1s justified,
but there 1s this feeling which is very
strong I understand that this feeling
18 prevailling in certain other States
also

Then there 1s another difhculty also:
so far as our people are concerned
that 1s, people coming from
Kerala are concerned The Pub.
hic Service Commission has no exa-
mination centre 1mn Kerala All
the candidates, who intend to appear
mn an examunation of the Public Sex-
vice Commussion, from Kerala have
to travel a long distance to other ex-
ammation centres This 15 a handicap
to our people Therefore I request
the Government and the Public Ser-
vice Commusssion to open examina-
tion centres 1mn Kerala also so
that those people in Kerala, who-
are desirous of appearing at
the examnations conducted by the
Commussion, can do so in their own
State without incurring unnecessary
expenses

Only one pomnt more and I will
finish There 15 a practice of the
Home Ministry to send for reports
about candidates after police verifi.
cation This 15 & parctice which gives
room to corruption If a _candidate 1s
selected and fails to obtain a good
report from the local Police, he wall
certamly be denied the appointment
I do not say that in every case this
happens, but there have been many
mstances where on the basis of ad-
verse Police reports candidates who
were selected were not appointed I
can cite any number of mnstances, but
I would pomnt out only one instance

A well-qualiied Scheduled Castes
gentleman i my State applied for a
post in the All India Radio He was:
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-gselected, After the selection ¥is case
was referred to the Police for verifi-
cation. The Police reported that he
was an undesirable element having
-connectign with the Communist Party.
80, he was denied the appointment.
“The most unfortunate thing in this
episode was that this particular gen-
-tleman at that time was carrying on
propaganda egainst the Communist
Party. He was an anti-Communist
and he still continues to be an anti.
‘Communist. Still, he failed to get an
-appointment because a local Const-
able—ultimately this verification goes
in the hands of an ordinary Constable
ior & Head Constable—gave an adverse
report. On the basis of that Consta-
bie's report he was denied the ap-
pointment

12 hrs,

So, such things heppen. Why
.should we rely on the report of the
Police? Candidates appearing before
the Union Public' Service Commis-
‘sion are qualified people. After hav-
ing undergone training in edpcationai
institutions, having got high qualifica-
tions and degrees, they will be given
conduct and other certificates by the
heads of the institutions or universi-
ties. So, inst@ad of relying upon the
-certificates of the head of- the insti.
tution and other respomsible persons
why should the Government rely upon
police reports? “Why should Govern-
-ment be particular of knowing the
political leanings of particular candi-
dates? This practice must be put a
-stop to. 1 am proud that at least in my
State this police verification has been
done away with. No political discri-
mination ig shown there in the matter
of appointment. If a particular candi-

date has got any political leanings
that does not bar him from entering
the government service, If after enter-
ing the government sgervice he be-
‘haves in an undesirable manner
-against the interests of the Govern-
‘ment of the country or the people
there are adequate provisions in the
Government Servant’s Conduct Rules
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to take proper action against him and
he can be dealt with effectively.
‘When such provisions are there, why
should we resort to this method -of
relying upon the report of the police?

Atter all the police may be influenc-
ed by persons in that particular lo-
cality. Often it happens in this way.
The police constable goes with ihe re-
port. He may not find out the parti-
cular candidate. There may be some
big persons in that village. Ultimate-
ly the constable will go to that big
person in the village and if that big
person is not interested in ¢this parti-
cular candidate he can very -well
inform the constable that such and
such a man is not a desirable man,
if he has any personal animosities
against that particular candidate. It
is in this way that a lot of corrup.
tion is creeping into the system.
Therefore, 1 earnestly appeal ¢to the
hon, Minister to do away with thll
kind of practice.

Shri Harish Chandra Mathur: Mr.
Speaker, Sir, the Union Public Ser-
vice Commission is a great institution
and it is only natural if we are most
enxious and even zealous to see that
it is properly constituted and that it
functions in a manner that it inspires
confidence not only among the servic-
es but in the country as a whole. Par-
ticularly in a welfare State when the
administrative machinery is charged
with very great responsibilities and
when the governmental programmes
and the success of the administration
depend upon the good health of the
administrative machinery, it is only
natural that we should pay greater
attention to our services and see that
they ere in the best of health, that
their morale is at the top level and
that they function in an efficient and
independent manner.

That is why a special place has been
given to the Union Public Service
Commission i our Constitution. We
would like to examine whether the
Union Public Service Commission has
been able to discharge that responsi-
bility which has been assigned %o 18,



Ass Motion e,
}

whether the Union Pub]ic Service
m today inspires that can.
Sfdence in the minda of the services
and s the eountry as a whole, and
# pot what are the ressons, whether
the Union Public Service Commission

is renpouslble for certain failures and
yhether the Ministry is res-
pndbh for certain failures ana laps-

I can say without any hesitation
that during this year the Union Pub-
lic Service Commussion has dcne
Qtantitatively much more work and
they have interviewed a larger num-
ber of candidates; they have held a
Jarger number of examinations: they
bave interviewed a number of peo-
Pple, they have received and written
Sack any number of letters and rep-
lisg and so on, from nine and a half

s to eleven lakhs to whith my

. friend in his opening remacks
rxeferred, Unfortunstely, I have not
the slightest hesitation—and I say &
with a deep sense of regret—that the
Union Bublic Service Commission
today does not command half the con-
fidence and respect which I would
wish it to command in the minds
of the services and in the mind of the
public as a whole.

1 do not know to what extent I
can hold the Ministry responsible for
this. The first thing is the constitu-
tign of the Union Public Service
Commission itself. In regard to the
camstitution of the Union Public Ser-
vige Commisgion at the first page in

his report you will find that certain
embers retired and other Members
wrere appointed. I find that Shri 8. ®.
Zahger, 1.C.S., Member of the Board of
Revenye, UP has been appointed. He
been appointed with effect from

1gt of June in the place vacated
Shri A. A. Fyzee who retired.

be it is a pure accident that a
uhmbe has .repmcde;in a8 Muslim. It

y a pyre accident, but it gives a
2 of feeling that there ought to
one Muslim on the Union Public
) ce Commission, and immedin

a Muslim vacates hia seat, it shou
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be filled up by snother Muslips. That
sort of feeling which is created by
such appointments is not at all heal-
thy, so far as the constitution of the
Union Public Service Commissiop is
concerned. Appointments on the Pub-
lic Service Cammussion should be g~
solutely free from all extraneous cgp~
siderations and I wish we create &
sort of feeling in the minds of the
people that persons of known integ-
rity and great dependence alone
are selected fo the Public Service
Commission,

If you again examine, you will
find that only people who are not out~
standing among the services, who
have only another three or four years
to put 1, like to go to the Unign
Public Service Commissjon. What
happens is that they just wait tijl it
is time for them: to retire; when they
are near 55 or 56 they try to get into
the Union Public Service Commission,
%o that they get another six years to
spend in service. That tendency must
strongly be checked.

The Union Public Service Commis-
sion should not be made the dump-
ing ground for people whom Gov.
ernment want to favour, or people
who ere In high positions an:
can manoeuvre Yor themselves a
place in the Commission, That sort
of feeling should not at all be there.

Now, Sir, even in’ the conduct of
affairs—] mentioned it earier, q;:
is with very great regret that I haye
to mention it again—the Commisaipa
does not create any confidence in
the minds of the people. I will not
mention neines, but only give ceriain
facts from which the House cap dtaw
its own conclusions and infebences.
Receptly it has been reported—ijt is
mentioned in this report ﬂuo—-b&t
they gawe cestain promotions to the
1AS cadre from among the proxinei~
a] services. Siuuln' promations ¥

iven to members of
an dministmhvo
aJso. This
over clther %y ‘ﬁce
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Union Public Service Commission, as
mentioned in this report, or by one
of the Members of the Union Public
Service Commission who is asked to
go and preside over it. Now, it will
surprise you that certain persons who
were rejected even for the Rajasthan
. Administrative  Service and who
after @ lot of wangling could find a
place only after two or three rejec-
.ons into that list, immediately got
a place in the IAS list. You will find,
again, that those very persons who
were just left over by a selection
eommittee presided over by the
Chairman of the Union Public Ser-
vice Commission ‘in the last two or
three consecutive years, those very
persons are now given a chance and
given a promotion, and they are
given a promotion by superseding a
number of persons, If you look at the
list of persons who ave been taken,
this is by promotion. When you have
a selection list, according to their own
lists, that list should be prepared in
such a manner that if the senior-
most person is not worthy bf promo-
tion he should ‘be skipped over and
another man should come over. I
you see the list which I have, you
will find that persons as low as 80th
in the list have been taken over
and taken on to the I.A.S, They want.
ed only two persons to be put
on the LAS. list But they
prepared a waiting list of ¢hir.
teen persons that will not be consum-
ed even in five years time, And this
acts in a prejudicial way to the re-
maining people who come to the ser-
vices, There is no justification what-
soever that against two or three va.
cancies they should prepare a wat-
ing list of thirteen persons. Maybe it
is again by accident; I do not want
to impute motives that there are
three Muslims, There was only one
Muslim who could be promoted to
the LAS. cadre during the first ten
years. All the screening was through
the Union Public Service Commission
In the first ten years only one Mus-
lim could find a place in the IA.S.
This time, unfortunately or fortunate-
., xtmayteminbyncddﬂtab-
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solutely, three persons find a
in the LAS. in the selected list.
those persons are so low as 50th
60th in the order of seniority.
find a place,

EEEE

Mr. Speaker: Are tirere any ins-
tructions, as in the case of Schedul-
ed Castes and Scheduled Tribes, thiat
with respect to other classes there
may be a remission of marks?'

Shri Datax: No, Sir, only in res-
pect of Scheduled Castes.

Shri Harisk Chandrg Mathur: There
is absolutely nothing of the type. It
would be rather too much to say that
because a Muslim Member of tne
Union Public Service Commission
was this time presiding over it three
Muslims came. But it does create a
suspicion in the minds of the people.
You canont get away from it. Here
a Mushm walks out, you appoint an-
other Muslim. Not more than one
person could be found all these ten
yeais. Herc there are three in the
list—bcause the presiding gentleman
happens to be a Muslim; it may be
absolutely on merit, it may be acci-
dental, it may be anything. But it
does create a deep suspicion in the
minds of the people...

Shri Narayanankutty Memon (Muk-
andapuram): Sir, on a point of order.
In the list published by the Union
Public Service Commission showing
the selected candidates, the presum
tion is that they conform to the qnﬁ.
fications and have come up ¢ the
prescribed standard. Just becawse a
Muslim Member is presiding over the
Commission and three candidatés
who have been selected happen to be
Muslims, what is the justification for
the hon. Member to say in the House
that there can be a suspicion created?
Does not that amount to an aspersion
on the conduct of the of the
Commission who presides over and
selects the candidates? Unless there
is substance behind it that the thiee
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persons who were selected did not
conform ~to the rules and they did
not come to the particular standards
prescribed by the Commussion, cer-
tainly it canont be allowed. That is
my submission,

Shri Datar: I would request the
hon Member to speak with certamn
restraint. Let him not merely say that
he does not attribute motives, and all
along there are insinuations Let us
be ver) careful about the Union Pub-
Iic Service Commission Members
particularly They are & statutory
body carrying on their work so well
Let there be no insinuations please

Mr. Speaker: Order, order I did
not follow I thought the hon Mem-
ber was referring to some people
very low in the list, 50th or so,
being put up first In that connection
I thought he was referring to com-
munity, this and that But if 1t 1s not
in that connection, while stating that
differences ought not to be made, the
hon Member himself is making the
difference It i1s open to any person in
this country, to whatever designation
he belongs, to whatever communal
denomination he belongs, to rise to
the highest position 1n the land
Nothing should be said against the
integrity of any person merely on
the ground of community In so far
as those statements are concerned, I
am really sorry that those statements
are made I thought, somehow I club-
bed those two things together—some-
body who 1is fifty-fourth in the list
being put on the top These are two
distinct things He ought not to make
such statements A person belonging to
the Muslim faith is as good a citizen
of this country as any other person
I am really sorry that he should have
either directly or mdirectly made
any reference to the community or
to the religious denomunation that a
person belongs to

Shri Harish Chandra Mathmr: I am
merely stating facts

Mr. Speaker: Order, order There
8 no question of facts The hon
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Member may think it is facts. But
facts too ought not to be said. There
are methods by which Public Service
Commussion Members may be remov-
ed I do not allow aspersmions to be
cast even on ordinary members of
the public services, where I want
notice to be given in advence that
the conduct of a particular official is
going to be impeached With respect
to Public Service Commission Mem-
bers, High Court Judges, Supreme
Court Judges there are special pro-
cedures prescribed ;n the Constitu-
tution for their removal Nv other as-
persion can be made, if the hon
Member tables a motion either here
or 1t 15 done 1n the other counter-
part of this House, then it will be for
us to consider the matter, not bther-
wise Hon Members must bear it in
mind. I would not allow any kind of
aspersion against any Member of the
Public Service Commission in his offi-
cial capacity, unless 1t is a substan-
tive motion for removing him

Shrl Harish Chandra Mathur: I
have nothing to gay against anybody
l 4

Mr. Speaker: All the same he 1s
saymng'

Shri Harish Chandra Mathur: If
you will bear with me, Sir, for @
minute

Mr. Speaker: What has religion to
do with it if three Mushims come in?
If three Brahmins come, does it
mean that all the Brahmins are bad?
And suppose three Rajasthanis come
in?

Shri Narayanankutty Menon: He has
made a remark, Sir, that last time
only one Musiim came, but this year
fortunately or unfortunately three
have crept in

Mr. Speaker: How is it
nate®

Shri Harish Chandra Mathur: There
is a procedure prescribed by the
Unton Public Service Commission
itself about the method of certain
selections I am sure you will appre-
ciate this Now, they go and select

unfortu-
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corisin people for the indisn Police
Serviea. The came fel Corpmjt-
top. 1 do not gall amy Indian Pelice

bound fo call

to come and sit with them in the
ldzcﬁ.a on, or can they do so them-
Ves

they g0 exclusively by the record.
They call for the files, look into the
record and make promotions on the

year they have done it absolutely by
going through the record without call-
ing anybody for an interview, and
another year they cpll people for in-
terview and they do not go by the
record. In the same yedr, for the
Indian Police Service promotions
they gp exclugively by secord and do
not call them foy interviews, snd for
the LAS. they do not go sumply b
the necord and they call for the rec

& well s go by the interviews. 1
am just stating facts. Do you think,..

Mr, Speaker: That is ell right. It
he states it in geperal terms as 10 why
there should be such a distinchon
hetween the one and the other, it 1
all right.

Ohri Harish Chindra Mathwr: I
a step further. These officers are -
for an interview. Somebody daoes
:g‘ appgar. When an interview is
2ompe people raceiye a twenty-
wn;)ur noﬁcewmd %’.W -
poped ARPeRr ore ihe ig .
1 am referring to the p
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the manner snd the msthod in Wwhith
this is being wonductéd. Mz
four hours’ fétice Is givén for

interview find themsglves in the
selected list. This way of cond
affairs is in one manner
great reflection against the working
of the UPSC,

Mr. Sppaker: We are concerped with
names. The hog. Member 1
Nareyanankutty Menon raised

point that the hon. Member referred
to three young wmien by name
and by the religious denomination fo
which they belong. Does he mean to
say that these rregalarities according
to him, have been committed in the
selection of these three people?

Shrd Harish Chanfra Mathur: It is.
the same selection absut which I am
talking.

Mr, Speaker: Dogs he mean to say
that these three werp selected though
they did not appear before the Board
fqr interview whereas others appear-
ed?

Shri Harish Chandra Mathur: I am
not confining only to one . . .

oz. Speaker: Why did he bring ia
religion? The pownt is, let him not
go away from what has been asked,
He has to answer what Shn Narayyu-
ankutty Menou bhas raised. He do-
finitely shinks ¥t the hen. Member
had no busineas to refer to three
pertons by religious denomdnation.
That casts an aspersion which ought
not to be op the record. What is
the answer of the hon. Member?

ghrl BHarkh OChandrs Mithur: To
what?

#ir. Speaker: To saying that three
Mohammedans were sM Last
year there was only opg that was
salected.
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Shri Hagieh Chandra Msthur: I did

J;.smmadnyp;rm‘

i

Siot Har@h Chandrs Mathur: I did
oot say only for the last year. I say,
dufihg the last 10 years, one person
wis selected. If you want me to sub-

te what I say, if you permit

Mr. Speaker: No, no. The hon
Member is exceeding the limit. Let
it be that in 100 years one Moham-
nvedan was selected. It does not mean
fiat in another one year three need
fot be selected. Is there any ratio?
This is a very fallacious argument.
The hon. Member ought not to indulge
Rimsel? in this kind of argument,
People may not have come in. Other
young men may have come forward
ih competition and may have ap-
peared. How is this to be judged?

Shri Harlsh Chandra Mathur: On
their own merits. It would not be
proper for me to go more deeply into
it. I have got full facts and figures
which I do not want to go into. If
you just ask me to substantiate every
word of what I have said, I will do
it here. It is not only I who am say-
ing; the entire R.A.S. of the Rajasthan
Government and their association felt
compelled to be called upon to do it.

Mr, Speaker: He is gqing far beyond.
It he likes, let him table a resolution
that one or all the members of the
Public Service Commission should be
removed. I am prepared to admit it
if it is otherwise admissible, Let him
substantiate by facts prima facie. But,
indirectly, he ought not to refer to
them. He may have a hundred things.
That is very wrong. It is easy to
aspersions, If gathers ground and i
goes out into the country. The mis-
chief that is done is irreparable. It
is not right. I do not kvow what to
do. So much of record has been al-
ready besmirched by this kind of
aftack on members who ought to be
respected in the country. If they are
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bad, let them be removed in the pro-
germmm. 1 Bave the least ohjec-

on. I think the hon. Member maust
stop now. He hag nothing more to
sy except this.

Surt Harish Chandrs Mathur: I have
got much more to say,

lr..s’-hr: Why does he not say
anything relevant, without saying
things to which objection is taken?

Shri Harith Chandra Mathwr: 3
thought it was relevant.

Mr. Speaker: It is not at all rele-
vant—the religious denomination to
which these people belong. They are
not asked there about Muslim Law or

Muslim tenets. It is purel
matter, purely a secular

Shgl Harish Chandrs Mathur:
Muslim or non-Muslm, I only wisth
to' say that the Public Service Com~
mission should command much great-
er respect. I will now pass on to the
next question.

In this report, as the hon. Minister
also said, reference has been made by
the Public Service Commission to the
general standard of attainments. I
wish to invite your attention to the
earlier report in which reference has
been made to this very point. It was
suggested in the report that the Home
Minister should discuss this matter
with the Education Minister and come
to certain conclusions. I raised this
question also at that time. I asked the
further question whether this matter
has been discussed with the Minister
of Education and whether they bave
given any consideration to this matter
and whether they propose to do any-
thing in this direction.

In this report they have mentioned
about the Industrial management paol
and selections. The report of thé
U.P.S.C. itself hag made a compiaint
that it was extrentely difficuit fo¢ thei
to make selection and even in meRing
the selection, their tagk wad rehdéred
more dificult because the Hamy iy
try would not tell them about the
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break up of the Industrial nranage-
ment pool. I refer to page 7 where
they have stated thus:

“The posts in the Pool carry 8
different grades and scales of pay
ranging from Rs. 350......The
number of posts under each of
these 8 grades was not given in the
requisition. = The selection of

° candidates for interview which
was already very difficult because
of the very large number of ap-
plications was thus rendered all the
more dificult as respects the num-
ber of applicants to be called for
interview....”

The Ministry ought to have furnished
them all this information. I do not
know whether they have properly con-
stituted the pool. I asked a question
that day and I wanted a half-an-hour-
discussion on this matter particularly.
You were good enough to ask the
Home Minister to lay on the Table of
the House all the Government notifi-
cations regarding the constitution of
this pool. They have laid down that
hotification. I invite your attention to
para 8 of the notification where they
have stated: that the authorised per-
manent strength of the pool at the
initial constitution shall be 200 and
this number will be distributed among
the different grades by the controlling
authority in consultation with the
Ministry ot Finance in the light of the
estimated requirements of each grade.
They should have given a break-up of
this pool of 200 persons before they
asked the U.P.S.C. to make the recruit-
ment to it. That would have helped
the U.P.S.C. in doing this. The Minis-
try has failed to do so.

Again, because of certain criticism
from this House and outside also,
though the personality test continues
today, anybody who does not get a
minimum number of marks in the per-
sonality test is not debarred and he is
taken in service. The U.P.S.C. have
mentioned in this report that if the
previous disqualifying provision had
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continued, 23 persons would not have
been taken on the Foreign Service, 28
on the Administrative Service and 28
on the Police Service and 158 on the
Central Services. That is to say, that
these people have got poor marks in
the personality test and if the rigidity
of the personality test had been obser-
ved, these people would not have been
taken. I would like the hon. Minister
to tell us how these officers have fared
in the probationary period or in the
services. Because, we have yet to
come to a particular conclusion whe-
ther this personality test is desirable
or not, whether the rigidity ot the
personality test should be re-imposed
or not. The hon, Minister for Home
Affairs, continuously, for-the last 4 or
$ years, was pressing this point and
urging the necessity and importance
of the rigidity of the personality test.
It was under certain pressure of
public opinion and certain criticism
from Parliament that it has been given -
up. It is therefore very necessary
that we should know how this is work-
ing, how the officers who did not
qualify themselves in the personality
test and were yet taken have ‘fared
in the Police and other services, parti-
cularly in the services here.

There is another point mention of
which has been made. Out of the 67
candidates interviewed abroad, 82 were
selected. We would like the hon.
Minister to throw some more light on
these selections made outside this
country, that is, made abroad, how the
Public Service Commission as a whole
functioned in the selection. I would
like to know how these people who
were selected outside, were selected,
whether they were selected exclusively
by the Chairman or there was some
Board constituted there, or just the

. Commission is only in name and selec-

tion is made by one particular indi-
vidual Member of the Public Service
Commission.

There is also another matter to
which reference has been made in this
report, and that is a very welcome re-
ference. For the first time, the UPSC
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has thought it fit to have a conference
of the State Public Service Commis-
sion members. They have met to-
gether and discussed, but very lttle
fisg been mentioned in this report as
to the conclusiong they have arrived
at or the eutcome of the dehberations
of the conference of the State Public
Service Commission members and the
UPSC members

1 would point out here that in the
constitution of the UPSC, we have got
nobody from the judiciary We have
got people from the admmistrative
mide and from the educational side, but
none from the judicial side 1 think
1t would be very much in the interests
of ithe UPBC itselt if we hhave a rule
or at least a convention that there
should be at least one member from
the judiciary, who belongs to the high
judiciary, and who 1s fit to go to the
Supreme Court, I do not want any
retired judge of the Supreme Court
to serve on the UPSC, because the
superannuation age 1s 65 in the case of
both But certainly, we can have a
Chief Justice of a High Court who 1s
gomng to the Supreme Court <ay, at
the age of 60 If sorhe such person 1s
appointed on the UPSC, I think it
‘would be very helpful in giving a new
tone and a new prestige and respect
to the UPSC 1In the present set of
circumstances, with the urgent neces-
sity of giving a new tone to the ser-
vices, something must be done also to
strengthen the UPSC

The functions of the UPSC should
also be expanded to cover the tram-
ing and other aspects of the officers’
fives, because only the other day, some
very prominent people who had col-
lected here were thscussing about the
morale of the services, and they came
to the conclusion that the morale of
the services was not what 1t ought to
be

‘There is a lot of demoralisation, and
there 13 a lot of frustration in the
services today, and people are not
prepared to take the responsibility
which they are supposed to take Since
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the role of the services is going te
grow in the developing economy, 1t 18
very necessary that proper care is
taken about the morale of the ser-
vices, and the UPSC has to phy =
very important rale in this matter,

o fegrew fog  worw wiv,
it ¥ o awrr & qua O3 ¥
fod veaw ¢ fs T T 9w W
e § weE fawmw §1 1 oA
woo & fd o & T v QA
§  fawmas, FEwd W s sy
dxedfex, aftregfea wre gafaear
Wi ST & e I 77 frwrw
7 A IW W IV FC AR 7 97
R AT 1 wfaF § w7 9y a5
a7 g § | xEfed g aw faamaw
¥ N § S¥ @y §geme @
v & fF aqar * Sw qx fmw
@ | 59T I &9 ¥ qe7 Wy § ava
FT qg FEF 07 § HR Iq & A%
T | €T AT R & vty & qATY
R, foar gim W o gk W @
o ¥, foiw whwew ot wfrew
w1 R ¥ 9 i ok AT @
gfra 33w qT Y | w1 aF v
TN & 99 & AT ST 7 AT
fawame &, foet & wx 9§ o g
T 9T /F | dar Wy AR qf aww
3 #g1 e Y w7 ey afgd fe
Tiae & agedy & Iq7 fipdy o oot
1 37§ wfy aw w7 Famarw @Y 0
T W EREAAT T GER w1 A
AR TFR & I 5 Foearw &Y 4
I F R I W o ga ¥ ufy
wiaaE & qET ¥ W 3w )

T AT & Aqre, whage & sy
TWMAG@ g @ v g AN
W’Riwﬁélgﬁmmm
vt & fF O & aqw wodr fond
o= mmmt st ¥
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ot fagra fog]
ww & ford owdt § oW & W

frm I o A afr s ¢
fir Qur el §

“The relations of the Commis-
sion with their Governments also
came up for consideration as it
is very necessary to maintain
confidence in the proper func-
tioning of the Commissions. ‘While
the statutory position of a Com-
mission has to be zealously safe-
gaurded, it is equally necessary
to build up relations of mutual
trust and harmony so that heal-
thy conventions and traditions
may develop which would, in
epurse of time, acquire & force
stronger than that of statutory
safeguards. It was generally
agreed that ordinarily, there
should be no difficulty in deve-
Joping such relations without, in
any way, imparing the statutory
obligation of the Commissions to
advise their Governments in a
spirit of absolute fairness and im-
partiality.”.

wtegz Swww gy prainghedt
gg dw & sfem & amefer
fifers & &8 ok g =g
ot g ag ST fealt aacog
W 1T F T A R
ffrfE ¥ IR § wfiww ¥ qw gy
A T G ) s 3 gl fos-
Hdaw far, dfe qar aff wit ar
wfg oy femifant &, gwifs fow
fegrif ®Y & 7 9T FT gAY I
¥ T OF gEe ¥ wfw e faearw
g wifgd, sv fawrfa’ W g ag
wratfan T fmar o § 1 Y Yoo
am feedfiow s @ifafely &
fod AR 73 & ay wWfoww 3 F Q¥
foaqufrdgu
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wors

Nm« cswed rec¢ived Ol:m
487

Numbu- nf cases on which
advice was communica'éd  28s
N o o e Lot
a he the yaar 2
Number of cases on _which *
Government have taken
decision 6
Number of cases on which
mmen have not
1aken decision . 221

na:xmﬁﬂkmim#

> foReReT wT ¥ Ry | I F & wad-

#Z 3 ¥aw ¢¥ w1 I A Ay
2 &Y, Sfe 20 Y 7 & ) v W
#g Wiy off e fe R s ¥
aadie ¥ wfa sfm e W
&R\ ax whew ]} T R
T w @ifnfet T & ar A &
aHE ¥ I W Sifmfey 27§ wf
RHHL? e § frw
aFT TR ST A wifgd | wfRe
& snfet ¥ w71 & fr ag gt M aw
g & e 7 W 37 § g o
frm afer i & o # fawifow
® g F d @ fer o

T T fow o aow & oo w7
W frwen g § 3 Fooremgie

‘v AR T § 1 T F (orarade

NN I mraaw &
¥ oF @w wrow §, & AdF W
fe fagrarnie wfus § 1 fogeams-
fevfiwidaiifrwdy
g & AW W e gt 8 0 s
aga & it s sd @A § kg
Y WX IR T, I W 9T
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wwr d O ol wfede F
ot a<s wrofafddt § ( wrlwwan
w frwm{wR f iw g E W
w B & frer w1 fare w1, W)
o wpar W § e ow age & sl
fegrory fed o § &Y & w9 Arga
# wEr wwar ¥ §q oy fae™ afi
A7 GRY WY 37 & wiw 9z Al °
a7 | 9T X g ae off v § o
v Ay $% ¥ 4y ga7 | whaw /
fars frm ¢ te gfe wior Ewfres
wrafwdt #y w4y qzfr } gwfed ag
spgeqr #fr qrft § fF oA W%
wiafy i & fogrearg fwar o9 )
We ¥YJX MaAqz § Foorwmie &
fad wfags N fefoa fm &
¥ wfrms 7 Y Wy N forree
fawam | ATz} I 7 ¥ 4 wrabay
wr fgramy e

12.49 hrs,
{MRr. DrruTY-SPEAKER in the Chair]

wHe & A9 9T e ¥} fowt frd
T | & waw § g g g i
It wg & 4 5w & ooy
e & a7 7@ g ¢, ST A A
2 AW & AW T AT ® ey
forg g AT T ATET A g Ay
¥ g § v, ¥ e 9w @),
I WY qIRA B W WAT ALY 9T,
Ffer gl & wodt widerrar & fawe
fam fie gt 7 o 76 oft 39 W
# f i i § off fggem W
T FAT W ) wH w9 Ay fawraw
&1 oy # et § 3w ¥ we-
oA #F wr et § ! wwlien
uax & v g fasdt w1 st 7 A,
¥ gaw & 2@ & [0 Aw e
aft § 1 & fox Qe v f e anfy
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wiw 9t 7 ow e fazent ofr wife
wg AW fn mddz wgioegr a0 @
e wiw agr o § WK ¥ W
T T o ed W
T} facft i sy F aw & W7
fe 3w & famifog oY ¢ fs mdde &
v w7 fE ag @ & g & fod
fopedz ax ¢ 3 1 W oy ANl
dor o § S & wror fy qw oA
T § aga Ny {1 wE d, W wiww
e ¥ & w7 | 39 N 78 Fewfew
¢ e ooz oY & 37 T At
farar fr fopede 0% 23 & ot ot
) e @, v www
TAATT AE W THY | W IT A TG
fasfa & ad &5 faeamde o)
gwea O% fad oma oY ¥ s
wegryr gxar, e A qrow & &
wmaar § f5 @ froemde wik
TRETT & R {EY 9T AT Y
W fmam g oW
o< o A8 fear s o & adf
%z goar fe ¥ fpae @ ) IR
faarar off, e aiefy sft & swefre e
FETX §, I T Tk A A7 47w
Trorfrfa & oY wasrerrger AT Wrfed |
I RW F 7o At § 7@ 9C |
& wg Ty four ar fin v
W d A afgd | e F
@x &, g s & "ty wgor v
wiigd 1 Sfwes aorrd g7 § wawn-
wgwr & fraw @17 X oft sy
7 far s € wwwan § i & @ve
g 4§ & WR # & fa=ard B oy
[ X AV @ A ¥ gnw
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[ fegraw fey)

37 ¥ g veard ¥ & oy
& oew trreny o anft § W
I 9wy § W I ¥ wiw
e ¥ A el Y gqemr
AT §, TE §X WA & AT T8 JAAT
‘frwrer ft oeft § fr ag ww Tew
Afgw g 7 o T & TR Tw
& v @ ¥ firet oY & wime &
sfe e W wawht dur g
i | TET DT T Y T W ¥EA
=1 Qift § o & gwwan § e wfm
A qar weAr I A & | wfamw

oy foité & ¥ & < ug fored €
“A number of requisitions as per
Appendices XI and XII were
cancelled after the Commission
had issued advertisements or
completed interviews for the
posts. These cancellations cause
inconvenience and hardship to the
candidates after involving the
Commission in a good deal of
avoidable work. It is hoped that
the appointing authorities will in
cases of inevitable cancellations
inform the Commission immediate-
ly about such cancellations so that

further work may be stopped at
the earliest opportunity.”

a8 A B & v § IT F wER
w0q o drzw & dfafewe ¢ &
T v gegw gfifesm ¢ § € o
W @ ¥ ¥Y 0w ¥ fod ey
g, TREared W T WK ug Ww
FA & qTF TF T F IT N K AT
% foar | W@ ST § 7 o
N w5 R Afa N ow ww AR Tw
e tagem fd @} o A
ara § 1 v o § F arge wgt qe A
FiT fawifer & s 7 woar W}
A At ag ft Y § fr oG ot Ty
£ ¥ 35 aw =iy W s A
@ +T 1 oweht § anfe 3w feely
. a<g TevATEe, fear o &% ww §
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wff v fe unr s & oy e
wyf o wx § 7 ¥few o ¥ o
T f5 dew GrrEny Wi ¥
it W Ty X At WY qar R
¥ WX {3 Twas I w W ffaw
W Awafi k@ d W
T A W aO% v wy g e e
T & fis o & ey forr oY fr ag
AHTEZ FTAT WES T X gfw ey
7 e wff § 9% § wied @ dew
wy 7 WG T\ ) o= ¥ o F -
wrfas T a2 s dur v § e e
g4 @ A ¥ a@ aAg oml
3 o vE 4 W T s
¥y Fifer T @A =fg? forwr ¥ ey
FEW T FEF AR g ¥ sfx
wfasara 7 &1 g s #if findt frer
o 9% TP ) T AT WY
afed f& fadt dre Y cereny
&M A 9gS ga weft ag A /W W
< & 5 amwd @ e @ g of
8 v adt W 9w 33 a7 92 i Ay
g e W& wrfr fgraa wmEews
¢ ot sfaerr 3w ¥ fod sifvrar Ama
wYX &N A [T X AR | GeA-
feafza 3T & Az wix SFRarQ &t
@ ¥ ¥ ¥ aw e & Do
 gefrrad ) g & e W
QY T YTAAT FET q8qT g AR
yf fmg & @ oF @ ¥ Qe W
&fas T IJ|T AW FW F WX {
FO & 3g ST FEm fis AT
qetd A i wifgd fe fedy Y o
gviw g, e &t W awdis
g WX I & 9T A1t #1 ofr s
g, W 3T & A §ar @S w7
o W 4% § g #1 ffaw W<

fafT A

0 T wfaga ¥ o AW @
feawf § 1 wft @ AT Wgw @
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o W s fewmar of fe wlr o
oY o qdarfady 2o qr ag ferar e
g IwE fwred ¥ wnew
o R smfwrdi W woh § ak-}
e W wWafed 2w o &
wu ¥ 3 org 7 R | Hfe g AN wwY
<@ ¥ arr § R ww 7 Y mE &
Tord wgy o @t § | TS TN F 9@
adarfadt 2oz v o ady o ary fere
faor dwer gur wxar ar W ¥ fafve
¥ frog § A Ay et R e
< fear wmar ar o Gar o ar
o1 fr oft fida e F T @ F &
e WK ag THAeet de § aft
or @F Y I W farer faar wmar
a1 | gafad ¥ qww F WAt
Y §r uw ary Awd & e Fenvgfen
$RT W ¥ e 41 WR Taade
# g wdr & fer fr qomfordY 2o
#t 9 ST 4 37 7 SO Fedwar ot
R affr AR CH an &
fargw farm fom s W wR @R

wEgAgEn ...

q% weM e o g fAwEr
& 7 vk avey g Y

ot fegram fog - 7% 7 ferx-
fer g ot 7 &

Q€ APEHIE qaE 99 & AT T
N ITE |

oft e fag X TR
X { aw @ I ara § Sfew ™
¢ wafedt 3w & 58 ¥ T
% T FEG Par wifgd afw o
Foftaar &Y w@Afadt ft wwTew
PR &

feda afady & a2 ¥ ¥ S
A uF A W § W) TG T9 AN
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o wed W § 1 91 2wy fiw fedw
¥ fia &= & for o oY ot @
wrar w3t § W1 Wy o fadehy & 3
Tk aragror s Ew v QgrSAEY
oY § 1 FAfwd & g A W
& w1 ond § dfew agr aY R, wxA
wift & ¥fmgr = o & Wik fedw
R F PR R F T Ty aw
o § wairfs 9w 7 O gifsa
o7 W7 w8 e WY wrawear
& 1 vk i 7 ag & e gl
¥ R A ay-a¥ wigwafeay § og®
aNfr wadt et F forer 1@ § & &
v v 2w § are @ ¥ § 66T
9fF ¥ og0 ¥ @@ § ok grafw
gfee & ¥ e g 0= 7 & wfind
& fedw wfady & 97 Qed, 727 wifx
graedY dew ¥ O A ) Y fe
IFrTHIIFTRdITHTENE
g gt fadedr Y awar of s 0
g @ 3w § e waooy vl &
ITI oo dahi &
T 9t oF fagw a7 F S Y sqgR
oW IS F ATF A AR oy q
W e I it F AV Y vy Foyeray
qr I AR F1 O T A @ew
fear § Wk & wwwar g 5 ag O%
& firr mar A w9 FY WY F Al
9, 3| A T F® AT wex X
r faar g7 FW W ogEE w99
e anfgd 1| 3 o7 g F AT
gz grm § fr ot gfgm 1 4 o
wEaE IRy AT T &
% WX 59 § arw @Y 9% 1w 2
¥ we¥ famgw dfa § fom Y i e
| firde® F eqmr forerr wifed waife
ORT & AT & FAS F § v g
gz @ & WX red 7 F 9w § W
Y O R W ¥ A g
weu § ag fandy ft adr ¥ § | wfewm
Aspife St mr
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hmmnnbdl’ofm .

whoqmllﬁhhﬁhmth
pot pass the test conducted by the
Betvices Selection Board of the
Defence Servicei”. °

ot gt A m e wror d
afe ¥ F s ®Y wift qawET |

wift gt sty Wt & T fw

g Wgt 9% AR W A wrfo Qo

u&o oY axw ww & wiew @ar § i
urfe To Yo HT AT ACK WA §
Wik oY et w7 wfaew & ofr waw
fwar 3 1w wifax @ w1 o =@
¢ fe o fhfrad R § Need D
& stc wred X € § 3 wdo we
g HaTT HTEN g1 g s 7 @
fardi v o WA § wrul IR,
NPT ot Sifaufan, 39 § 7 o1 w2
& srfo Qo Qo # €Y ¥4 AT AR E,
¥g oF faarcolty fawg § 1 ag cafad
wr wigd & Fos T o foee § wrdo
To THo ¥Y q¥ & v vury faar e
¢ R e arA w19 & wro dto qwo
et ®Y SR a1 W) o wréo dyo
Q¥ Tt ¥ ey dfew ot 7wy

R chenhy’ e &7 qRA™
i quely feafar s oY

s woow fog (fedmam)
R e @R

oft fergre ferg : v gt aw o
o aw § @ ag oz wR O a@w
iRt i
g a1 fx fore o e & wrardy
W FweT Arad & A § g
Wi ot Wik 77 aw wor ot fs 2w
w dzava fenr o wwan A &
g a¥ wrevewds & W9 FaTAi AW
MR ® dTT wR & 43§y
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ay & ok & d & fohgr & fad
e § 17 ¢ &) @ FTNl & ey
W & we vy I ok widw & daw)
# mriT Iw § T qr 9 iy
ot ot ¥ fage @ 77 ¢ Wi TR
# oY @ woffy TR R § fawr
a1 e v w® F o gw ywede
ey §vg $IX W § ofada wR ¥
7T WA &7 § I W) g
e A A I9 & N wvewd @
wifigd 1 g qulew § fs o & W
AT N AN gz @&
grer WY ¥a Y o At @
N fE W w § O W AR ENY
w §% T §§ AA@ v ¢y § dfww
@ wedr wag 9 Sd ag waw
€ 1 v @iy § wrfe Qo THo & ared
wwfed =i & f wifo Qo Qo IR
w 6w & fod v warw fod o
¢ wofterr o feaye o frrnelt § Se
ot oy fearmar mar § fw s o THo
T & Hra ¥ fog dra § W) gl
« OF w1 § g wifrater w0 @,
Tl A AT AT &Y AT KIHET
&Y, o Qo q@e H A Y XTGF AT
& 1 v ez Fomew wf f angfeew,
NHad Wi Twed o far o Qv
& W I T YT Y ey @ W
& Sgen § fiv g wgt a¢ ot S B
W ST Eem Wi g aae sRedw &
gfewror &Y A §1I | W T AR
gt ¥ e, Awd, Gifad W1
wrifrezy wifz ¥ ufew s &2 &Y
oz AR ag W srfo Qo wHe ¥
wra & fad S sty « §it foed
fram R g

wifte an feen § 5 @ B
T TTETE Wi § 1w A Wy I
W W § vl ¥ fewfor
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WA R W g sR @ frgw
ot § 1 v aft waw fn W e
o e g 1 fewrfor & wr et
dgr-anre ft vt &ur g &7 1 wror Y
TR TR g A g,
dyEaE g

wddz & wt el axfad
‘foordiagd & fag  faend, awdt
R A, dfier F e TR
FY Wy I T ok s o ger &
A gury ¢ o wfedw wr Fored-
gt @ a<g ¥ oy @ e I
Qar wpt 7 R RaT f s § 1

oft worew foy : ez w6
wifwr TR o Hifard )

oft fergrer firg - g Y mre W ford
T O ¥ T oY e wgd & Wi
W A s § T e AT
wrgd § |\ W e e gnfr &
T W § e 3o ey f gw s

o ¥ gEme § fr adfadw W
fosraresr feqr s | W &
gyt wafear faerft, Afer axfin
wr foarciareda A gur | Wy
¥9 Ot waear i fr fe At
#v ow Y a<faw F T o 9 ) Q@
o gurr § B €@ aT T e
)

QT o E2fer qanzizy W
grwmm g s s ge
S A worT ¥ xw Aar § awr A
# e i wivma & Wiw & T
ageavieRw FT & et § ) e o
fg v & s g & S ok v o
§ &7 g § e fafiree & ¥ wT
Fawr Al feomel) 1 g TARY WY
=T 2§ el v qrar @
4R IRT AT w7 o g | X ek

VATSAKEA 19, 5L (SAKA) Eighth Report of 16080
) .S.C.

Ryw o ¥ sg g 1 Yfe
W wy avg & @il WY gwi wd ¢
xafod wre a e fear orert § 1 ot ag
W teR F2few qamiedzy gT F Wt i
e aar gor § 1 T T -
AT qudt & A sy S O o A
¢ fox o ¥ firdlt #Y & TR am,
fat wy o ater ame, felt Y Y A
X fiae & AR SR & fad
A9 § 1 o w1 ATE € i A oy
ATz &) wrar § wYT wRr A dar §
TR g oft @Y o §, W vt
I F ) w9z W O H ow
& % e it Forwrer o | oW T
¥ g 1 Q1 o3 ofr age ¥ T o
ford o @ wx ot g A el
W7 WY § & Yy oy ar@ ) A g A/
i‘éf&qmtzﬁa:«%m%mm
¥ Oofr e o omd § ag Y Qw
e

T wmar A &Y 2 ale o
T o7 ot O AT @A
¥ A% ok qwarar Y fian 9 oA
T foar 1 x37 @ afdw § Pl
T Tgqw wFART AW ¥ el
W QR § AW wT WA ¥ ghitor
foea™ & | aga ¥ 97 ¥ ag wwwd ¢
ﬁ»‘}_‘nﬁ'&@ﬁ & ag feme @
W | A gA M AAE 1 AN 4
fafete s §m fr &5X0 wa aw
fiedt &Y ar o7 @war €1 QF AR
Tiiz & wgr w1 s N wedr d
o e 2 W IR o
&< feqr sy | Sfww & ST g
B G ad i vt 1w oY A
T g & wqER wredr ol
Y et geafew o | N wwed
efigy grar & vud fa qeaE o
& wewdy et @ Be @ okt way e
et brsi, o el Tadt Qe e
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[t fagraw ferg]

oy & 1 4G o orw o fieeft Ferrd
wredY € gaTa Ahe T § aY Swey
W WY sarer qorg Aad §df, wedy
LEt a3 ¥t 7arg Ay A1 wife
wg oawar § e s ¥ swEr R
fomfar @, & femrar @t
o § el Ay & S wrlt &
w § e @A g | ag W § fw
g A E @ A | W AT AW
€ &Y i frerer & 1 W g W
TR g At wifw A w0
e ¥ g g fe ogt o @ oF
g R WAt W W@, NG T
& o qoTAe et & arfE § s
o 1 AT a6 | TN ® ww
g T e § 6 {0 f A o v
T ATSAT a7 feTe fear s |
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o el ¥ Ty & i o foid
N ardz Fw § Wik I=iw w7 g
fis ¥ gwmt 9 A fear s o
waIeRE ......

IR WP : G A TE I
TEAR )

ot fergren g © 0% & aw@ ok
wEir

qqreqw W fRl aw @
W& g sy wnfigg |

Shri Supakar (Sambalpur): Public
services are like the limbs of the body
with which a man works and, there-
fore, we should see that our public
services are kept at a very high level
of efficiency. It is unfortunate that
the Union Public Service Commission
has had occasion to remark not only
fn this Report but in previous reports
also about the general deterioration
of the standard of candidates who ap-
pear before it.

MAY 9, 1050 Righth Report of UPS.C. 16083

Before dealing with this aspect, I
would suggest that that one reason
why not only the persons who appesr
before the Public Service Commission
but the general standard of admini-
stration have deteriorated is ‘that pro~
bably neither we nor the Public Ser-
vice Commissions have taken note of
the change in the pattern of admini-
stration during the last twelve years
after we attained independence. We
notice that the same standard of exa-
mination and the same standard of
personality test which used to obtain
before independence still remain, but
the work that is expected of our pub-
lic servants has undergone almost =
revolutionary change. Twenty years
ago, what was expected of an ICS offi-
cer, say, a District Magistrate? What
is expected of a District Magistrate to-
day? Can you compare? The two
will not compare. Then, the District
Magistrate was a District Magistrate
in the true sense of the term. He was
in charge of mainly maintaining law
and order in the district under his
jurisdicton. He was also Collector and
had to satisfy the Government that
the revenue is collected for the pro-
per administration of the State.

18 hra.

Apart from these two functions, the
Administrative Officer had really no
other function to discharge. But,
nowadays, he has practically not much
responsibility as a District Magistrate,
that is to say, the law and order pro-
gramme; it has come to be of very
minor importance. Now, the main
duty of the Administrative Officer is
that of the district level worker simi-
lar to that of the village level worker
at the village level. He has to look
into the minor irrigation projects; he
has to look into the development pro-
grammes; he has to look into how far
the several items of our several Five
Year Plans are progressing every
month and every year. He has to 4o
more of social work than what Is
really called the law and order work.
That is one aspect of the problem,
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Coming to the other aspects of the
administration, they have come into
greater prominence with the develop-
ment of the public sector in the coun-
try, after the coming into the fore-
front of the different steel projects,
the shipyards, the fertilizer and a
thousand and one other projects under
the Five Year Plans for national deve-
lopment. We find that the duties and
responsibilities of the Administrative
Officer have become varied and much
more responsible than they were about
20 years ago. But the pattern and
standard of examinationg are practi-
cally the same as they used to obtain
about 20 years back.

In this connection, may I suggest
that it is time that the Union Public
Service Commission and the Govern-
ment of India gave thought to the
reorganisation of the system of exa-
minations and testing of the candidateg
who appear before them for posts of
an administrative character. I would
draw the attention of the House to
some of the remarks of Dr. Appleby
in the report of his survey which he
did in the year 1953. Of course, he
merely reviewed the position that ob-
tained during the period of his survey
and he did not make any very definite
and concrete suggestions, except the
two suggestions of having an Organisa-
tion and Methods Division and the
establishment of an Institute of Public
Administration,

I quote from page 64: he says:

“But modernly, political demo-
cracy has caused a steady widen-
ing of meaning for the word ‘wel-
fare’, and science and the division
of labour in professionalization and
technology have provided new
means for enhancing welfare.
India, more than any other nation,
has frankly.- and emphatically de-
dicated itself to the achievemewt
of a Welfare State in these ex-
panded terms. The meaning of
this is that here efforts will be
mbre various, extended and part:-
cularized with reference to indi-
vidual persons. The Government

VAISAKHA 19, 1881 (SAKA) Eighth Report of 16084
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has set out on an impressive pro-
gram not’ merely help-
ing its people but of helping
persons, seeing and reaching them
and their lives as individual beings.
This puts great, new obligations on
public administration, and calls for
new Jlearnings, new understand-
my‘»

So, I submit that this matter needz
to be reconsidered and proper adjust-
ment made.

Now, I will refer to one or two
points to which the Commuission has
made particular reference I draw
your kind attention to Appendices XI
and XII—List of posts requisitions for

. which were cancelled after advertise-

ment and list of posts for which re-
quisitions were cancelled after adver-
tisements and interview of candidates.
Shri Sinhasan Singh has made pomnted
reference to this ar.d to the huge wazte
not only of Government money and
energy but also the waste of tim: and
energy of the candidates concerned.

I would suggest that a lot of mis-
chief done on account of this cancella-
tion could be reduced and minimised if
the Government were asked in all’
cases to specify the reasons why they
cancelled the requests after advertise-
ments and after advertisements and
interview of the candidates. If
Government were required to give-
the reasons why and the circumstances.
under which they cancelled the re-
quests, there will be a proper check
on the different departments and the
labour and energy of the Government
and the candidates will not be wasted'
unnecessarily.

I will make a reference to one more-
point and then finish. That is with
regard to Appendix XIV where the
delay in communication of references
is referred to. It deals with the list
of posts fllled by Government under
Regulation 4(b) of the Union Public
Service Commission (Consultation)
Regulations and in respect of whiche
the requisite reference to the Com<«
mission was delayed. We find that iv
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.some cases there has been a deldy of
-about 5 years and sometimes of 6
wyears. Although the Union Public
Service Commission is here and the
.different Ministries are also here.
Why should it take about five years
t0 make a proper reference to the
Union Public Service Commission?
'There is no explanation. I believe in
this case also, the different depgrt-
ments of the Government, when they
make such unconscionable delay,
. should be asked to give the reasons for
the delay, and that should also form
part of the appendices and form part
of the report,

These are some of the lacunae from
-which the report suffers on account of
the defects and delays on the part of
the different departments of the Gov-
~ernment. I believe if the lacunae are
remedied, the report could be a more
comprehensive and more meaningtul
.ohe to us, Members of Parliament.

Shri C. R. Pattabhi Raman (Kymba-
konam): Mr. Deputy-Speaker, Sir, it
may not be realised that in the whole
of the Asian continent, three countries
are referred to as countries where
gome amount of security is assured to

e citizens, where an orderly gov-
-ernment is obtaining. Usually that re-
ference is to the three countries viz
Japan, Turkey and, like a pendulum
swinging in the middle, the jewelled
ornament, India or the Indian penin-
sula. The orderly government, es-
pecially in India, 41s due to the great
work done by the services and the
great traditions of the services.

It is with a definite object that we
%ave a separate Part—Part XIV—in
the Constitution which deals with the
Sefvices, There we have article 817
Which deals with the remdval ot
fhembers of the Public Service Com-
Inission which can be effected in con-
'hltltion with the Supreme Court.

te rules are laid down, shd \"e
Babe also got a definite rule that né
min can aspire to anything after his
térm as a member of Public Bervive
Commission. Todly, the Unitn Putie
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the Madras Legisiative anﬁb-.
has pot a Member who was
Chancellor of & University.
other distinguished people afid I Ho
not want to mention their hames. We
must develop a tradition of
them, the people who canriot deéfefid
therhselves. They dre doing a mighi-
ficent work of selecting candidstes dity
in and day out. Thousdnds of candi-
dates go through their hands.
Commission endeavour to do
best. As the hon, Speaker
pointed out, it there is any
we can always strike it
motion in the House. 'L‘hﬂm
many other methods of
them. Let us not have a fi
ecause we will be fouling our
e must build up a real
respecting the Services.
Public Service Commission is
the work, if I may say so, well.

iw

§§ i
it sthee

i

A suggestion was made that j
of the high courts, when they gre fit
1o be elevated to the Supreme Coust,
may be considered for membership of
the Public Service Commission.
oppose that very idea. In regard to
judges in England, if a man is jnvited
from the Bar to become a judge,
gets the appointment order in
morning. Usually, in the aftsrnoom,
or the next day, the King or Queen
the case may be knights him,
thereafter he expects nothing from
Government. It will be a tragedy
judges are made to look up to service
in the Public Service Comunissipn as
a further post to carry on there till 68,

%
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You can always co-opt Sdﬂ:a.
Whenevér munsiffs are ippoiﬂbi
the Blites a judige fs e&-ﬂﬁted
the State Publle Service Tt
You can ¥iwiys co-opt
fic purpodes, Having safd
now say one thihg #Bre.
reference in Yhis !!ﬂ&t %
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1
and if it is properly organised, it will
be good 1 congratulate the Home
Ministry on the lead given so far as
the establishment of the Central Legal
Service 15 concerned. But may I
suggest to them one thing® 1 have
already pointed it out elsewhere
It is just possible that the Law Com-
mussion’s report with regard to a sort
of Central Judicial Subordinate Ser-
vice may come into effect later on
But t1ll then, till 1t comes into effect,
some steps may be taken in that direc-
tion I do say that it i1s imperative
that we must take young lawyers from
various States to form panels For
that purpose have a judge of a high
court with the permussion of the Chief
Justice co-opted with the Commuassion
Have a panel for our young junior
lawyers of various States who will
appear for and advise in the central
cases It is no doubt true that so far
as the States are concerned, they have
got the Government Pleader, the
Advocate-General, the Public Prose-
cutor, the Legal Remembrancer and
similar other appointees But I feel
that you can have a panel mn each
‘State for the Central Government's
affairs and for advice

Take, for example, the Industrial
Investment Corporation So many
kinds of advisory work 1s done 1n such
bodies The appointment of men for
such work should not go by patronage
"There are very good, brillhant men
who are not able to get a place under
the sun because they are not able to
pull wires I think the Minstry of
Home Affairs will consider that aspect
and see to it that the Public Service
Commuissions, In various States and
the Union Public Service Commission
are able to get people for this panel

There is also reference to the health
services It 1s a great pity that the old
Indian Medical Service went with the
British Some of i1ts members were
very brilliant men They had an all-
India outlook An Indian Medical
Service 18 very essential n  India
Anything that unifies India and gives
an all-India outlook 13 always good
and must be started and must be
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maintamed. What 1s happening is
this. I know of a case A very good
ophthalmic man, an eye-speciahst, a
young fellow, 15 put an a State in the
Accident Ward of some hospital, or
1s shunted to some district in charge
of the out-patients and things lke
that These vaganes will end if we
have a Central Health Service 1
hope the Minstry will consider that
aspect and have a Central Health
Service Though it may not be strictly
germane to the discussion here,
there 18 reference to it m the shape
of an mtial constitution of health
services m the report Therefore, I
feel that I have got some leeway to
adumbrate this

It 13 no doubt true that there has
been some delay m the matter of
notifications, applications, giving notice
to the candadates, etc What happens
1s this Under Indian conditions, es-
pecially, considering the unemployment
among the educated classes, if there 1s
an advertisement for a service, thou-
sands of people apply, i1t was 25,000
n one case The figures are given in
the report

I know of two definmite cases where
the people were really kept on tenter-
hooks for months and months on end.
One 15 with regard to the special re-
cruitment What happened was, the
question was hanging fire for long A
number of people were invited for
interviews Nothing happened Then
finally, they announced a lhist Many
States would not take those people
into their service and even today some
of the candidates are m a very tenta-
Lising situation Some of the people
are not able to get promotion in their
own service because there are people
already 1n service who try to get to
the Central Services Delay are there
but these delays should be done away
with

Take the management pool I know
that in America really good business-
men, good industrialists and mndustria.
al heads are invited to run quasi-
governmental or governmental bodies,
Take the Tennessee Valley Authority
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for instance The management pool 1s
a good 1dea. I am glad you are gomng
to take i1t up But now nothung has
been done So many people have
applied There are various business-
men and various experts who apply.
Naturally it has got to be a special
cadre by itself and there must be
special conditions But nothmg 1s
done I know the Commission has
given the reasons for the delay, but
then this delay could also be avoided
You must make up your mind with
regard to such servicess Do you want
them? If you want them, be definite
about 1t, be definite about the place,
advertise, give proper notice, select
.and announce and train the people as
quickly as possible Do not keep all
these matters pending and do not
delay for a long time It i1s neither
fair to the Commission nor to the
gservices nor to the various persons
who apply

Simularly in regard to quasi-perma-
nency There also a number of pend-
ing cases are there The Constitution
confers certain rights on the man who
has been made quasi-permanent If
the man 1s a temporary servant and
there are s0 many decisions of the
Supreme Court on the pomnt, he can
be sent home with just a short notice
and there 1s an end of it But 1n
quasi-permanency, you have got de-
finite rghts You cannot keep a man
temporanly for more than a certan
period At the end of a parti-
cular period you must make
him quasi-permanent I  know
you have not got rules m exis-
tence But they are not given effect
to You must deal with the quasi-
permanent cases with a little more
urgency I am very glad that the
Commussion also referred to various
cases of quasi-permanent people I
find still there are 140 cases pending
at the close of the year They them-
selves admit the delay Therefore,
this is also a case which needs look-
ing into by the Home Mmnistry

Then 1 am very happy that the per~
sonality test rule has since been taken
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away It has undergone a sea-change
and we have got a proper rule now.
Actually, from my own personal ex-
perience, I can say that there was a
brilliant chemust ;n my time in
England who appeared for the ICS.
examination

He was a puny-looking short man
and the Commission asked “Have you
seen Trafalgar Square?” He samd, “No;
I have been reading all the time".
Still he got full marks So, there are-
bnilliant men who may not have per-
sonality This personality test was
working havoc It was made use of
for lobbying and disecrimination
through pressure I am glad it has
gone and no mmnimum 1s required
so far as the personality test 1s con-
cerned

Shri Harish Chandra Mathur: Lob-
bymng with whom?

Mr. Deputy-Speaker: If lobbying
and discrimination are intended to
be imputed to the Public Service
Commuission

Shri C. R. Pattabhi Raman No, Sir;
I am not meaning that

Mr. Deputy-Speaker: We are dis-
cussing the report of the UPSC.

Shri C R. Pattabhi Raman: I am
much obhged to you, I will make
myself clear about the word ‘lobby-
mg I am only s=aying there are
political pressures at a given time .

Shri Harish Chandra Mathur: On
whom?

L)
Shri C. R. Pattabhi Raman: Not on
the Commission, I have not finished.

Shri Datar: I think he should with-
draw that

Mr. Deputy-Speaker: First an op-
portunity should be given to explain.

Shri C R Pattabhi Raman: Sup-
pose there 15 a press campaign In
fact, when 1 contradicted my learned
friend, Shr1 Mathur, about this very
question, I am not going to commit
the same fault; I assure him,
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Mr. Deputy-Speaker: ‘Sometimes
there are lapses also without the in-
tention being there.

Shri C. R. Pattabhi Raman: I am
much obliged to you; I will give an
example. Perhaps it may help Shri
Mathur. Recently, there was a very
eminent person in Madras belonging
to the Muslim community, who got

up and said, “Our community is being-

neglected”. If you are not aware of it,
you can see it in The Hindu; I shall
give the reference and I am sure your
assistants will get it in no time, There
is a complaint that that community
is being neglected; in independent
India, they are not getting enough
chances and all that. He even sug-
gested discrimination. I meant that
pressure, i.e. groups saying in public
giving a sort of publicity to ‘their
views. When I said, ‘lobbying’, I did
not refer to any individual pressure
on the members. I will be the last
man to say that., When I am defend-
ing the Commission, 1 am not going
to impute any lack of integrity in
them. But I do say that this sort of
propaganda. . . .

Mr. Deputy-Speaker: I must say
that even this explanation does not
carry us far. A frustrated man or a
rejected man might have many sus-
picions and he might say anything
that he likes, But when the hon.
Member, who is a very responsible
politician, says that there are cases
of discrimination, when we are dis-
cussing the UPSC report, certainly it
carries some insinuation or implica-
tion, which we must avoid. I think he
must realise it, avoid it and withdraw
the one that he has said.

Shri C. R. Pattabhi Raman: I will
certainly and readily do that. I was
only referring to frequent references
and attacks on the Commission. What
1 really meant was that these insinu-
ations are made against the Commis-
sion. I am not saying they are bound
to be influenced by it; they would not
be influenced by it. I am anxious to
protect them more than anything
else. They are doing a very difficult
task and they have an onerous task to
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perform’ and they need all the pro-
tection. Please remember that I was
referring to this under the -heading
‘personality test’. I was only saying
how properly Government - have
changed the rules and abolished the
minimum so far as personality test is
concerned. It is very proper, so that
a man of marit does not suffer. The
other day, there was a distinguished
Vice-Chancellor who said that we
must do away with the examinations.
Let us not go into the merits of that
now. Today, examinations are the
best tests for finding people . with
merit, Therefore, they are essential.
There was some reference made by
my hon. friends to personality test
and I was really speaking under that
heading. (Interruption). 1 am not
saying lobbying: I am ceferring to
pressure in the papers.

Mr. Deputy-Speaker: Lobbying
may be there; that is not very ob-
jectionable, because that ig only an
attempt to influence:. But when ‘dis-
crimination’ comes in, it means that
they succumb to that lobbying.

Shri C. R. Pattabhi Raman: I am
glad that the minimum for persona-
lity test is gone; it was precisely
under that heading that I wag talking.

With regard to pensions, I shall say
a word. I find pension also is & sub-
ject which appertains in a way to the
Public Service Commission. There
are really cases of pension which have
been pending too long. There are
cases of pension not being paid to
retired men for 1, 2 or 24 years. On
what are they to live? Are they to
live on water and air? They cannot
borrow they are not in service. I
think this is really a case where there
must be utmost expedition. I am sure
the Government will bear this in
mind. '

Having said this, I shall say again

" that the Public Service Commission

have been doing an excellent job and
they need all the praise from this
House. We must have a tradition, a
sort of convention, with regard to the
Public Service Commission, who are
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really judges in their own way, to see
to it that, when they are not here to
defend themselves, nothing should be
done to insinuate want of integrity
in them. I have got the highest re-
) gard for them.

Shri Satyendra Narayan Sinha
(Aurangabad—Bihar): Mr. Deputy-
Speaker, Sir, the report of the Com-~
'mission is pregsented to the House
every year and we get an opportunity
to discuss it. From that point of
view, I beg to submit that the report
should be able to provide a greater
inkling into the working of the Com-
mission. In today’'s discussion, you
might have noticed that you have had
to call to order several times Mem-
bers who have been participating in
the debate. Not that there wag an-
xiety on the part of Members to cast
aspersions or insinuations against any
member of the Commission, but the
position is that we are all very an-
xious to see that the working of the
Commission is such that there is gene-
ral assurance, respect and confidence
in the Public Service Commission.
That can be assured if the report
contains greater inkling and some
more details as to how they function

For instance, in the case of viva
voce, we find sometimes candidates
who have uniformly secured
class marks in written papers get 10
per cent in viva wvoce, Obwviously,
there does not appear to be any ex-
planation. It leaves us a guessing as
to how that candidate has got only 10
per cent. It also does not help the
candidate. He has to appear again
and he does not know where he has
failed to impress the Commission. If
the report containg an analysis of
the criteria which the Commission
adopt in judging the merit of the
candidates, perhaps it will help the
candidates and it will also insulate
the Commission against any kind of
suspicion about their working. Be-
cause, you will agree that even with
regard to the administration of jus-
tice, we also follow the same norm
with regard to the High Court Judges.
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Administration of justice does not
consist in justice being done; it must
appear to have been done. Likewise,
my submisaion to you is that thig re-
port should contain some more de-
tails g0 as to give us a clear idea as
to how the Commission is working.

My personal experience as & meme-
ber of the University Syndicate is
that sometimes we find that the uni-
versity office also tabulates the rela-
tive merits of the candidates on the
basis of their academic records and
al] that, but it goes to the Commis-
sion and the recommendations come,
the whole arrangement ig topsy-turvi-
ed as a result of the personal inter-
view. It leaves us a guessing as to
what were the criteria adopted by the
Commission in judging the relative
merits. My friend, Shri Pattabhi
Raman said that we should not insi-
nuate or cast any kind of aspersion
on the Commission. I am at one with
him. But you must have found the
dxmculty with which he was proceed-
ing and several times you had to pull
him up, because he could not get away
from the general impression that is
created, the vagueness, the sort of un-
certainty or the indefiniteness which
pervade the atmosphere. From that
point of view I say—I am not casting
any aspersion on the Commission but
it is because of my anxiety that I
say that the Commission should be
above board and people should have
respect for that just as we have got

respect for the High Court judges.
Therefore, I am asking . ..
Mr. Deputy-Speaker: When he

wants that the Commission should be
above board, he means to imply that
it is not above board.

Shri Satyendra Narayan Sinha: No,
Sir. That is not the point. The point
is that there should not be any such
kind of impression in the public mind.

Mr. Deputy-Speaker: That is ‘a
different thing, When the hon. Mem-
ber says that there are chances for
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people to suspect or that suspiciohs
are aroused in them, though they
may dbe unfounded, and when we say
that we want that they should be
above board, it implies that. Certain-
ly, we believe that they are above
board and we do not want anything
further. So far as the procedure, per-
sonality tests and other things are
concerned, when such things happen,
certainly those candidates who go
away, might bave reasons to com-
plain. S8uch suspicions do arise. We
want that even those should not arise.

Shri Braj Raj Singh: Should we
not here, in this House, say generally
something about the Commission as
a whole, whether they have earned
the respect of the public or not? I
admit that we could not cast asper-
sions on the personalities in the Com-
mission, but generally, I think, we are
entitled to say something about it.

Mr. Deputy-Speaker: To say some-

thing about the institution is
a  different thing. But when
we say that we have doubts

about the Commission's impartiality
or their fairness or other things, that
is objectionable. Whether we take
them collectively or individually, that
does not make any difference. As an
institution it is a different thing. Then,
we discuss them in a different man-
ner. .

Shri A. C. Guha (Barasat): It be-
comes very difficult to discuss a re-
port unless something is said also
about the procedure under which the
commission or the committee has
worked.

Mr. Deputy-Speaker: There is no
objection so far as reference to pro-
cedure is concerned.

Shri A. C. Guha: Then the question
would also come whether the com-
mission or the committee has worked
in a fair manner. If you do not
allow anything to be said about that
then I think it is no use our discus-
sing this report at all.

Mr. Deputy-Speaker: How could I
allow that when their fairness is
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doubted? Bcterence to the

dureisnntob;ectedto.nithddec-
tive, we can amend it, we can discuss
it and we can criticise it. If the pro-
cedure itsel? gives rise to any sas-
picion or if there are any defects in
it, that must be improved. That we
can do, We can discuss that.

Shri A. C. Gulia: The procedurs
shoulq be discussed both from sub-
jective and also objective stand points,
;vehether it appears to the people to

faic.

Mr, Deputy-Speaker: I do appreciate
that there is some difficulty in that,
But really hon. Members ought to
avoid that.

Shri Satyendra Narayan Sinha: 1
just want to assure you that I am
anxious that the Commission must
also appear to be just and fair. That
is my only anxiety. It is not that I
say that they are not just but that
they must appear so. That is why 1
suggest that when they submit the
report or send it to the Government,
it must contain some more details as
to what criteria they had adopted,
how they had come to this conclusion,
etc. This will serve as a guidance to
candidates who will have further
chances to appear before them for
viva voce. That is why I am sug-
gesting this.

With -respect to the personality test,
I am glaq that this qualifying provi-
sion has been removed. But what I
find on page 5 of the Report is that
the Commission have said that they
will be studying the effect of thig vital
change on the efficiency of the candi-
dates appointed to these services. I
should like to know from the hon.
Minister whether the Commission has
appointed any agency of their own to
follow up their work in different
places to which they are posted or
will they depend on the Government
agency for assessing the efficiency of
the work. This point may be clari-
fled by the Government.

Last year, during the debate on the
report of the Commission, many hon,
Members suggested that there should
be only one commission for the whole
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country gnd that State Service Com-
missions should be like different
branches or different wings of it. It
ig not possible within the Constitution
but I welcome the step taken
by the Commission in convening
& conference of the Chairmen of the
State Public Service Commissions in
order to discuss common problems
and to develop a common approach to
things, common procedure and all
that and thereby they will also be
able to infuse greater strength and
cohesion among members of the State
Public Service Commissions.

A lot of complaints were made last
year with respect to the working of
the State Public Service Commissions
and it was objected to—and rightly
too because that cannot be done here
in this House. But if they are going
to repeat this procedure, as you are
doing in respect of the Presiding
OfMicers, greater cohesion will be
achieved and a common approach,
procedure and tradition will be deve-
loped. So, I welcome that step.

Then there is this point, which was
referred to last year also, with respect
to the public undertakings. We are
expanding our economy every day
and are also expanding the public
sector. We have also instituted the
Industrial Management Pool. But I
cannot understand why the appoint-
ments in the public undertakings have
been taken away from the jurisdiction
of the Commission. From my
personal experience, I can tell you
that the persons serving in the public
undertakings do not enjoy the same
sccurity of tenure as those serving in
the Government offices or even in
private management. I have noticed
that, officers drawing wvery |Thigh
salaries can be dismissed for having
mcwrred the displeasure of their
bosses and are not given an oppor-
tunity to defend themselves, The
Board is just helpless because it is
for the Managing Director to run the
undertaking and they have just to
ditto what he says. He has no right
of appeal to higher authorities, When
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théy are serving in Government
undertakings, we should extend to
them also the benefit of security of
service as is available to other Cow-
ernment servants. Last year, the hon,
Minister did hot make any reference
to this question, which was raised, I
ask the hon. Minister to at least tell
us as to what the idea is, whether or
not they are going to extend these
benefits to_those employees who are
serving in the public undertakings
which are more or less Government
departments but for the sake of func-
tioning have been given autonomy.

Then I come to the question which
has already been referred to by my
hon. friend, Shri Sinhasan Singh and
other hon. friends with respect to
cancellation. I really cannot under-
stand as to why, after the post has
been advertised and interview has
been held, the Government should
come up with the decision of cancel-
ling the appointment, Too much waste
is involved in this and I hope that
this sort of thing will not be repeated
again.

Then, with respect to the tentative
appointments or temporary appoint-
ments,* which are referred to the
Commission later on, a lot of com-
plaint has been made on that score.
In the Report also several cases have
been referred to in which appoint-
ments were made and were not refer-
red to the Commission within the
period of three months. They were
referred long after three months,
sometimes after six months or a year
or so. This creates suspicion in the
minds of those who are desirous of
competing that those persons, who
are appointed on a temporary basis,
get an artificial and technical advan-
tage over them by having experience
added to their qualifications. This long
delay in referring these cases only
adds to their experience and gives
them undue advantage over those
persons who will come from the open
field. So, this thing should not be
repeated again.
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‘The Commission also referred to it
1ast year and this year again it has

‘veferred to it. But I do not know
why the G ent have not found
. its way to put end to this kind of

‘practice. The departmental officers,
who go as experts, sometimes &also
dominate in the proceedings, because
as has been informed by a friend of
‘mine, who is an hon. Member of this
House, the Commission gets unduly
weighted. One of the members of the
Commission is there and sometimes
two experts are there. One of them
is a departmental Secretary
or Deputy Secretary. He sub-
mits & report in favour of the candi-
date who is already serving. So, he
gets an initial advantage over those
‘who might have been otherwise more
«qualified but who lack this qualifica-
tion and backing. This operates to
‘the disadvantage of those who are
not lucky enough to get into Govern-
ment service through the backdoor
method. So I make my strong sub-
mission that this be put an end to.

With these words, I conclude.

Shri Aurobindo Ghosal (Uluberia):
‘Mr. Deputy-Speaker, Sir, the Public
‘Service Commissions were originally
set up for recruitment of persons for
higher posts, sometimes of persons
with special knowledge and high
qualifications, and also sometimes for
posts where persons of high merit and
-ability are required. The idea was
"that if the recruitment for these posts
were left in the hands of the execu-
tive departments, there was likelthood
-of favouritism or predilictions coming
into play. This important agency was
set up with this object in view.

Now, the work of the Union Publis
Service Commission and the Public
Service Commissions of the States ix
gradually expanding due to the
expanding nature of our public under-
takings and also the Plan projects as
also the increase in our employment
potential. In order to cope with the
demand of more man-power with
greater efficiency some speedy pro-
cedure should be adopted for recruit-
ment. Instead of going into detalls I

U.PSC.

" should Itke to touch on some broad

features of this Report.

In the Eighth Report you find #
mentioned that the number of candi-
dates is gradually increasing, but the
staff of the Public Service Commission
is not being increased proportionately.
Whatever might be the reasons,
unemployment or more craze for

‘government service, if the staff is not

increased, it takes a long time to
recruit even for posts which are
required to be fllled up immediately.

Secondly, the present procedure .of
UPSC for recruitment has got to be
reviewed. It takes about a year to
recruit persons through the UPSC. I
think this is the reason why the
number of temporary appointments is
increasing. The work cannot be
suspended for the time that will be
taken by the UPSC for advertisement
and final recruitment. So some
temporary appointments are made to
those posts. By the time the UPSC
secures a man after going through all
its formalities, that temporary man
gains some experience in that post
and naturally the question of cancel- *
lation comes in. The important point
is this, Instead of advertising and
calling for applications and Xkeeping
the temporary man in suspense for
years, he should be made permanent
in his post.

The Kighth Report, as also the
Seventh Report, of the UPSC com-
plains that the standard of the candi-
dates is gradually falling. Several
reasons may be attributed for this
lowering of standards. First comes
thg system of education, It cannot
be denied that the standard of
examinations has fallen down; the
system of secondary education varies
from State to State. The students are
overburdened with their texts. More-
over, nowadays the practice is to
allow more marks to the texts. as a
result of which cramming for the
purpose of passing the examinations,
develops. Even during my time in
our State in the Matriculation
Examination out of 200 marks allotted
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for the English paper, 150 marks were
earmarked for outside studies and
only 50 marks for the texts. At
present for the School Final Examina-
tion out of 250 marks for English
paper, 200 marks are allotted for texts
and only 50 marks for outside studies.
Naturally, cramming has developed
and after graduation, when the can-
didates appear for the UPSC examina-
tion they are faced with stiff - tests.
These defects .in the educational
system must be removed in order to
raise the standard.

Naturally, the calibre of the students
is almost the same. The procedure of
the educational system has changed
angd that is perhaps one of the reasons
for this fall in standards.

Secondly, the scale of pay is not
very attractive. That has also to be
considered. In our country, there is
dearth of qualified persons. Naturally,
the market rate of salary, or grade of
salary becomes high. If the law of
supply and demand operates there
can be no objection. Government
shall have to revise their scales in
order to take into service better type
of men

Motion ve.

Another observation in the report
should be noted. More candidates are
now available for civil and executive
posts and there is dearth of candidates
for Joint Services Wing examination.
During the Budget discussion also we
heard complaints about best persons
not coming to the Defence Academy
at Kadakvasla and other places. An
enquiry should be held as to why the
tendency of avoiding employment in
the Defence Services is gradually
growing,

Regarding coordination between the
Union Public Service Commission and
the Commissions of the States we
know that the UPSC has already held
a meeting with the State Service
Commissions about cooperation that
exists between the UPSC and the
Central Government. But the same
attitude is lacking in the case of rela-
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tion between the State Service Com-
missions and the State Governments,
I would like to draw the attention of
the hon. Minister®o the position in
my State. In the annual report of
the Public Service Commission of my
State it has been said that . ...

Mr. Deputy-Speaker: We are dis-
cussing the UPSC’s Report.

Shri Aurcbindo Ghosal: I am only
giving you an example.

“Men with lower qualifications
are being recruited for dearth of
qualiied men.”

The same explanation has been
given you will find here, that a very
small number of graduates who have
passed in First Division are coming
for the Judicial Services. The salary
of the State Judicial officers is fixed
at Rs. 150 in the beginning, wheréas
any lawyer after passing the
examinations in the first Division will
earn not less than 300 in the begin-
ning. Naturally, we have to raise
the standard of pay. What is appli-
cable to the UPSC is applicable to the
State Public Service Commissions.
"Though it is a matter relating to the
States, still for the sake of better
efficiency and also because the States
shall have to execute and implement
all the Plan projects, I suggest that
attention should be given to this pro-
blem also.

Lastly, I have observed a tendency
in the Central Government to bring
more and more posts outside the pur-
view of the U.P.S.C. This ‘tendency
is very bad and it will encourage more
corruption and nepotism in the
services. I would therefore like to
draw the attention of the House to
this problem, so that even in the
beginning we can check this undemo-
cratic tendency in our Government.
Also, we can mcrease the staff of the
Union Public Service Commission and
bring the appointments in public
undertakings under the purview of
the Commission in order to recruit
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o waaw fag : soTene WPy,
W & Arwfat o wor aga vt
gl whgryfrssraga @
Hrit & goeft Nfesr wfom 557 w7
s frwar &, afer wo fogre &
eI Ty v o7
oY s firert § ) i 9w afere
afrg v ¥ i xR g, @
g T g § TEerger WAET g )
ofeers afaw wfioe &t sri-gr g
m@i:’*ﬁwﬁ‘ﬂiﬁ%ﬂmi'
& g +f samar wn R 58 @ A
N Awfar f, faaw fag e 31/
¥ arx oft oeiteEe S fawr &% )
W fog & aifesw & & 37 Awfat &
foez &t vk €, fomer fors s 4R
? feur wr § f5 o9 fog famre
fear mar, sfew fee st SvdfiRaTe T
#freew ¥ W ¥ 7Y FNEE g2
T | W A FRR SRy
7 78 W@ o ® @9, N e
frem & w1 §), @Y F Ataar v ) wwar
§ f5 w1 o ¥ R Frrew & oft S
T8 w1, WK R e T &,
siage a8 fod ) oo foid & & 3%
W w9 v dfesew N faee
& € § ot o ey AR O &Y wT-
Teed, fafgeht ww wenEe gw
grewifeer # e §® ILo-%Ro
g, TEAw Féwe wfedew & Ak
woft fea mar 1 & et wgea ¥
STAAT Agar gy war Sr e @
#t§ vliaer ohr 1 § WX % fag
faar 3 & amaeR ot A frer Ay
g § 7 W a@ ¥ AT o8 |

2txe § W W R F o wgy
gfrdfarafy e &) Lo TAT IR
 foat wifwed, nfr wftem w7
fars § forw o= w1 9 3%o0—yo § Wi
I AR At o v g
T AT 12 TAT I 6 97 & frg
N fr difwax fed wifsas, onfar
vl &7 91 WX st 9% oo~
Lo & ok O faw @ § 1wt
T® & L AR o) fedt i
TE qEAETHion T frowe qfed-
fady, fafaedy e erie o are-
Fifeen w1 forx § forwar ¥ Qo000
2300 § W g7 TaT § i wEw A
I FIETE $fedz ¥ oI ¥ W
& 1 Y T W fod Tmiw (ad
A% d4< Bfe09) WIfFT WIS Te-
I s e & 9% #7 fo% §
formT ¥T soo-2o § W TE 7
W ol o ¥ W W § 1§ A
g s 9@ & Svlwe grew T@ §,
at w7 aog ot fr @ & fed farre
fet oW & A o dvr A o @ o
& gt argar g fr fwme 3/ v
a0 w1 weAr fear amr § Ak
frmagIfamr @ o ¢ ?
ITH dt TR qew A qgT wiws I
&, s ST qF fored § Ay T wT §
5 g7 S e ¥ fag sy
faama W ¥ aaoE W A fAer W%,
Fir-oge A frer w0 @ Qar
wwmar § 5 T aw fed 9 W
wraeraT § W & wnn wear § fw
g AATE W WR AW I AR
ofers afem witme ft wfng 7 37
wiferer w40 FF Teawer wréwe Sfsdew
TR NI



26108 Motion re.

[ warcra Firg

Hferer ¥ g fie o Fararraer ey v
§, wore Sud W At W § o fedr
Fat wde ¥ o ferareer Reat ong

v wgi o% farAY w1 areqs
& s +fr ow woie feafiy & 1 vt
* e o v § § frarer fad
s & W oy vy v gariog & Qoo
A7 w1 9T § WK o anet § g
ar AW o wr wifed, AR g
afwer ¥ ), drar ¥ g, Toret A
oA AN el f wah
AT & N HEAT §, FR A ARy
qx Famram +fy 7t ey o € | wofo
forr onil A i F yEAR @F w7
ey et firera € an Freft g & et
faq @@ 7@ arx &, T fremg ¥ =g
7 R oWl § I Y & Wy
sy Wt T § A e 9
gar & fr & gord Al A O §, @
fire oA Tiiwe dfedey F dR W)
™ S #r Wl v foar omar
# gt g fir ot forae T S 9@
¥ AR # el o & & o s &
fd o arfed, S @Rt wTeTEY @
weard # fad o wfgd, s s
2o frrad g

& W wqfar gk 3w & 99 9@
& % Faw afw & ware o & v
1wt fear a1 gew AT g
g fs da1 i€ & aamn mr §
fr fah % Seges T F oW
wver sfeat af & w1 Ak § A
& AN i F gy §, A
&Y sufiey & w7 @ § X S Fer ST
a1, ag T T & T 1 g W
wrdiega & AT & e § fn
Aved wfew ¥ o ¥ fo o
famgd o sl W) 9% oo fer

MaY & 1959 Eighth Report of UP.SC. 16106

foort foar mar & ot Ot swey
R g 3t wre g7 Ak e wew At
5T g53 § Forad fie e onrfea & ooy
Al 7 wivw qeqr § vy g8 ot fax
diz areft amr ot § ag oY Y it
» Q wRm s N o0 fe
Y it TR gq & ar ey wfes
foafr g & f wedly W € W
Iu¥r 9 ¥ weur 97 e 2 § WK
I ® gAI IS 9T g w7 AT
frerar < WIT & & 9T ghaw o
W & W | W g ¥ qww {9
Tl W ot § 7@ g W
’@l .*ﬁ&.%’ﬂ‘?\'ﬁ'&-‘ﬁ&m'ﬁ"i‘e
F1 T0® worar @y §, # W §
& 7w 9 fx ¥ T & | e
fiear o 1 & SrgAT g B 9 AR
a1 g ofeers afaw e aF
fr #1 ag Arfew g fe e Y
fafrdafsga ¥ oy § Naga
wrer et avd g¢ A § W) S e
Afe & 78 w1 ' g FhdaT &
78w gnd §, ahar & ST Awd
¥ afqa @, Ry afqa @ ? fow
FHT FY SqFEYT T AT HA AT B &,
auTe & g I | @ g 7R
fr aq a@ ¥ iy M sfafafuea fa=r
qw |

T et § B axwaladr & Ay
gre fear mavr € | 98 uF whafwrardy
s 4t | TR owe ¥ 3afed A
fear o a7 fr wee 98 e WTER
g fr o frwr ag & enf aw §,
WA AWK W IgwT g ar §,
TRfrFawma g fema ¥
T FTAT € MK A I FE X
o IAAT 4T & Hy ferar maw qv )
afier v ¥ A ¥ § ¥ ored it



5107 Motion re.

g wk § s ag o aed aff & it
arq fir YE fir a<g & g SgAaT
& ar winf qgear 1 A0 F s o
e e Y et § 1 &) e e wft
a1y WY ) are §) & T WY | K
A F o ] T L& g b
T TR Eez ot g ¥ fag g
fear o st 3@ qx fora w0 wr g
TR A § 1 W SR T W
<Yt aga wne feay o ot § av fedt
5 ¥ § ey amn Y A gEN
~f g faar s figd o

AT FOHIR T Wifva g5 qad
wfear o § fams fog =i yaw
7 X oY weelt A < § ar SR
! ¥y § A afsers afaw s &
oF FH3T Ig O K o 9 €
fora¥ o samae &3 gaTfz A= @R
g W fr fafrede ¥ fog 9 § R
I GAFT TF A a7 § WK qg AE
Y Y AT ¥ q¢ T N ]
T TR TTENS
AT F AR T 97 w ¥ ww B
dY TaTAT & 9% ¥ A5 W T fE
4 Wt faw fifa w2 fed § o
T wudt avw & f $TE WY
gefafedt qq w2t § AR ¥ qofaw
Ay FY § | A o TATRE #) aTh
& 59 «F F1 o @ T q 3w
o fe g g frae Fwifea el g
R TG fF Lo TS w1 Wfr-
A F R iz I A AT A &aw
SATEIT WA Y o FRIET B TrAfoeae
& ®erR qx faay anwm, dfe &
HER 9 fo@r e 9K W AR
¥ TgEe G wAtade ak
WG | g TEafamRe Y g
S Yo Bl Y gRAfATIE ¥ AR
ST S A Yo Nl Hfrmt
B AR 9 | G FTH AT a

VAISAKHA 1B, 1881 (SAKA) Eighth Report of 16108
UPSC.

@ reufrd i g @Y
3 A, Q24 Y g fere seTTeny
# € & forawy e ¢ o€ Qe T v
3 ¥ 9w R § Frquar firar rar §, e
wifses frqer fear wmar §, sye
fnfY W Agg A A faa oy
fore awr iyt et e A @R
& s wfaw Fow Lo wEW, NE
RN I AR @
TgaT S yRafamdz w1 A g
T o 8, I9A Lo Wady difemfd
& U 9T fad a1t § s et Lo
wradr gt a9T Afe & wTET W
AT Faw IR wifeest & @fafd
¥ R < fad @ vk odfvdna
& WL 9%, Wi & wrare o< fqd IR
FET A FET LY W 13} P
T¥FEA (o WA ITERH T A
4, wfee"z & & WX v W &y S
TR Y, @ AR & =
Z S OF g & g (3o v AT T
uT A |

14 brs,

TR Y R g safe
¢ d W vER @ 0% § Wl
T gvd § | AfeT g AERar
AR &Y, S safe o diqe € siRowy
I dT 3 ¥ AT 3 F oy Agd 4
frA@roeit wwag e farafs
WA dgax e wedafaade #
T AT 4T A A7 w37 gor °F R
foradt o frgfemar nfr, wad & wo
qde Hfafedt & wme o @i
WX Xe g qldEmaY ¥ W
R, e § s W @R
at Sfag ot ag ot fr @4 F § T
frd o e aoEe A fod w1
W oY At T § 6 g s
sfew sfim @Efafadt wafy W



1
|
x
3

R & & ¥ 430 To X W far o
ag ¥¢f aw Sfag &1 Wl 3= vl
mgﬁ@mﬁtfmﬁﬁi
sty dfew & e ) fag 07 ¢
e 3T ) o A ey
e § 2.4.%5 ¥ & 7 o e g
weifa &Y € 5 HE, 184E A )
W ] 3 N A & @ PR
wE s & fad @ o 5 ¥ o
fafa # s A SR QT 1 WH
INT IAAHE I AT To &Y FE AT G
& g g o wwar § P 9w i g
Fcoo FAEFT AU F AT IAF 3 oy
To Fg v WY § | 7 W § fiw
W To WRT @ § Sfer o
Ui € TN L ¥ A A A
ot ot § @ ¥ 4 2 ¥ I far
yrar @ fr g & qw T A &
oI o ®) g ol § 5 W 39 ¥ el
3 W To @Y ¥¥ faar wwar § A
NgR g RN e s & g
¥ T f6ar om@r | W9 R W %o
N a@ @ & afew o o @
To & ¢ &fod, 4 v worrr
¢ dfew & wmgen g fs Ao a0
¥ ag @ A e 9@ 0 & T e

MAY §, 1980 Eighth Report of UP.S.C. 16110

W § froow w7 @ wiw o awa@y
o o o ¥ 1V WG AT T ¥
#r R § fordt 7@t & 3 o g i e
¥y

afers sfew wiw & owfini
Yy fod o iz ) o F
e wie ffemr w1 Wiz TG
dor § 1 Ty & wohw feafr § )
TR Fgelt § e ofemre afaw whivgr
AN famried FeaT § o It F T O
Tt wd g afers afew sivaw v
N ow § wedr far § e e
T e e ¥ X & whon
7z a1 & 5 o W aoide wrw
gfear & sy wrEd € 9w wARE
fram ST T waw &
Waoom‘looﬁomﬁmﬁ
&1 & o 7g v g B e e
gfaar & Wi P aw w0
&7 awie W% gfear § oF or
o Tz o feflom wft ol 3 o
B o U uwvo fediom w1 &9 @y
forc aran § Fp Az WRfae 7 @ ot
AT Y 14T & A G oy fedorT )
St e ST g &, Wi A g
IR e fiw advw | WAk
ff TP T et M g 1 s
o T2 gHo A AN Hryw T Farfomr
A W Y #1E Wl A A g
¥ & @ a7 sfeww afaw s
&7 qq 7 g, qfew 5 A & 99 A
qgAnd R FEAY § 1§ FFAT AEw
g fn =g ag 7Y & o Fis ey o &,
g g AT g S AT B AW &
e 9w as aTar &
fawt & fareamer 7 & e =g Fear o g
ow aw Sy A AR FE AT ERATE >
w™ fod & fdea s s oY 8w



x6111 Motion re.

ofeldw & s fear T 8, T
ford xo wrey w7 sy vy fe R
& qU ¥ 9 gy g ofeww sfaw
wfaeT W I I, I oY T
w cfeay & wrag Wvr § 9 W Ak
Fq T O Wfgd, W W T w
€9 TG &Y w0 & 7@ e o @
fremdafmfrn g whfad
g i x@ o e e # 9w fe
freag ¥ I wwa N e QY e
¥ AT %o To witEH g WY
T & o  aW ¥ WAL L3o Fo
9T g9 T, Wl g o &
* 9 Y AR W FE g7y §uv §
a 3w &% frar om, e gfe
W ¥ ofeers gfag sfaem & sresdt
@ & W I T @9 §T W
tw @ & =g 1w wfrsr § Wk
sy 2 #Y H7€ TEE 92 7 ag afeqw
afew #fiem & afd e o, W
TOF F aft

T qrE A W FgAr gt g
g1 o qfeerw afaw sfge & I
o frgfer %1 @ &, 99 & @F W
3 wfgd for oY st 2 & <t
TR # & 9 fe g B @ gk
FAEFM AN T
g7 g 6 v ) ofees afew sfimm
#y +fr St wfrssT 9T T Wfgd fowr
g & Fe g B a1 g7 B 7 <
§ ghrag skgisgdm ¥
o AR ¥ ¥ § ag wraar ¢ fe o
I ¥ g W Ay e, @ gl A
RN g E @I I AT
ofer afaw sfags & aR § & g
wrgar § T awg oW A
& 1 v o iy ag v ¢ e Ay
fefm Y@z arar | o
+f oy G § fr ag WK AT
qu ¥ sy Y frgfear @ et &

VAISAKHA 19, 1881 (SAKA) Eighth Report of 16113
UPS.C.

Ry e g WHwa
o &Y, sfew WK qg WA Wy
T § &Y ag gk SAay ¥ fodt awre
AT g1 o fd & wgew fin afeens
afaw sfaww & o iy o Fagfer
@ S w e @ I
wifgd fr 7 & aX § vt Y€ %
R FTEAM TR | £ W07 W
fefere st @ &1 WX 7 & /Y
I w7 ¥ fod wg Ay Ay 2 7@ W
VG F T § AFPT W IT q ¥F
fiar o fir & 8% avg ¥ AT
# greA & FW R A § gy faam
TR F WX A aF Mg FT
AT g R A @ FW W wT qAA
W ofevs afaw sfme & a9 @&
|y wr fager w2 oY gré A ar gitw
IR | wITMTIwH
wftr foamamy dar gom 1 o oY age
et firefae & a1 w@ B QA ¥ P
QT T | WK yrahs A & ar
AR AT N AT A W
fol vareT § SuTar Rt W A A
vy wfgd fr agr a% a2 farenifag,
o fNE A gt *E § oW A
& 37 59 T@ & 9 fowr F A F A
o ¥ o ¥ faw & wfwer ), 9
o |

B A & w9 g8 g 9} e

T T =g o fads dfew & A

o< fagfear & adr & ey 1 &
g At @ qewm fe PR AW R
A faam daX frar § 59 & wETC
frgfer afy o & sarafrs Jamy
&t & ar g W e gl
& T ¥ o ¥ feor & wwwt d=v
T g )

Shri Shree Narayan Das: (Darb-

hanga). Mr Deputy-Speaker, the
importance of the admunstirative set
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up, especially in a democratic admini-
stration is fully realised and it was
with this intention that the Constitu-
tion made a special provision with
regard to recruitment of personnel to
function in our country.

Having regard to the importance of
the matter, there are three aspects
with regard to the services which
require our attention, These are right
recruitment, right training and right
allotment. As far as this report is
concerned, it is concerned with the
question of right recruitment. It is a
matter of satisfaction that it has been
fully realised that in order that there
may not be any patronage, and in
order that intelligent persons may be
appointed to the services, appoint-
ments to the services must be made
by an impartial body.

But, from time to time, complaints
have been made here as well as out-
side, and the attention of Government
has also been drawn to the fact, that
the system of recruitment or the
method of recruitment is not quite up
to the mark. Some foreign experts
were also appointed to go into this
matter. In our own country, some
gentleman was entrusted with this
task. In view of the fact that the
very structure and the very pattern
of our Government has changed,
there must be some change in' the
method of recruitment.

It is all right that a body like the

UPSC has been appointed at the,

Centre, and various State Public
Service Commissions in the States.
But the mode of examination and the
way in which recruitment is made are
practically the same as before; of
course, it is true that certain new
cadres have been introduced such as
the Industrial Management Pool and
so on; and the idea of having an
Industrial Service Commission is also
under consideration.
the method of

examination is, not
quite satisfactory.

Some hon. Members have expressed
satisfaction that the minimum pres-

But even then,-
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cribed for the marks to be obtained in
the personality test has been abolish-
ed. I also welcome this- change. 1It.
is a vital change that has been made.
I do not know, but I think the UPSC
might have been consulted with.
regard to this.

But from the report we, find that.
there is some comment somewhere to:
the effect that the effect of this aboli-
tion is being studied by the members
of the UPSC, Whatever the effects.
may be, the commission in their
report have given the. number of
persons who qualified in the written
tests but did not come up to the mark
in the personality tests, that is, the-
marks obtained by them in the
personality tests were not up to the:
minimum required previously. There-
fore, they have specially mentioned
that the performance of those officers
will be under scrutiny to judge whe~
ther they are efficient or not. But I
would like to say that there is mo
necessity for the UPSC to judge this,
because in order to judge the proper
working of the various officers, in
several departments, there is the
Organisation and Methods Division,
and this Division will observe their
performance. I do not know in what
way the UPSC will observe their
performance. I shall leave this matter
here.

With regard to recruitment, some
suggestion was made by Shri A. D.
Gorwala some time back. I do not
know  whether Government have
given consideration to that suggestion..
Besides, the personality test or the
interview for fifteen minutes by the
members of the commission may not
give a full idea of the personality of
the candidates being interviewed. We
must also see whether the persons.
who may have passed the written
examination and who may have pass-
ed the personality test are efficient in
their actual working. What is require-
ed for Government service iz not
merely intellectual development or
intellectual achievement, but what is
required in our country, particularly
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in the democratic set-up is the proper
mental and emotional development of
the candidate. Therefore, as has been
suggested by Shr1 A D Gorwala, we
must also have some expert psycho-
logical examination with a view to
have a scientific imsight into the
candidate’s mental and emotional
make-up Such an examination will
bring out the way in which the
candidate 1s thinking, whether he
believes 1n the ideology which Gov-
ernment have accepted, whether he
believes in the high objectives that
we have set before ourselves This is
very necessary The candidates that
may be selected may be very brilliant,
they may have high intellectual
achievements, but they may not be
following our ideclogy and they may
not be believing 1n the 1deology that
Parhiament has set before the country
Therefore, 1t 1s necessary that some
more attention should be given to this
aspect so as to enter into the minds of
the candidates with a view to find
out whether m their future career,
the candidates would be able to show
their belief 1n the objectives that the
State has placed before itself, or that
the Government have placed before
the country—or, the Congress Gov-
ernment may believe 1n something,
while the other Governments may not
believe 1n it—or the objectives that
have been enshrined in the Directive
Principles of the Constitution Other-
wise, it may happen that the candi-
dlates selected may be good writers,
but not good administrators There-
fore, I stress this point that there must
be some expert psychological test

Every hon Member has welcomed
the fact that the UPSC have invited
the chairmen of the State Public
Service Commuissions to a conference
and discussed matters of common
interest with them That 1s all right
Some imkling has been given here as
to the subjects discussed But what
were the broad decisions arrived at?
Some idea should have been given of
the conclusions arrived at and the
nature of the subjects discussed Of
course, there 1s some mention about
it, but what was the general opinion
expressed by the chairmen of the
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State Public Service Commussjons? If
this had been given, then we the
Members here would have been able
to appreciate the importance of 1t to
a greater extent I welcome this sort
of conference, and 1 hope that in the
future reports, some mention will be
made of the subjects discussed and
the broad decisions that are reached

The commussion have said that the
genera] standard 1s going down, and
that the deterioration in the standards
1s continuing Some measures must
be adopted to check this deterioration.
One general suggestion 1s that the
educational standard in all the univer-
sities should be maintained at a high
level 1In this connection I would
like to suggest—I do not know whe-
ther there 1s at present any such
arrangement—that just as there has
been a conference of the UPSC mem-
bers with the members of the State
Public Service Commussions, likewise,
there must be some annual conference
of the University Grants Comnussion
and the vice-chancellors of the
different universities and other insti-
tutes which are engaged 1n offering
degree courses, with the UPSC, and
these matters regarding the standards
of the candidates should be discussed
I do not know what the Central Gov-
ernment are doing 1n this regard But
I would suggest that the Central Gov-
ernment should be seized of this ques-
tion fully For, m spite of all our
professions and all our speeches here
and outside, the standard of educa-
tion, as 1t appears from the various
reports of the Public Service Com-
missions, both at the Centre and m
the States, 1s going down, 1n spite of
the expenditure that is being incurred
and 1n spite of the reform that we are
carrying out

It has been suggested in this report
that the lure for the purely admni-
strative jobs 1s 1increasing Even
persons who have passed the M Sc¢ or
other technical examinations are
applying for the administrative ser~
vices What 1s the reason for this
lure?” There can be two reasons for
this One 1s that the terms and con-
ditions of service of the administra-
tive services are better than those of
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the other services, As regards those
who are engaged in doing work in the
various laboratories and research
institutions or technical institutions,
their terms and conditions should be
improved, or at least they should be
80 levelled up that there may not be
any difference, for, what we find now
is that a graduate who has put in four
or five years in some scientific work
also comes forward and appears for
the IAS, IPS, IFS, and leaves off all
the experimental work that he has
been carrying on, and then comes to
join the service. What is the reason
for this lure? I have already mention-
ed one of the reasons. The second is
that the administrative service gives
more prestige, whereas the research
work carried on in the laboratory
.does not give any prestige. Therefore,
the emoluments or the terms and
conditions of service and also the
prestige should be equal in all the
spheres, in all the levels and in  all
the departments.

The relation of the Government
with the Commission is cordial, and
that should be maintained. It appears
from the report that there has been
no point of difference between the
'Commission and the Government in
giving effect to the recommendations
of the Commission. I think that is a
very welcome thing, and that should
be appreciated. I think Government
will continue to pay such regard to
the recommendations of the Com-
mission as is expected.

Shri Satyendra Narayan Sinha refer-
red to the powers of the Commission
with regard to the appointments made
by companies and undertakings in
which the Government has majority
shares. I would like to support that
idea. They are practically Govern-
ment bodies and most of the money
spent by them is granted by this Par-
liament. Therefore, all appointments
made to such companies and under-
takings either by boards or commit-
tees or individuals, should be under
the supervisory power of this Com-
wnission.
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Mention has been made here that
posts are advertised, qualifications and
terms and conditions are laid down,
and then no suitable candidate is
available to the Commission, Some-
times, the Comniisgsion says that on
such terms and conditions suitable
candidates are not available, but there
is a general tendency and hesitation
on the part of the Government to
increase the pay so that such posts
could be filled with suitable candi-
dates. Heed should be paid to the
recommendations of the Commisston
to increase the emoluments so that the
posts are not allowed to be fllled by
persons who are not up to the mark.

I think it is quite wrong to make a
cancellation after the Commission has
issued the advertisement or inter-
viewed the candidates. In a planped
economy, there should be no occasion
for that. Once advertisements hayve
been made and candidates have been
interviewed, Government should not
come forward saying that they do not
require the posts to be filled up.

There are a number of papers in
which the candidates have to qualify.
There are somé optional papers. I
have not fully enquired into the
matter, but it is said that some of the
optional papers are such that a candi-
date who has taken up that particular
subject as his optional, gets more
marks than others. That is unfair.
The questions set in optional papers
should be of such a standard that no
particular candidate gets undue
advantage from the marks that he
receives in that.

I do not know it this question 1is
being considered by the Government,
but it is before the public, and it is
felt that IAS and IPS candidates of
one State should be posted in another
State. Though it will involve some
additional expenditure and some diffi-
culty in language, this would be in
the interests of independent and
impartial administration. I think this

- suggestion should be considered by

the Government, and the practicability
of this suggestion should be examined.
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oft wwr b (TpATT) TSI
REvea, AT Y% Yar wnr o foé
g e feac @y R A
e g wrewd W frowe o g
fis ward forry Saciw v seer gU &
ELCR draT w1 YA @
FF Sk € & 1 qE SwwT Srar
2 fir fafae afem & S ¥t s
WMy T g ST & AR W
¥w ax & fog & G a<g avwa & ot
g &fem Ay &w §, dw fr 9w
Tt 7 g S aean &, e e 3
WA S SATqr AT KT FE gL

s R g T A L, afw 2w &

frwrg & ap@T WY I N A
o1 7€ §, AE IAF FEY 9T qPA €=
ifgm w1 mn f wefon sa S
gfeesro fr az7q A wrawwar §
X TOHY FHAIAT F giewior wy
aze § & 3T faafam of, & 0%
¥ @ aifan fr T8 N H DT
T ot 7ar gfesro a7 ¥ar & wiw
F) g graos § fv &%
¥ wiAr F wsA o gfaad A ¥
frarrfFmad o sroafes
g aga ¥ woggr A feem
T § W7 IqF 1T IAA A FH
&Y @ ST SAFT 77 EqEAY 9 Frgwe
fran a1 ) qE 7§ | Fe-Taara
¥ e g %1 o = o av fe
YIS W AE A AFET FH AT
£ o AR $E qE W FTH W
g1 = w=gr ) e oy A
st # fage fear snd wife g
wrdafas faT &1 ff g gar @
ST STTRA HT {7 /AT Har §
T 5T S A w7 frga e
oTa ot 79 gfeehr & aead ¥ aga
¥g ghear fas awdt § 1

@0 a1 # T wE W g
fe g afeam & @ fr ¥ B &
114 LSD—4
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fis foreY fandite W fear sy § 4
gty 12 ¥, FTET Q¥ WE wTew
§ W g ag aw w Jar w@T Y
AT wwaT 98 &1 Y, A AN q_A
v gurg afyres @ w77 a% gEwa
e, 5 &7 qeqer A7 &TAT WY
o A & foag, A% o wfy fedt
T &Y fF 81 wrawr T I35, gAAQ
ag w& § fe gamy foedlt § 7 <@
faar s | & g gTaT A A FT AN
f& s gAY fosdy & 7 Twr Tar Wi
48T TIW T | AT &Y THET Qrvvar
@ AT, Y wH AT ¢ I X g g fiw
Ty &, T 9 waww g fw mae
g foedft F 7 w@¥ faam war o qar
AT 55T G471 &Y vy B fedfr
1 gT97 waTAT % wfy e 7 @0
AT 4 97 €ATY §, ¥gT T G075
qarg w37, fx gfia $17 1 T
AT AT 7T 40 3 Fr yaaramr &
g A w1 g a@g
FAIT T Fifier a9 & fog <t
way a1 faatw fear @1 q97 § Ak
ITRT WG ¥ AL FTWT AT ABAT |
qTAY 4 A A0 AT wAY qE O
favd Favm F a7 W qF
aarar T § e g8 i & fao ag
o gfraraTs A 8 A ey
faraa § B gad w8 & g Ty
g & e faaefy aAvvdfiaar 4T e
% I AFE F Ag W@r AT a4y
g Taddz & ATAN 9 9AMA AST
ara f gk fag o waq a1 frafe
faar

& AT e ¥ ug w0w § e
Tq AR %7 faatn #7 & 92F 7g @
T o< fa=re w F §6 g ag sy
feeftdRara<R JTwe= g fs
e 8 Ghdt & 9T @T w0 ag
orf gowrdt A Y L & Agh ¥ fag
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A A wgar w7 f wrr w9 IAwHT
OO wgw @ <@ ¥, *few wow
ariny wY frdt affra vqr o dor foay
ATd oY =T femrr ofY sAT I A AY
FEL &Ry xgr v I Fawny ofr 3w
T 1 W R TG wEATESAT A )
o v st % el ¥l eamr WX
¥ fear ad, dar qwgr §, o f5
T @ YT &)

st wo Wow ('Ifm
#rarargz) Aot § S afge

&ty oitn ;. 7z I M=
AT IR TR R AT FN Y

% Ay qee . wrfaae

sft wwr ovtw AT fedr e
faqy & an¥ F F7€ yqdw A

IR WERAW : IAET WA
A gae feedfr Ty gerv v g

ot wew R AT gurr § fw
TXAFT §F a1 9% faare w1 e o
gg 3@ ¢ a1 afr fr wae! food &
@& faqr T 1 W AT frare
@ & @ig o @ frowd o7 qgafy
§ i ot fo=h, & & e anfge, &Y
¥ v ¢ fie o o ofr oF w=ar
W & fear @ e f g W
& fog s #e e @ adeTwra ¥
fog a9/ NRr AF I RIAT A€ A
gt dtar s g K w7 w37 § arfe
agr (& Madpar RN et o
s AT Iy T Fomrd wifx
AETZARITASTI G THARE
% feare v ofgd )

% foqié & wfig 7 S wgr &
W AFT A 9F FaATHT A o AT
fag TEEARQ FT TAT T2veE firar ar
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Wi i@ fs
g wrat § o gfafedt wrew wites
7 ¥ x@ 9T w1y wgr & ) Bfer e
& wr§ Tar ey 8 fror mar ¢ Fe
&% g exd I frr it 1 @@ ATa
of @ IR oo farar vy o § s
¢ firca st o @y § ¥ TEw
£ U A wwwean ¢ fe gEwy
ffe o ¥ Far fsqr o e &
FT wyAT 7% frare & fe 2wl T
T o% 737 Wy w1 ag § e oo
ag7 & frmfeaeal § il Y o
7O Rfre W & fewr
qean e w1 Yoy ¥ima
¥ig arere o oy ofr ¥ud &
® g odmE wisfT & areaw §
A o & 12Tt gt & swE O
e st & ag agd & ag
et a1 & arwd ey g o
o TNzt #Y &4 A qAg ¥
o T a9 &1 s WY
sfvsror ofm &, qe W
o@ T A, w47 A oAIw ¥ O
AT § A3 &7 T A8 I A
T 9E% TTNT NN § &
ya & foq @) w1 aveuw
o7 & W gAY X 4% fagzr =q ¥
faae e wYe for qag «f afefa
q o g 9o qT faa fer 0w
qedg  afafe 7 s’ ToramT wwnr
F o e & a9 g W &
# & ¥ g § Sfagvimry
o Tham fedr o Ed wRfas
TSy F ATeqw ¥ @ | qwdg whifa
¥ ara o g fod 0F § A @™
seRatelt w1 Sav fay Ay

“Enghsh should continue to be
the medium of examination and
fnglish may be admtted as an
slternative medium after some-
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time, and both Hindi and English
should be available as alternative
media at the option of the candi-
date for as long as is necessary”.

™ A § § ardra wd f X
w0 w wgar § fe ww afafa
dmifz b gg T G fam g, a2
frir ®X f 3% after some time
W1 EFM 1 4% after some time
% TNE X &, U U% UAT oS4
og ¢ 5 e oo & wmar o
farar v wear § 1 Y FwAr & f g
W ATT A AT qT LY A/ AT I |
¥ ao ¥ v § v o e
I JaraY & g F ww 9T fq=re
w7 fx ol &1 (reqw =@ A,
oY ¥g ¥ N w7 sy & fo gy
o fesfenmt & et ovgEd
aRfie wwm & owrw ¥ fear
A #T W@ & IA% faer 8 v
a9 | g9 3 R € 4 Fawr fasafaermeray
7 foger fg<r a1 WRfas wmmy &
Ao A Q FAT @ A% G ¥ AT
7g 0% W w39 & fw fow ag &
¥g Fami & sfadfrar oA
FAEaaT o *¥ | g fAw ¥
FY FE ¥ R § fr ag
gy § faedt oefi @ @& faoig
T % | 19 95y Afafa € e &
At §uTs ¥ ag qer fear war ¢
“areT ¥y Afew”) & F gy Fr @
AT ®Y I50AT 91 % 7w A afoarar
w1 grfy | fraw fer o Afew wfigg,
T W w1 & AT F7 ) 97 ag AT
AR & g W T 6
T o A7 @@ & Y ™
fawfar = w9 s fge aife
ot gy fgdt ar gad mafaw A
e & fomr o oW @ &
ger faemaw 7 @ WX 9T ewen
™ 9T

VAISAKEA 10, 981 (SAKA) Kighth Report of 16134

# wfes wm wff ¥ g
e v ww awm fr W s
feam g § 1 ¢ oo F o gt
qger JAeY & wwae fag oy §
AR AT aT AR
sfey tg at & ox ame &t fre
w< four mrg s oY S fefes
ot § 9 A I« Iy
ardifor olmr &y & s § T
wERT & I § 1 %9 W wHOw
at eqve fer ag I §r ¢ Afew
TF wT T g

“The Commission hopes that
candidates as well as their parents
would themselves weigh carefully
the prospect of success and not
fritter away their money and
energy m the vain pursuit of com-
peting for services for which the
candidates are not adequately pre-
pared”.

g sy s g wmar-
o gt wfs gr  faar
wrgan & fw SawT F%wT FA9 a1 I
@ MR Ag v ¥ awr W 9F W
T JEET qO™ R | qrar fady
® gg wEAAT w@rarEw fr § )
§ @ W ¥ 9g guT A wngar
g f& s Wk fewe fafaey @&
e g7 faare . WY gawT gt forsrer |
wrr ag & w7 § fe aw hifad fis
@ g wh fafaa oher & 483
WX I § Roeco U g WX I
«ftm#%q“m%m‘rnswi‘&
wga & A o fafea ol & aga
=g e §, arfew 7o § waww
frad g | ¥ gEm 3w wrgm § e
oy AT goer AT A A R
@B TR ey
At o fe AT A @ Ang WY & ar
ady | ww A v g sfwy §
wrgaT 9% Fordr WY 39 § § @Y go) 9rd-
fox gfer ¥ aoqwer faerd §, oY SF
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T & fox ol ) W=
sufwral W oOem 3% ¥ sy
MM v s ag s g
fafe  odar e Wik foT & o
T NETTHA TR 1 W W
AZTAR A GEATGHAT E | T AT FHAY
aifgd fr fomr &1 adrge §, o
eaveey wen 8, 7y fafaw ol ®
o | §F TG TG N FReA v
¢ aT aw Q wda

TH A s R QT E-AAey
W) AT 2 Jq TF  ITETEAT AT AT
g1 f@d smew § s ¥ wfae
R T ) qradt fe
wfraw & wfade o1 fedt aemor w41
@y dw fegr amar & 1w wmT
arara<e € aar § fr xw Foe = fgdt
AR AL FE §7 ATALHAT HAT
T8 ¥ ot & ) wifeT T AN
it fawg & i forr & ot 9o
wox wifz 48 @ @ | wa @ s
¥l § fr o0 ¥ 7w sy av ug
saear ¥ oy fw owash & g9
g foE 1 @l qewor oft gw
anil Y ITRT rad

=it wvee (Tfafk ) : sorsow s,
gfa ofsew ofre whas & foe
* 991 ¥ ¥ 127 & 97 wgAT @A
g 5 gurd g & @ At wlt fawr-
fat Y arg < faar &, 3z <€
sEAAT RT qrI &1 R e & o ww
fe & ag wawer AT e &
fat ag ofet ™ & aw %
i St A ¥ @ v famfon)
A AATHT 15w TR T & 1 qrat
qT AT  fAwrT wAT wraEw 3
TRTERFOUITH I LY
W WA ISAT A qrIIAw & |
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™ foivd & o g gy ferar ot
¢

“It was observed in the re-
ctuitment that administrative posts
still continue to have a special
charm for many aspirants to
Government service and technical
and scientific personnel are no
exception to it. Numerous candi-
dates belonging to the technical
services or holding technical posts
had applied for the Indian Admi-
nistrative Service (Special Rec-
ruitment). The same feature is
noticeable in that recruitment to
the Industrial Management Pool.
Obviously it is not in the public
interest that technical and scienti-
fic personnel who are needed
at present in their own line should
feel tempted to go into the admin-
istrative line, often at a late stage
of their career”.

T Forag o T A aga wfiRar
¥ fa v wfg@d | xw fod
¥ W @ar & e oo gurk [ F
Yoz o I @ Y, AT fee
+ Ewfreer WX anaffins safie wodt
Awfar g vt gefufrefe afew &
ST TR & | o Tk Fad ey Faear wy
TALITE WL W A
¥ F I T R AR FE N
FF AN G & WA I ¥ g qater
ixfts WX gEfdf e o@Re «
MV IFA T e @A
s woet A g gefafrefer
aEAR M A I warsnwag & fn
e afaw ¥ gefufregefr afaw &
¥-5%t, gl Wi sivedeew wifz w=g
0 & 1 xw fod ag wravaw § fie qime-
fer WX F%e qEEme w W ady
arEy WX gfeerd ¥ wifgd, oy
fr cefafrefer afee & & ot §
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W o 77 § fis qoer o R v
TR wifgd fw Hwew W afafefems
qrare § qufaffer afeg F ord wr
wrig w o a1 Fw At &
qw JETET AT gt § | & Wik foad
s § Wik ow ¥ fed @ M
s RIWo TR FER WX ¢ 1 W@
awerg ¥ ok o vom e v aen
fad s v @Y O w
fordt fioad ot = o7 &) @ fod q-
fatrefer afam & oY 3-dr e &,
¥ 2wftww T srafzfes oaraw €
T oA

s fTw Dol
¥q foe § frar mar §

“Every year, there are a number
of posts for which suitable candi-
dates are not found in response to
the Commussion’s methods of com-
petitive recrintment”.

gava 3w 9t AR | @
wfq A W § | G T FE-HT
ff 7T @ @ o AN @ w7 FE-
/7 a@m, & ¥ wivs afray &
AR gt 1 3w fe § s
o & gy & i A s TR A
mfia frer a1 30, s wy
3¢ 1Y & o spfra o sy
oY, 3T Fim F Faw Q03 Afrmay
BT WK 3R =fway F gravgwa
PimEmraaard ? ok g sEe
e wEy W Wi g, Sfew G| 9y samr
woww g f5 gIR ag e
sefiay it ot 7)Y &, Sfea fes® mrg
/e ® T M Fefize Arefvay
w1 frator v & fod A e wawr Ay
ISWT AT § | W FAT HRA
I AR ¥ I M@ g, ey
fafeqr ma@z 7 Ardo Yo THo T FT
i T et & ot wegr wefufves-

VAISAKHA 19, 1881 (SAKA) Kighth Report of 16128
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TTwmaT | O v gy & fe gt
farar wr e fremar § owelt Y Srefey
fet agd g fiowe sl @ qrow #
Ty fir g wdved oy g , el
R |yt yafy wx R §, wtafefow dw
W yfe @ @ 1 T w e
A&y & @ foE oY sy fory
TG B AR o 5y v
foi¥ & worm war &, S W e wd
g § 5 g g edved fire o
&, fore ¥ wreor wit¥e wmeft Y frwy
& @ W oform g & fr w @
W feme &Y q vt & Frd wed
w Ty ey § | A AT & e B
STl & 77 awrderear wik 2w wher
R} %2 far w1 frtor sy s §
W fad gy wmaww § fis 3w & weg,
Tfeum, wrdera W gawr sy o
TV T 3T #Y vy gt ofioy v v
T Wy frar s | W o 3w et
3w o fira wafirt o wraerwa 4,
W 7 fa=re 3 & agwe sfwed €
frmfor A #t swrreay #ft o

wife § o $iX & FamT Aranaw
2w ¥} W) ey o sl
TE St &, e g arw G AT
¢ fr o gfe § w0 Ak W W
AT F3 Y STHAT W T @ AT

Fdr ol ¥ Qe amr §
W ooy faA femr ad WY
T W T fAr ¥ O

frrr & Freg g 1 QT Fek 2 §
6 rnr oY wive ¥ QR safirery o wcly
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X Wy qaqe fier oy §, w
dx oz Afeon Wy steilty ey o
{1 ufad A g aengde e fe
TR ¥ gy oy TR § &h7 v
¥ N girg wfer §, 57 N N A
% WX g ax frdy faar 2 s%
I frgwr won ofed ) A Q)
wE g WA £, ot i oy vt
ofiT dret ¥ A0 O JaT v AR
I O TE A WG AR Y IR
wftw & dfeg wrsfer afi &1

foie ¥ dowre 3 F W T
2--

“,...21 cases of appointment of
non-Indians in the service of Gov-
ernment of Indie.”

Mation re.

ewr ¥ A gtfoww #\ g, §
¥ ¥ el o g g, A A A
& @ w1 g A fear mr §
# ag s e i o oy g o Ferd
w5 §, ¥ fre 39 & oo & s e
Y 9T F17 F7 @ &, T8 T WAwE
2

Mr. Deputy-Speaker: Shri Bhatta-
a. He assured me he would be,
very brief

Shri C. K. Bhattacharyya
Dinajpur): Yes, Sir.

(West

Mr. Deputy-Spesaker, Sir, my friend
Shri Bhakt Darshan has just now re-
ferred to the need for a change in the
angle of vision. That reminded me
of a talk I had with a senior civilian
officer after power was transferred. I
asked him whether he was prepared
to act really as the servant of the
people and whether he was feeling as
such. He said: ‘You expect from us
exnctly the opposite of what we have
been trained and used to. The system
in which I had served proceeded lfke
this. The orders came from the
Viceroy to the Home Member; from
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the Home Member to the Home Sec-
retary; from the Home BSecretary to
the Governor; frem the Governor
the Chie? Secretary and from
Cpie? Secretary down to us. Tha
how we have been used to work.
loPk up to the orders of the superiors;
it is not necessary for us to look
pelow as to what the people are feel.
ing about what we are doing.’

Es

t

¥

That is exactly the angle of vision
which now requires a change. Our
Administrative Officers and persons
who come forward for accepting ad-
ministrative service shouid feel and
act really as the servants of the
people. While I say this, I should,
at the same time, make it quite clear
that I want them to be as efficient as
the civilians were,

The one merit of the system of
services that were set up by the
British Government in India—and for
the matter of that in the whole of
their empire—i.e. the civil service,
was that it was one service noted for
its efficiency. And, that is what we
g¥pect from our civil servants.

In this connection I may mention
two names, one of Sir William Vin-
cent, who was an old Home Member
1t is said that efficient Home Mem-
bers hike him had scarcely come 1n
India. After that I remember the
name of Sir Malcolm S. M. Hailey who
had to face an Opposition in this House
led by Pandit Motilal Nehru himselt
and assisted by Pandit Madan Mohan
Malaviya on the one hand and by Shri
vithalbhai Patel, on the other. Even
a man like Hailey felt the impact of
the Opposition so much that when he
1eft the Government of India to accept
the Governorship of Punjab, in his
farewell speech, he made the remarks:
4 am now going to a place where
there is no Patel to trouble and where
tpe Pandits are at rest’. That was Mr.
Hailey's remark when he left the
Government of India.

1 say this to show the amount of
efficiency that is expected from our
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c1vy] servants I do not want them to
be buresucrats like Vincent, Hailey or
Hallest, but I want them to be as
eficient as they were.

The system miroduced imn the form
of civil services n India acted n a
peculiar way It took out the entire
cresm af the intellect of India and
absorbed 1t into the services That was
how the whole system was run with
the help of Indians themselves and
that 1s what Mahatmaj found out and
tried to break. He sad that this
system must not be run with our help
and so he introduced the non-co-
operation movement

If you look to our own national
movement you will find we have two
or three persons who went in for the
civil service and who somehow or
other came out from there and joined
the national service and became the
ieaders and made names for them-
selves I may name Surendranath
himself Subhas Bose and Aurobindo
Ghosh They became leaders The
Statesman, commenting on 1t after
Subhas Bose left the civil service,
sad that “Mr Bose was a loss to the
Goverrment of India” That was the
Statesman editorial when Subhas Bose
jeft govesnment service

The method of choosing the persons
who take up their careers must be
such that we get efficient administra-
tors who, at the same time, wil] be
acting and feeling as servants of the
people

Sir, one distressing feature of this
Report 1s that it 1s mentioned—

“Notwithstanding the deterrent
penalties meted out to the defaul-
ters, cases of candidates attemp-
ting to seek admfssion by produc-
tion of false documents con-
tinued to recur 1in appreciable
numbers *’

I felt distressed as I read this We
should have the right type of people
to serve this country This thing must
ceme from the habit of the people
and from the character of the persons
who come to accept service

VAIBAKHA 19, 108t {SAKA) Bighk Report of 16183

One or two thmgs more There is
a statement in the begnming that a
very large number of candidiites who
Qualfied in the written tests did not
pass the tests conducted by the Ser-
vices Selection Board of the Defence
Services and particular mention 18
made of the Defence Services Here
I am reminded of a talk I had with
Gen Canappa 1in Calcutta at a Press
Conference I put it to him whether
the Selection Board of the Defence
Services was not known as the ‘Rejec-
tion Board’ He admitted that the
Board had that particular epithet
apphed to 1t but he denied the
correctness of it I must say that we
should take care to see that the Selec-
tion Board now does not become in
fact the Rejection Board for our
candidates

There 1s one thing in the end It
1s stated that m some of these cases
the candidates could not be found due
to low scales of pay If that 18 so,
that state can easily be remedied
Why not raise the scale of pay This
thing has been repeated in a number
of cases in this particular appendix—
appendix No 8 In a number of cases
the remark 1s that the candidates
could not be found because of the
low scales of pay I hope the hon
Mtnister will look to 1t that the scale
of pay 1s raised at least to a certain
stage where the candidates can come
up enthusiastically for accepting the
services

Lastly I wish to make one reference
to one point How 15 1t  that our
senior officers, after retiring from the
services, become public critics of the
Government” I do not name any-
body But I would ask the hon
Mmster to see what defect i1s there
in the services themselves or what
defect 1s there in the mentality of
those who are m the services that
they become critics of the Govern-
ment The moment they are out of
the services they begin to criticise
When I read those criticisms I feel
how they were able to accommodate
themselves to the Government when
they were in the services, whom they
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begmn ﬁ? criticise pubbely now.
Honestly spealung they should have
Jett the Government long ago The
moment they felt that the Government
was acting m a way which was not to
their hiking or not according to the
canons of propriety, they should have
left the service That is all my sub-
mission

Mr. Deputy-Speaker: Shn N. R.
Munisamy He will be as sweet and
as brief,

Shri N. R. Munisamy (Vellore).
The motion before this House 18 very
vague, mcomplete and ambiguous
The motion mgs as follows.

’

“That this House takes note of
the Eighth Report of the Union
Public Service Commussion, laid
on the Table of the Lok Sabha on
the 24th November, 1958"

The report 1s for the period from 1st
April 1957 to 81st March 1858 I could
not possibly comprehend this motion
I could not make out what the inten-
tion 13 Are we to take note of the
report and not make observations or
are we to make only some observa-
tions which are contrary to the
report?

Mr. Deputy-Speaker: He could
make his observations without taking
note of this motion!

Shri N. B. Munisamy* I shall drop
that Let me come to the points One
relieving feature 1n this report 1s that
in no case has the advice of the Com-
mission been rejected by the Govern-
ment I am happy about it, because
1n the previous reports, when parti-
cular cases were brought to the notice
of the Government, the Government
never accepted them Even after
remutting the case back to the Com-
muission, the Commussion never agreed
Unfortunately, the recommendations
of the Commussion had to be rejected
by the Government But 1In  this
report, no such case has arisen

MAY 9, 19030 [Kighth Report of UP.S.C

16134

There are many points which have
been traversed by the previous
speakers and 80 let me not repeat
them I can only point out some
important aspects because my time is
very short As regards the interviews
I should like to say this I go into the
question of procedure and not any-
thing else, because many Members
have spoken about it. Many Members
have said that the members of the
Commussion should be regarded as
judges and that they must not only do
justice but appear to do justice But
I go only into the procedure of the
interviews We are making their
work difficult That is to say, their
activities and their discretion are in
a way curbed That arises in this
way Whenever an advertisement s
given, and the mnterview conducted,
the representative of the particular
Ministry comes in and sits along with
the members of the Commussion The
members of the Commission put the
questions to the candidates and they
have to test them But the represen-
tative coming from the particular
Mimustry has got his own views More
of them than not, his views are carried
out and he carries the day This sort
of thing must be banned altogether
Otherwise, the question of partiality,
the question of impartiality, fairness,
etc, do not arise at all What happens
18, the particulay individual who sits
with the Commission 15 only an
Under Secretary or a Deputy Secre-
tary, whatever he may be, he may
have a particular man 1in his wview
Most often the only person who has
already been in the department also
files, along with the others, his own
application Other applicattions are
also examined But fortunately or
unfortunately, that candidate has a
lead over the othet candidates, for the
simple reason that the representative
of the Ministry goes and presses his
case Of course we have the Members
of the Commission there They are
all well-versed, among them are
statesmen, scientists and engineers,
and other categories of persons are
also there Therefore they are quite
equipped to make their own selection,.
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But the advice given by the represen-
tative of the Mmistry need not be
mandatory and the Members of the
Commission need not follow the
advice That 1s all I would say

Many speakers have referred to the
members as judges But even on a
judgment, we have got the right to
go to the appellate court and get the
Judgment reversed In this case, what
happens® The selection made by the
Commussion stands as 1t 13 It the
Government do not agree with the
selection, what the Govermment do 1s,
they simply withdraw saying ‘we are
not going to appoint” They do not
mention about the case of the particu~
Jar individual, but they say, “We need
not fill up the vacancy” If this 1s the
case, the time spent by the Commis-
sion mm making the selection and the
time spent by the candidates and the
others go in vain Therefore, I would
say that this hahit of introducing a
third party in the Selection Board 1s
not gquite correct It will create this
sort of criticism which has been level-
led aganst the Commission Unfor-
tunately, the Commission has nothing
to do with this Unfortunately, they
do to some extent yield to the recom
mendations of the representatives

It 1s something hke tnal by jury
and trial by assessors At least the
Judges have got the power to disagree
with the jurors and agree with the
assessors Here, the Commussion
unanimously accept the opimion of the
representatives sitting with them It
1s better they give up this habit I
find that there 18 much grievance and
hardship being felt by so many candi-
dates in this regard

The other aspect to which I wish
to draw the attention of the House 1s
with regard to the recruitment of
women to certain services My hon
friend has stated that there should be
no discrimination Women are chosen
for the admmnistrative services also 1
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do not object 1n that no discrimina-
tion can be shown merely by reason
of sex, creed or colour, or casté But
stil], the Constitution provides that we
can make rules and regulations so far
as women and children are concerned.
Women are pre-emunently suited for
the medical services, and there are cer-
tamn services to which they are more
suitable than men But why appoint
them in the police department and in
the general administrative services
and all such services? I say I am not
quite happy about 1t though of course
no discrimination 1s to be shown and
they should be treated on equal terms
with men m the matter of employ-~
ment, etc

Now, instead of having one Com-
mussion, we could have the Commus~
sion divided into three sections, say,
something like this We could have
a Scientific and Industrial Service
Commussion separately Then there
w1ll be no question of anybody com-
ing and giving advice or having =a
panel of jurors and assessors An
Engineering Service Commussion may
also be had Agamn, a Postal Service
Commussion may also be created Lake
that you can have some categories in
the Commissions With the expansion
1in industries and 1n other fields of
activity in the country, with the
second Plan and the third Plan, we
need a good deal of able persons to
man several Commissions With the
expanding activities, the methods of
recruitments should also change for
the better and there could be changes
i the welfare State for the better-
ment of the country So, there may
be some categories of the Service
Commissions as mentioned already
and they could function democratical-
ly and not lend themselves to such
criticisms as have been made now

As regards the retired military men
being recruited to the cval services,
my observation 1s that these military
men have got their own method of
working, and from beginning to end
they had served on the military side
So, i1t they are recruited to the civil
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side, the atmosphere and the cond:-
tion in the avil side do not suit them
at all and they still insist upon their
wonderful discipline, because they are
trained in that way. If a thing gets
beyond a particular limit, they get
angry, because they have been trained
mn that way. Therefore, they are most
unsuitable to be re-employed in the
-civil side.

Then I come to the interviews, The
‘Commission should not conduct the
interviews in only one place  They
must go from place to place, from
State to State and conduct the inter-
views, instead of causing huge losses
for the candidates and also on their
art by canduycting, wterviews i anly
one place, Whenever a particular
advertisement is given and notifica-
tions made, the Government simply
withdraw the request I wish the
‘Government does not do it. The Gov-
ernment rhust give due notice for the
cancellation and the Commigsion may
also do likewise wherever necessary.

There are some other points to be
mentioned but I would not like to go
on as my time is perhaps over, as
you, Sir, are looking to the clock and
1 also must keep up my promise

15 hrs,

Wo vt fag (Vg ) Surenw
wgvew, dae fedey Ty f wolt &
fawfad ¥ oY saray avere W & foad
Iefieary & qah o @ & @ oW
WFY &7 oF & aire § wR Ay
fedeg Theft & o) w=g oy wdft
&1, 3% & fag ff o ff soiia § e st oft
wgt woft iny wred € & v ag® e
A & W W § w9 OF 9 A%
g kR anff &, g A S
g gwrend o W R e kA
w§ dYer P @ e oY v &
Az TR w43 1 IR FFWT AR NG
oy I ¥ wx Tl i 4
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Jar fr ¥ ardr & ¥ anfige fear a7 )
¥et a® ¥ e axfafadfen afv. . .

I WA ¢ A NiE Ay
gae foormr N1 W@ &g §, IO
VW Y Har ?

o vodie ey : Forw o wifafora
Bt a7 &5 wqT

Jyrenw wEtey - o ¥dwer won
¢ Y& o 7g Fdwa afy w0 ax aw
¥ € w2 ? .

wWo e Yy : o avg ¥ Wwe
ﬂﬁﬂﬁﬂflm'lﬂlﬁﬁq‘ﬂﬁ
tefafagfea afan &1 aoew §, &
aawar g fr 9w w1 & fget & aweiw
wrar wifen, A foaeht ot oo o
v & g Y womy & 2w & ford 4
o aY 78 g faa sy e K ds w7
wW $T § A< ©F g andy owr &
fariy & s #< e v Qefafadae
e F A g K aman g s on
gt gt Afer G g srawar &
MR ag 9N e sogm YS9 & Wi
o1 w5ar § | e tefafgaw & faad
77 I8 A fw o o=t Afer O
e T @ ag foemfia sy
¥ 3 oy eiafreas = a¥ar |
# gwen g fr qdafedy & 9 & ford
@t oredy § fomr #Y gowew qefafrgsw
g ¥ 1 dfe o Sfo fefy &Y
ZFaQ F AT T W A7 §, & qowar
gfr e fed agasadr & 1 o oy
wfufegm o § sv & fad
q@afadt ez St § 1| wOfE mar< I o
e aHparagc &
wga wog farerdt a1 &), Jfiwr oY gwd
78 g wXy § 9 & fo war w31
w9 FTTE I W §, wf qed
o weefr ot § 1 TR TR S
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w et &, g% 57 et w3 et
it oy o areTor 1wt & IX AR
g T & e wedlt b o e
wrn A W7 wEdY | IX ¥y ovay Gu-
fafirgex S wifgd w1 & ag wear
foat Ty 7 81 1w T Ay A
w7 ot § i Yot vt ot e q®
Tt , o wredft © qefufrgew
AT § v ag qg A fi avely A8y
AL H Ty T IoN &
AATH Yoo AETHG) ¥ WX ® @WAT H
&Y foor form g & 10 o awar 1
oy i v T F wwqA & 9w N
et arn WX P AT IR
forq ReTofrge H R ¥ e o
wifgd 1 Shar 3% wrd oft oot 7 vy e
=% xdi Tv § B8 I fie Y qE AN
fammfrad Wil agosd
fr aefafage & fear & Qe Y
T & oo 3@ W7 9qAfRST gAY gt
wifgd Y for AN TOREHFL | F aHwar
g fr v fedt Qefufmsfor afam &1
qrzdy IqaT & T Far § = f
3§ i gAY T aAE A ! AW
M fm M el T g 98 &
o qg T ST TEAT Wfgd o F oY
A T ot & q@HT g i ww g
TGN F T FIT T IRATATY FT QAT
frgr iR fFow g
wEFFRNI[|aAMI@E W
9qT XX AAM | AR @rE WY IR
£Hfad, sw et Mg dagd §
79, T TSN § T NI Ay ) g Ry
AW ¥ IT W W ¥ ag wran fe v
iy ¥ Tag wa 2@ F eqrr A ¢
st & foadt v ¥ A, 7w g W
¥ Nfw W R wiege
et & felY § ad aw W
wargaT fear i< 39 & Qv o foer fie
wiat & P g T e &
g g R 1 oA g
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fararedf @z & wrEd A IF TR T
wqq Ay F afasz gz & 1 ¥ wwy F
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Ay oA T @Ay e
Rt eam g fe afr @
SR A § | A AT At wrfafaga
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I 79T e § 1 o7 Farg wear v fs
faradt  wredt gy wd Fadr o o gorranrd
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o ft e AT w7 @ o o
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wx 7g A efegaer g o ara §
11X € ® JwT AN g Wk S
ey feoqefy w2 § oY= 2w w1 Framr
oA S I ufma s A e
¥ wgm for Tar e s & 0
kw48 § ) gfe F wofy 5y fam
%> a% w1 wreHY qg AT Af a1
f fericdon & atx 1 g
w1 A7 qwar § WK 1@ A & f afy
At ot fi o st s AR i
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AT D WX AT AHACRHCRH AT X
YR AT FY AT AT AT AqGY )
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e g I g 7 33 o7 A e aga
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it & W} TR 2w+ Aifa gz A
£Rfr & w7 oY g arfew § 9 B oA
1 WM TG /T O A ug O af
IR N FHg i v
Y frar sng e oF a9 & aE
argat § fr gafow sfaw wfoms
ag gfmas & Y wwar e w1 9%
A&t F@ a9 9z ¥gar afgd v
gt g Iefrar f@amft dk @)
THTHAZ ¥ gF A ¢, vafow dw &
R F g% § w el dwT ¥ @r
Few A

Shri Balkrishna Wamik (Bhan-

dara—Reserved—Sch. Castes): Mr.
Deputy-Speaker, Sir, I am very sorry
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that this report does not appear to me

¢ satisfactory as regards the appoint-

ment of the scheduled castes and
scheduled tribes, On page 6 of this
report, it is stated:

“The total number of Schedul-
ed Caste and Scheduled Tribe
candidates so far appointed to the
various Services through these
examinations—examinations for
recruitment to IAS, etc,—is I8
Scheduled Castes and 2 Scheduled
Tribes to the Indian Administra-
tive Service, 1 Scheduled Caste
candidate to the Indian Foreign
Service and 18 Scheduled Caste
candidates and 1 Scheduled Tribe
candidate tothe Central Services.”

This is not a very satisfactory figure.
1 think there could have been much:
improvement :f more real efforts
were put in to increase the intake of
the Scheduled Castes to the services.

When we go through the report of
the Estimates Committee, we find that
mn Class I permanent service, the
representation of Scheduled Castes is
only 0-6 per cent and in temporary
service Class 1, 1t 1s only 0°8 per cent.
This is a very sorry figure. The
Estimates Committee have also stated
in their report that there is something
wrong somewhere while making the
recruitment of Scheduled Castes to
these posts. It has also been stated
that for 1AS special recruitment, there
was a test and 26 Scheduled Caste
and 5 Scheduled Tribe candidates were
selected for the interview.

In addition, the Commission in their
discretion selected 133 Scheduled
Castes candidates and 34 Scheduled
Tribes candidates although they had
failed to attain the requsite standard
in the written test. That is all right.
But when we see as to how many
Scheduled Castes and Scheduled
Tribes candidates were, appointed
after all thus, the number is not very
satisfactory. Only seven candidates
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belonging to the Scheduled Castes and
three belonging to the Scheduled
Tribes were appointed to the Indian
Administrative Service. This 1s the
case

I may go to the length of saying
that sometimes the UPSC recommend
Scheduled Castes candidates but while
making the appomntments those candi-
dates are not appointed, We can give
80 many instances

Shri Datar: That 15 an inaccurate
statement

Shri Balkrishna Wasnik: Sometimes
1t has been so .

Shri Datar. No Let the hon Mem-
ber not talk vaguely

Shri Balkrishna Wasnik: I may go
to the length of quoting one instance
and that 1s the appointment of the
Assistant Commussioner for the Sche-
duled Castes The hon Mimster must
be knowing the reasons as to why
when there were some five or six
Scheduled Castes selected candidates
they had not been appointed to this
post and they have been kept vacant
up till now I do not know the reason
and the justification fornot appomnting
one from among so many Scheduled
Castes candidates I think as many
as flve or six people are there and the
number of posts 1s also the same The
hon Minister might be knowing the
reason because he is 1n charge of the
same porifolio This 1s the thing

The Constrtution has given very
wide powers to the Government to
act 1n this matter I may quote clause
(4) of article 320 of the Constitution
which deals wrth the Public Service
Commission This clause says.

“Nothing mn clause (3) shall
requre a Public Service Com-
mssion to be consulted as res-
pects the manner in which any
provision referred ‘to in clause
(4) of article 16 may be made or
as respects the manner in which
effect may be given to the provi-
sions of article 335"
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Now, we go to article 385 It reads:

‘The claims of the members of
the Scheduled Castes and the
Scheduled Tribes shall be taken
mnto consideration, consistently
with the mamntenance of efficiency
of adminstration, in the making
of appointments to services and
posts 1n connection with the
affawrs of the Union or of a
State ”

This 1s a very wide power that has
been given to the Government while
making appointments and while ful-
filuing the reservation for the Sche-
duled Castes and Scheduled
Tribes The Government can go
to the extent of 1gnoring the UPSC and
make appointments I do not know as
to what the Government have done in
this matter The Government have not
gone to this extent but, as I have stat-
ed, the Government have not even ap-
pointed this kind of people who have
been recommended by the UPSC

This has been confirmed by one of
the hon Deputy Ministers, who 1s m
the Central Government I do not
want to tell his name, but this 1s a
fact This thing has come out and I
would Iike the hon Minister to look
into thus matter and see that whatever
defects are there in making appoint-
ments of Scheduled Castes and 1n
increasing the intake of the Scheduled
Castes 1n the services are removed

Shri Datar: Mr Deputy-Speaker,
Sir, I am obliged ¢to the hon Speaker
as also to you for having laid down
the correct criteria 1n respect of the
criticism that has to be offered on the
floor of this House whenever the Re-
port of UPSC 1s under consideration
UPSC, as you are aware, 1s a very
mmportant stautory body It has been
created by the Constitution for the
purpose of seemng to 1t that the
methods of recruitment are quite
correctly followed and that selections
are made not by the Executive but
by the UPSC themselves Therefore
st is the duty of all of us to see to
1t that the high pedestal on which the
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UPSC has been placed is maintained
and no insinuation is offered about
the manner in which they carry on
their work.

1 am extremely sorry that my hon.
friend, Shri Mathur, made certain
remarks which were, in the first
place, far from correct and, secondly,
which lacked to a large extent the
established elements of propriety. He
brought in certain matters. May I
point out, as I shall progress further
on that the very premises on which
he made these observations were en-
tirely wrong and unfounded. The
UPSC have been carrying on their
work very well and the Government
are taking the greatest precaution in
appointing proper "people. It is the
President’s prerogative to appoint
people 3o far as such dppointments
are concerned. May I point out here
that under the Constitution certain
very high standards have been laid
down in this regard. It is stated in
article 316 that they shall be appoint-
ed by the President, so far as the
UPSC 13 concerned and by the Gov-
ernors so far as the Public Service
Commissions in the States are con.
cerned. There is an important proviso
to it. Because these are Service Com.
missions, those who know the condi-
tions of service and those who have
a large measure of administrative ex-
perience to their credit have to be
appointed. Therefore in the proviso
—1 am quoting only the relevant por.
tions—it has been stated:

“Provided that as nearly as
may be one-half of the members
of every Public Service Commis-
sion shall be persons who at the
dates of their respective appoint-
ments have held office for at least
ten years either under the Gov-
ernment of India or under the
Government of a State...... »

Therefore, this particular standard
has to be maintained.
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In adition, whet is to be done, so
far as the services are concerned, is
that there have to be non-official
members also. So far as such mem-
bers are concerned, they ought to be
eminent persons in public life. They
ought to have large experience of
public life and it is these persons
who constitute the Union Public Ser.
vice Commission here. Every care
and preceution is taken to see that
persons who possess the highest
qualifications—I am not merely refer-
ring to technical qualifications but to
the highest qualifications—either of
service under Government or of ser-
vice of the public are appointed.
While making appointments, we
never take into account the question
of the particular community to which
he belongs because all of us are an-
xious that here the best have to be
appointed. The honourable member
who was appointed and to whom sy
hon. friend made a reference, was
appointed not because he belonged to
a particular community but because
he had the highest administrative ex-
perience and great integrity to his
credit.

Therefore, I would deprecate, as
you have rightly done, any criticism
of the manner in which the Public
Service Commission are carying on
their work. They have been doing
excellent work and therefore all of
us should refrain from criticism and
should not bring in either innuendoes
or insinuations merely because in a
particular case, as the hon, Member
has suggested, certain members of a
particular community found a place,
not on account of the particular
Chairman. There are two bodies, as
I shall be pointing out. These two
bodies have to do the whole question
of consideration.

In this respect may 1 invite your
attention to the rules and regulations
for the alllndia Services. Suppose
an officer of the State Services hasg to
be considered for appointment to the
IAS. What the hon. Member meant
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by way of promotion was the appomnt.
ment of a State Service officer to the
IAS or the IPS as the case may be
In such cases under the rules that we
have made about appomtwment by
promotion the word ‘promotion’ has
to be considered 1n its particular
sgnificance here, namely, promotion
from the State Service to the wull.
India Service It has been made clear
n rule 4, conditions of eligibility for
promotion There 1s first a commuttee
~—a preliminary committee you can
call 1t—which has to work and how
1t has to work has been pomted out
here .

“Each comnuttee shall meet at
intervals ordimanly not exceeding
ane year eand consider the cases
of all substantive members of the
Civil Service Regulations”

You may kindly understand that the
expression ‘all’ has been particularly
put in My hon friend complamned
that there were some persons at the
top and some persons ‘at the bottom—
he sa:d something like seventy or
eighty But all those who ere eligi-
ble, who become eligible, have got
to be considered, because the expres-
sion “al1” has been used-—all substan-
tive Members of the State services
who on the first day of January of
that year had completed not less than
eight years of service, they have to
be considered

After the lList has been prepared,
that has been referred to in paragraph
5, the committee shall prepare a list
of such members of the State Civil
Service as satisfy the conditions spe-
cified in Regulation 4 and are held
by the committee to be suitable for
promotion to the service Therefore
this 1s the first commuttee that goes
into the whole question and then the
selection for inclusion mn such a hst
shall be based on ment—that 1s a
very important consideration that has
to be taken mto account—and suita-
bility n all respects with due regard
to senmiority—not with complete re.
gard to semrority Let all of us under-
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stand that merit 1s the outstanding or
overriding factor and thereafter, Sirx,
the Commussion, the UPSC itself has
to be consulted

The list prepared wn accordance
with regulation § shall then be for.
warded to the Commussion by the
State Government and certain docu-
ments have to be forwarded The
Commussion shall consider the list
prepared by the committee along with
other documents and then approve
the hist unless they find any change
18 necessary So the list 1s finally ap-
proved by the Comnussion rtiself.
Thus you will find proper safeguards
provided m our Rules Twice the
work 1s done and ultimately we have
got the seal of approval of the Union
Public Service Commussion itself, ex.
cept when they consider that certain
changes are necessary Even in the
preparation of the preliminary list a
member of the UPSC 1s associated.
With due deference to my hon friend,
I should say he was absolutely wrong

Shri Narsyanankutty Menon: On a
point of order, Sir The criticism it-
self was ruled out of order Is the hon
Minister correct mn replying to it

Shri Datar: As the Spéaker said
1t 18 on record He was sorry that the
record was besmirched with such eri.
ticism That 18 why T have to put the
contrary side before the House I am’
not gomng too much into the details
I am merely pomnting out to my hon
friend that he should not base his
criticism on certain reports which he
receives and which are likely to be
mncorrect Let him understand this

Shri Harish Chandra Mathur:
Which of the facts that I have stated
1S wrong?

Shri Datar: He made a number of
statements—I would not say allega-
tions. He ought to have referred all
these things to me I would have cere
tamnly gone into the whole question
of recruitment from Rajasthan about.
which he complained. These are not
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‘matters where one can offer criticism,
unless the cnticism 18 corroborated
by evidence That is the reason why
I deprecate such criticism It is likely
that the hon. Member may have re-
«ceived such information, but that in-
formation has got to be checked up,
Thas got to be corroborated and if
there was anything wrong he could
have brought it to my notice May I
assure the House and also the hon
Member 1n particular, that we have
taken full care to see that nothing
wrong has been done or 1is allowed
to be perpetuated This 1s ell that I
have to say so far as this question
18 concerned

Shri Harish Chandra Mathur: Gen-
eral observations apart, I had stated
a number of facts certain people
bemng celled for interviews, others
not bemng so called Can the hon
Mmister say that any of the single
facts that I had stated was wrong®

Mr. Deputy-Speaker: If the hon
Member had only brought it to his
notice, he would have got all of them
<hecked up

Shri Datar: I am not 1n a position
to 1eply off-hand He has stated that
they were called within twenty-four
hours I must have an opportumty to
see whether 1t was so

Shri Harish Chandra Mathar: It 1s
perfectly correct He cannot say they
are wrong He may say he wil] exa-
mine them

Mr. Deputy-Speaker. He has said
there 15 every likehhood of their
being wrong

Shri Datar: I have used the word
carefully, let him understand. We
should set certain high standards,
because as the hon Member has right.
ly stated we have to maintam, in the
first place, the prestige and the dig-
nmty of this high body Secondly we
have also to see that the momle of
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our services is not affected If for
example, such allegations withott pro-
per verification are made and if ulti-
mately they are found to be not true,
then the allegations go on the record,
not the corrections That 15 the reason
why I would inmplore my hon friend.
He 13 an earnest worker and I desire
that a man of his earnestness ought
not to be beguiled mto saying some.
thing which may not be correct We
should not allow the great principles
for which the Union Public Service
Commussion has been established
to be brought down even indirectly
by such innuendoes and insinuations

Then, Sir, some other points were
made With regard to these points I
was surprised that this debate upon
the UPSC has been converted into a
general debate on the services We
are answerable to Parhament and on a
number of occasions and even during
this session 1n the debate on the Home
Ministry's demands a number of
points ebout the services were raised
But here may I submit to you imn all
humility that we are considering the
report of the UPSC and their cniti-
ci1sms or their observations in general
g0 far as they have a bearing on the
services in broad aspects All the
same, as certain pomts have been
mentioned I shall try to reply to
them, as briefly as possible

In the first place, I must say that
the UPSC had stated that there was
greater temptation for the IAS than
for the other services, including even
the IFS and the technical and other
services In that respect, the UPSC
has stated that the conditions of ser-
vice should be improved I have got
the various scales of pay and may I
point out that the scales of pay that
are offered, either under the Industn-
al Management Pool or to technical
or technological personnel are not n
any way as good, if not better m
certain cases, than what 1s given to
the Indian Admmnistrative Service

So far as the IAS is concerned, the
Jyunior grade is Rs 350 to Rs 950; the
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senjor grade is Rs. 800 to Rs. 1,800
with a few select posts, what is
,Xnown as the super-time scale posts,
but they are not many. So far as the
IPS is concerned, the junior grade is
Rs. 350 to Rs. 850 and the senior grade
js Rs 600 to Rs. 1,150. Generally these
sre the same pay scales so far as the
Central Services are concerned, with
certain modifications, modifications in
the direction of lower scales of pay,
not higher scales of pay. May 1 point
out, to make it clear, that in the Indus-
trial Management pool there are seven
grades, the pay of the highest grade
being Rs. 2,750. Very few of the IAS
can reach this figure,

Shri Harish Chandra Mathur: An
TIAS man can go up to Rs. 3,000

Shri Datar: Very few.

Shri Harish Chandra Mathur: Here
also very few.

Shri Datar: That 1s why I am anti-
cipating his arguments There are
only a few super-time-scale posts
Now the number of I A S. officers, if
I mistake not, 1s about 1,500—I am
giving the figure roughly Out of
1,500 hardly ten or fifteen can go
above Rs 1,800 into the super-time
scale

Shri Harish Chandra Mathur: Even
1in one State, Rajasthan State, there
are at least ten persons in the super-
time scale All the Comnussioners, all.
the Members of the Revenue Board
are such persons There are at
least ten persons

Shri Braj Raj Singh: Every Joint
Secretary to the Government of Indma
3s drawing more than Rs 2,000

Shri Datar: There are 1.CS. officers
who are governed by other rules. My
hon. friend was referring to IAS
Their number 18 bound to be very
small,

Even m respect of other grades the
position is like this: Grade II 15
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Rs. 2,500; Grade I Rs. 2000 to
Rs. 2,250; Grade IV Rs. 1,600 to Rs
2,000; Grade V Rs. 1,360 to Rs. 1,800;
Grade VI Rs. 1,000 to Rs. 1,400; Grade
VII Rs. 600 to Rs. 1,000. It is only in
the lower grade where we have not
got such high scales of pay as 1n the
others

So, if these are taken into account,
it is very dufficult to say that there is
any scope for improvement so far es
these pay scales are concerned.

May I also point out that these pay
scales that we offer are fairly good”
It 1s difficult to raise the pay scales,
though I cannot say anything at this
stage, because the Central Pay Com.
mission are considering the whole
question. I was therefore agreeably
surprised when certain hon, Members
suggested that the pay scales should
be improved On the other hand,
there are views expressed on the floor
of the House that the pay scales are
very high, especially at the top. So we
have to take into account both the
opposing views, and 1 am confident
that the Central Pay Commuission @il
consider all the questions, the econo-
mic conditions of India as also the
need for giving reasonable scales of
pay to our officers. Therefore I would
not

Pandit J. P. Jyotishi (Sagar): May
we know the number of the officers
of different cadres in the different
States”

Shri Datar: I have pointed out the
main scales

Pandit J P. Jyotishi: What 1s the
number of the officers in the super-
time scale in the different States?

Shri Datar: I have not got the num-
bers here. I am dealing with the ques-
tion of principle, not with the ques-
tion of particular personalittes In
any case, we have got here, almost
for the first time, the view expressed
by some of the hon. Members opposite
that the pay scales should be raused
so as to attmact good people so far as
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certain specified type of services are
concerned. Anyway it 1s for the Cen-
tral Pay Commussion. I shall content
myself with saymg that in respect of
all such t’echmcal services, non-ad-
mnistrative services, we are giving
tairly good scales of pay

The next point that was raised was
about personality test Some hon.
Member suggested that personality
test should go away altogether An.
other hon Member nghtly suggested
that the manner in which the rule has
been now amended 18 quite good and
some sort of a personality test 1s ab-
solutely essential My hon. friend
Shr1 Bra) Raj Singh stated that there
ought to be no personality test at all.
The personality test has been kept
only in certain cases where you must
understand what personality the par-
ticular person has Because, take, for
example, the Indian Administrative
Service These people will be gomg
tto the districts, and they will have
to control the administration; they
will have to handle the whole district
You know, 8ir, in some districts the
population is very high, as m Bjihar
The population of a district in  one
case, I found, was about 35 lakhs
And unless the officer, especially an
officer like the District Superinten-
dent of Police or the District Magis-
tradte, has a personality—he has
to act on the spur of the moment,
he cannot afford to be inhu-
man, he cannot afford to be weak—
mere mastery over ntellectual sub-
Jects will not be sufficient at all
Therefore, the Government desire
that some sort of a personality test is
essential to know how the man will
develop, whether he will be m a posi-
tion to carry out his work, especially
in the districts, ;n the manner m
whach 1t has to be carried on I em
pomnting out only one instance, but
occasionally a number of questions
arise where a matter has to be dispos-
ed of very quickly, in a human man-
ner, and also 1n such a way that the
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interests or the requirements of ad-
ministration are duly satisfied,

On a number of occamons they have
to take decmions, as we are now a
welfare state, there 13, what you may
call. a gradation of the exercise of
discretion at vanous stages, and these
discretions have to be used properly.
For that purpose you require a man
with a personality Here, when the
candidate appears before the Umion
Public Service Commussion they have
to see whether he has the promise of
a personality br, if you will kindly
excuse my using that word, the
make-up of a personality.

Shri Braj Raj Singh: I have no
wish to interrupt the hon Minster.
But may I ask him whether he would
suggest that there should be a person-
ality test for the Ministers alse,
because Ministers have to control the
whole country, a far wider area than
that under a District Magistrate?

Mr. Deputy-Speaker: The Minister
might suggest that there ought to be
personality tests for the Members of
Parnament as well !

Shri Harish Chandra Mathur: The
electorate conducts our personality
tests

8hri Datar: And may I submit that
we are at the mercy of the hon
Members every moment of our Life®
Therefore, even the personality of a
Minister 1s developed, thanks to our
n;@:om:non Every day we are under
re

Mr. Deputy-Speaker: I was rather
going to say that there 1s a personality
test held by the voters when we get
ourselves elected—and Ministers in-
cluded

Shri Narayanankutty Menon: That
test 1s only for the membership

Mr. Deputy-Speaker: ‘That 15 suffi-
cient
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Shri Datar: We are undergoing the
personality test every day here and
we hope we are faning farrly well !

Some Hon Members: No, no

Shri Datar. I am not speaking per-
sonally

Mr Deputy-Speaker: So long as
they continue, we can assume that
they are faring very well!

Shri Datar The difficulty about
personality test was that if these par-
ticular marks obtained m the persona-
Ity test or the interview test itself
had to be a particular minimum
number of marks, and if a candidate
were to fail 1n the personality test
while getting a higher number of
marks 1n the other tests, according to
the earlier rules—which have now
been superseded—he would not pass
the examination at all Now that has
been removed, and what has been
done 1s that the marks received in the
other papers and at the personality
test are pooled together, and 1if a
man passes, naturally he 1s taken My
hon friend asked a question as to how
these people who came m on account
of this relaxed rule have been farmg
It 1s too early to say how they have
been faring On the whole may 1
point out that the new entrants to the
IAS and the IPS are doing fairly
well, because we are getting the pick
of the nation, the most brilliant
students in the whole of India are
drawn to these services and therefore
we are getting the best In addition
to the particular knowledge that they
have obtained or the university
degrees they have taken, there 1s a
larger field of their outlook, they
must possess a general knowledge,
they must possess a personality That
1s the reason why all these considera-
tion are taken into account It 18 not
possible for me at this stage to say,
because no assessment can be made
within the short period of two or
three years, but all the same I am
hoping that they would fare very
well
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Shy Tangamani: May I know whe-
ther there are any cpiteria laid down
about personality, like height or
weight, or his interest in sports or the
NCC~*

Shri Datar: I understand the hon
Member It 1s very difficult to lay
down a test as to what constitutes
personality But the hon Member is
surely aware of the different elements
that together go to make up a, per-
sonality

Shri C K. Bhattacharyya I believe
a personality test is something like a
love at first sight

Mr Deputy-Speaker: Which every-
body experiences and none can des-
cribe !

Shri Narayanankutty Menon* And
which always leads to disappoint-
ments also

An Hon Member Not always

Shri Datar. In some cases dis-
appointments are bound to be there
May I point out that the UPSC pay
the utmost care? I myself have seen
the way in which they carry on It
1s not true to say that within five
minutes, they finish the whole thing
They put various questions with a
view to test the general knowledge 1n
particular, and general knowledge, to
a large extent as you are aware, 1s
more 1mportant than even technical
and special knowledge Thereafter,
what they do 1s, they ask those—this
1s one of the methods—candidates to
speak on a subject extempore, given
just then The whole Commission
watches his performance, they sit to-
gether and in the course of a day,
hardly 8 or 10 people are examined
Let us be fair to the UPSC They
do their utmost to see to it that per-
sonality test 1s not merely, as some
hon Members stated, a rejection test
It 18 not a rejection test at all It is
and has to be a fairly stiff test They
are anxwous to know how the man
would develop properly That 18 the
reason why we tried this new expern-
ment of poohing together all the
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wider outlook, may I point out agamn,
in addation to intellectual equipment,
is absolutely essential General know-
ledge of the affairs of the country
and affairs of the world 1s absolutely
essential because, as I stated, the man
has to be in charge of a milhion or
millions of people and he has to carry
out various important items of work

Then, 1t was contended that the
Government were appointing people
and keeping them as temporary for
years together That 1s not a correct
statement of fact Sometimes, Gov-
ernment have to appoint temporary
persons where the departments them-
selves are temporary In that case
you cannot complain that they should
be made permanent Secondly, with
regard to temporary persons who are
there for long, we have made certain
rules according to which they attain
what 1s called quasi-permanency after
three years of satisfactory service
May I also pont out that the Finance
Ministry have passed orders two or
three years ago according to which,
in certain categories of cases, about 80
per cent of the temporary personnel
were confirmed These factors have
to be taken into account Do the
hon Members desire that all the tem-
porary persons should be retrenched?

Shri Harish Chandra Mathur. No,
Bir

Shri Datay: If they are not re-
trenched, how can we provide for
them permanently? The authorsed
strength of the various grades 1s fix-
ed Sometunes 1t 1s increased But,
you cannot increase 1t to the extent of
absorbing ull the temporary persons
It the hon Member desires, we shall
issue orders of retrenchment

Some Hon. Members: No, no

Shri Datar. That 1s what we are not
doing We are trying to give them
good conditions of service We are
retaining them 1n service with a view
to see the possibiity of absorbing
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therp as largely as possible. We have
recently made a rule and that rule
was also placed before the House,
according to which Minstries and
departments are not allowed to create
temporary posts without previous
permussion Secondly, 1:n all cases
where a temporary post 1s lkely to
last beyond a year, the Union Public
Service Commission’s consent has to
be obtamned If, for example, m a
particular case, today, a Miuustry or
department believes that a post is
temporary, but if it comes to the con-
clusion say, within 3 or 68 months,
that the post 1s likely to become per-
manent, immediately, the Commussion’s
advice has got to be sought This 15
one of the rules which hon Members
have not referred to We have actual-
ly made a rule and we are anxious
that the position of temporary ser-
vants 1s improved as much as possi-
ble With a view to place them on
the way to confirmation, we have
what 18 known as the R TE, Regular
Temporary Establishment of Assis-
tants and some other services There
also, the moment they come in, they
can be confirmed according as vacan-
cles arise In one case, I know about
5 years ago, we had a Regular Tem-
porary [Establishment All of them
have been confirmed Then, we are
forming the second Regular Temporary
Establishment

Shri Harish Chandra Mathur May
I seek a clarification” If the hog
Member looks at the statistics which
are provided, he will find from one
Mmistry to another Ministry, the
number of temporary staff including
gazetted staff ranges from 30 per cent
to 60 per cent As many as 30 per
cent of the whole cadre of the Minis-
try of Commerce and Industry is tem-
porary In this expanding economy,
does he expect that there would be
any occasion to retrench any of these
people?

Shri Datar: Let the hon Member
understand our position The services
of these temporary persons can bg
dispensed with 1n the alternative in
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sy eventuality which the hon. Mem-
ber does not accept. Can we confirm
all these persons?

Shrt Harish Chandra Mathur: Why
not?'

Shri Datar: It is not so easy as the
hon. Member thinks. In fact, we
wre charged with blame for expand-
ing our services. That is not correct
also. We can confirm only a pres-
eribed number. We do not desire also
to retrench all temporary persons.
The condition may not be satisfac-
tory: but the condition is absolutely
realistic. If we have kept them, it is
in their own interest. That factor
should also be noted by the hon.
Members who were critical in this
respect. They may note that unless
the Government took, wus they are
doing, @ human outlook, many of them
would have been retrenched long
long ago.

Shri Harish Chandra Mathur: Kind-
ly get it examined. That is all what
1 say.

Shri Datar: My hon. friend wanted
to know why we did not give the
break-up of the various personnel that
we required for the Industrial Manage-
ment pool. There are only certain
Ministries which come into the
picture. We asked them if they can
give today their total requirements in
the different grades and if it were
possible, their requirements in each
of these grades. They found it diffi-
cult, That is the reason why we
have got the list before us and happily
for us, though they found it difficult,
—1 sympathise with the U.P.S.C’'s
difficulty; it was there—they have
found it possible to make their re-
commendations as per various grades
separately. That is what they have
done. We are trying to absorb as
mahy of them as possible. As we
have stated once, we are immediately
appointing 75 persons. We shall be
appointing a8 and when the need
arisés. 1 am confident that all these
persons will be taken as early as
possible.
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Shri Harigh Chandra Mathuy: The
point that I raised was, under this
notification, under clause 6, you we
supposed to do this. You have not
done it. I wanted to know whether
you propose to do it now.

Shi1 Datsr: What we shall be doing
is this. Various recommendations
per grade have been given. The
Ministries and the Government indus-
trial undertakings have wu large flel
of choice. Different officers have been
mentioned against different grades.
While accepting the recommendations
of the UP.S.C. these officers will be
placed in charge of suitable or appro-
priate appointments so far as their
recommendations in the particular
grades are concerned.

Some hon. friends needlessly
brought in the “steel frame”. We
were steel in the old days. Especial~
ly, so far as the criticism is concern-
ed, there is no steel frame now at
all. It is a frame. It is and hes to
be a frame. .

Stiri Braj Raj Singh: Has it become
a golden frame?

Some Hen. Members: Woode..
frame. -

Shrl Datar: It is a frame which ig
amicable, in the first instance, to de-
mocratic influences. Let hon. Mem-
bers understand quite correctly, it has
got to be subject to the question of
maintaining the highest efficlency so
far as Government work is concern-
ed. Therefore, I would implore hon.
Members to shed the old critical habit
that all of us had, myself not exclu-
ded. We wert often using all these
expressions. May I assure the hon.
Member that it is not a rigid frame,
much less a steel frame?

Shri Harish Chandra Mathur: It is
a plastic frame.

Shri Datar: What I desire to state
is that it is not proper to make such
statements. After all, in carrying out
our schemes or in implementing our
schemes, we have to depend upon



16163 Motion re.

[Shri Datar)

Government servants and Government
employees. Therefore, it does not
look well to make such observations.
Whenever there are any such instan-
ces, surely, they can be brought before
Government, and Government will
take proper action, but to go on cri-
ticising all the officers together as u
steel-frame and complaining that they
are not carrying on their work is not
proper and is not in the healthy in-
terests of the nation also.

Then, my hon. friend Shri Harish
Chandra Mathur suggested that there
should be a judge on the UPSC. So
far as this work is concerned, it is a
work where the problems of the
services have to be taken into
account; and generally, a judge might
not be necessary at all. During the
last ten years or so, one judge was
appointed. But there are certain
difficulties also. One of the difficul-
ties is thet there are certain disabili-
ties attached to the post of a member
of the UP.S.C. or the State Public
Service Commission. He cannot accept
any service under Government after
he retires. Therefore, that aspect of
the question should also be taken into
account. When judicial posts are to
be filed, in the practice that is
generally followed is this. I know
the practice in Bombay particularly.
‘Where judicial officers like civil judges
or magistrates were to be appointed,
then an honourable judge of the
High Court presided over a meeting
consisting of the Public Service Com-
mission Members. Therefore, when-
ever their services are required, they
can be availed of.

Whenever there are certain points
which are beyond the common purview
and where technical knowledge is
necessary, the UPSC associate with
themselves persons who are called
associate members; their opinion &
not binding on the UPSC, but they
ean bring to bear on the selection or
aotherwise of a particular candidate
what can be called technical know-
ledge, technical experience, and also
administrative experience. It is only
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for these purposes that our officers
are associated with the UPSC's work.

Some hon. Members, without
possibly meaning it, have suggested
that a Government officer who is asso-
ciated with the UPSC exercises his
influence effectively over the other
members of the UPSC. That ‘is not
correct. It is unfair to the UPBC; it
is unfair to our officers also,

Shri Narayanankutty Menom: It is
quite natural.

Shri Datar: In this report, it has
been pointed out who the persons
were who were ussociated with the
UPSC on the Personality Test Board.
I would request the hon. Members
to kindly look at appendix V. There
are a number of appendices, and they
give very valuable information. If
only hon. Members had looked inte
them, perhaps, a large measure of the
criticism that has been made would
have been spared. Apart from appen-
dix V, I would request hon. Members
to read appendix VIII also where a
list of posts for which suitable can-
didate could not be found as a result
of advertisement and interview, has
been given. .

Even now, 1t 1s true that on the
one hand, we have unemployment, so
far as the ordinary posts are con-
cerned, but so far as specified posts
are concerned, so far as the technical
posts are concerned, even now, we
have to admit the fact that we do
not get suitable persons. In this list,
the UPSC have mentioned as many as
74 very important, though technical,
posts. In a number of cases, even in
spite of notification or advertisement,
we did not get proper persons at all.
That is the difficulty that we experi-
ence. That is the reason why in cer-
tain cases, the UPSC, with our con-
currence, have agreed to consider the
cases of others also, namely, those
who have not applied at all. That is
the reason why we are anxious to take
in our own nationals who are in for-
eign countries, That is the reason
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why their list is being prepared.
Often-times, whenever applications
come, whenever a member of the
UPSC goes abroad, he interviews the
candidates there, he finds out all the
facts, he notes down his own impres-
sions about the personality of the can-
didates, and after he returns to India,
the whole matter is considered by the
board as a whole. Therefore, there is
no question of any arbitrariness about
any such appointment. These inter-
views are held abroad, because those
persons are not available here; and it
would not be fair to those persons to
be called here at their cost; it would
e very costly to us also to give all
their passage and other costs. That is
the reason why in some cases, we
follow this practice.

Shri Harish Chandra Mathur: Only
one single member does it.

Shri Datar: It 1s true that one
member does 1t, but then it 1s con-
sidered here. Generally, the Chair-
man of the UPSC also goes abroad.

Then, the hon. Member from Kerala
made certain remarks which were not
fair He stated that generally there
was an impression that his State was
not getting a fair deal. May I point
out here that if there 1s any exami-
nation, and if there are any services
which give a fair deal, 1t 1s these All
India Services, and the Central ser-
vices of the Government of India
which give a fair deal to all depend-
ing upon the menrits of the persons.
No other consideration 1s taken into
account

My young friend sitting behind me
was extremely unfair so far as the
Scheduled Castes were concerned. We
have laid it down in our own rules
that 1n respect of Scheduled Castes,
the standards have been relaxed.

Shri Narayanankutty Menon: The
point raised was this I did not
impute any motive to the Public
Service Commission or say that any-
thing unfair was done. First of all,
my point was that no examination
by the UPSC was conducted within the
Kerala State; that, m turn, led to a

VAISAKHA 19, 1881 (SAKA) Eighth m%m of' 16164
U.PSC.

lot o1 inconvenience to the candi-
dates, because they could not go to
the examination centres; and second-
ly, the advertisements by the UPSC
are never publicised in any paper
which 1s from the Kerala State.

Shri Datar: This 1s not correct. In
fact, I myself have done it 1n one case,

May I pdint out that in this parti-
cular case, so far as the advertise-
ments of the UPSC were concerned,
formerly they were only in English?
Then, I received a representation, and
in consuitation with the Ministry of
Information and Broadcasting, we
first made a rule that about five or
six newspapers In regional languages
should also receive these advertise-
ments.

Shri Kodiyan: It was published only
n one newspaper.

Shri Datar: Let the hon Member
allow me to point out that one of the
widely circulated papers was one of
the first that we took into account,
so far as Kerala 1s concerned It was
Manorama or something like that.
I forget the exact name.

Shrl Narasimhan (Krishnagiri):
One paper 1s quite adequate.

Shri Datar: That 13 what we have
already done, and mind you, we
chose only five out of fourteen lan-
guages. But we gave preference to
this particular paper and to the
Kerala State long ago, not just now,
but about four years ago. As regards
the centres for examination, the
number of candidates also has to be
adequate You cannot hold an exa-
mination where the number is four
or where the number 1s very small.
The number has to be fairly adequate.

Shri Narayanankutty Menom: Can
the hon. Minister say that in any par-
ticular case, adequate number of can-
didates have not applied from the
Kerala State, and, therefore, no
examination was conducted there?
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Sl Dater: 1 have stated that the
number has fallen short of what can
be comsidered as the required num-
ber. We gre trying to bring it down
wherever it is possible; and if the
number of candidates from Kerala
has increased, certainly, I shall tell
the hon. Member that we shall con-
sider the question of opening a centre
there. But if the number is small,
then, for some time, the hon. Mem-
ber will kindly wait.

Then, a general question was raised,
—and the UPSC also have rightly
pointed it out—about the falling stan-
dards. This question was raised by
the UPSC in their previous report
also. We have taken up the matter
with the Education Ministry; and the
Education Ministry have to consider
the question, in consultation with the
State Governments who are in charge
of education and also with the various
universities,

Therefore, this is a question that
has to be considered immedjately,
and is being considered by the autho-
rities concerned, and we shall be
happy if the standards are raised as
early as possible.

Some big questions were brought in
about Hindi and others. We have got
the report of the Parliamentary Com-
mittee and also of the Commission,
and the House will consider their re-
commendations as early as possible.

16 hrs,

ot fayfa faey (Fer) @ ag v
wrgar § foF st A mrdo wo wAo #
I § ag I qfoq W A F
forerer o @S wRER AW frT w4

Shri Datar: That is not correct. It
is absolutely unfair to our IAS
officers. In fact, I may tell the hon.
Member that I hawe seen the very
good work that is being carried on by
our IAS officers in different districts.
Mey I point out in all humility that I
have visited more districts than my
hon. friend in all the States? 1 find
that our officers are working well, not
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orly so far as the adiinittrative side
is concerned; now they have # look
after the developmental gide also and
they have to work also in full co-
operation with the public at large.

ot feafe fewr: o e arew
ag 7 @ 3w IR A g it 1
o ¥R Y I wfag gy ey o wwar § o

Shrl Datar: That is what I have
tried to find out. I have tried to find
out how they work, and in this case
we are anxious that the standards are
gradually increased, and thereby even
the members of the Harijan commu-
nity will have larger opportunities.
They cannot say that their number is
so small. The number has to increase
by a gradual, what you can call, de-
velopment of standards in those com-
munities. Unfortunately, the Harijans
and others have taken to education
very late, and I would request the
hon. Member not to press for the
appointment of a person only because
he is a Harijan. We have relaxed
standards, but we cannot completely
dispense with standards, because, after
all, greater efficiency is now neces-
sary, and we have relaxed standards
only to the extent that it can be done
consistent with efficient administra-
tion. And their number is gradually
increasing.

My hon. friend is entirely wrong
because only the other day in the
debate on the Commissioner’s Report
I pointed out to this House that we
have requested the Allahabad Uni-
versity to coach dbout 100 students
from the Scheduled Castes and Sche-
duled Tribes, and we are bearing the
cost of, I believe, about Rs. 75,000 or
more. That is the constructive way
in which the Harijans and the Sche-
dule Castes and Scheduled Tribes can
come up. You cannot go on giving
protection all along. We do give pro-
tection to the extent that is neces-
sary, but we have to take into account
the larger interests of the nationy
which is trying to be & Welfave State,
and therefore greater efficiency iz
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absolutely essential, and therefore it
would be specious, it would not be
correct, i1t would not be healthy to
say that the number is not there
These posts cannot be distributed by
way of patronage Class I or Grade
I posts are highly important posts
But the number 18 risng 1 would
point out one circumstance so far as
the IAS Special Recruitment was con-
cetned First after the written test,
the UPSC selected a certain number of
members from the Scheduled Castes
and Scheduled Tribes I think the
number was 30

Shri Balkrishna Wasnik: Only 7

Shkri Datar: 1 am speaking of selec-
tion

Shri Balkrishna Wasnik: 26

Shri Datar. 26 They first selected
26 Then we requested the UPSC
that 1f possible a larger number of
Scheduled Castes and Scheduled
Tribes candidates should be called
So they selected more than 100, in
addition to the 26 What I am point-
g out is that these 7 candidates from
the Harijane and 3 or 4 from Sche-
duled Tribes were recommended after
interviewing all They were from
the original number of 26 and not
from the larger number

We ought to maintain a minimum
standard I would 1implore hon
Members who are Harjjans to under-
stand our difficulties We fully sym-
pathise with their desire to have as
farge a representation as possible But
there are certain difficulties 1n our
way, especially during the last two
or three years, the number has been
mcreasing very much That 1s a
factor which should be taken into
account 7T out of 102 1s not certain-
ly bad and their number, I am qute
sure, will further increase whén they
receive the traming that we are offer-
ing them.

Shrl B. K. Galkwad (Nasik) On a
pomnt of information The hon
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Mmister, while gwving information,
has said that 26 candidates were
ﬁe,cted If s0, why only 7 were stlec-

Shri Datar: For interview, my dear
friend

Shri B K Gaikwad: I have not
finished

Mr Deputy-Speaker: Here m the
House all are hon friends, not ‘dear’
friends

Shri B K. Galkwad: Hundreds of
candidates from Scheduled Castes
were selected for interview and out of
them, 26, 1f I mistake not, were select-
ed by the UPSC

Shri Patar: No, no That 1s not
correct, that 1s absolutely wrong
What was done was this I shall
make the whole position clear There
were about 20,000 candidates in all
Out of them, they selected, I believe,
about 1,000 after a written test for
interview In this first list, thére were
about 26 Hanjans—I am giving the
number of Harjjans and Scheduled
Tribes together Then 1t was felt that
a larger number of Scheduled Castes:
and Scheduled Tribes from among
those who had appeared at the exami-
nation and who had not come withun
the relaxed standard should also be
given an opportumity to appear for
the mterview So 26 was the first
number out of 1,000 or so Then 100
more were added for the purpose of
interview The selection was not for
the purpose of appointment at all,
only for the purpose of interview It
was at our request that the UPSC
called 100 more The actual persons
who were recommended by the UPSC
in their list were from the first 26'
list, not from the ‘100’ list

Shri B. K Galkwad: On a pomt
of information There is this com-
plaint we have repeated not once but
several times So my request is

Shri Datar: The hen. Member is:
making a speech.



§6169  Motion re MAY 9, 1950 Motion re. 16170
Eighth Report of Central Civil Servwes
UPSC. i (Conduct) Rules

Shri B K: Gatlkwad: No, no I
just want to make a proposal which
wrill be acceptable even to the hon
Minister When the hon Minuster of
Home Affairs was Chief Minister of
UP, Iam told he had instructed the
Public Service Commussion there to
miaintain two separate lists, one of
Scheduled Castes and Scheduled
Tribes and the other of general cand:
dates May 1 request the hon Minis-
ter to instruct the UPSC to maintain
such similar hsts? That 18 my propo-
sal If 1t 1sf accepted by the hon
‘Minster, he can do it

Mr. Deputy-Speaker: The hon
Minister yields so easily that I gannot
interfere

Shri Datar: I want to be kind to
my friends, they are my fnends
“That 18 my softness, I agree I shall
mot be soft.

Shri Balkrishna Wasnik: One clari-
fication 1n this matter, Sir

Shri Datar. I shall not yield

Mr Deputy-Speaker. Order, order,
the hon Members shall have to be
content now The hon Mimnster has
said he would not yeld Therefore,
no other hon Member should stand

Shri Narayanankutty Menon: I
thought he had finisheq tus speech and
sat down

Shri Datar: I sat down out of
deference to hon Members, not
‘because I had finished

Shri Narayanankutty Menon: To
on Shr1 Gaikwad

Shrl Datar: 1 shall bring to a
close what I have to say I am very
glad that we have got a report The
report cannot be burdened with more
details because we know what they
are doing and there are a number of
matters which have to be left exclu-
sively to them.

We have to trust them fully and
implicitly and, therefore, I am obliged

to the Members of the UPS.C for
the labour they have spent, for the
conscientiousness with which they
have carried on their work.

I am glad that almost all the Mem-
bers of this House except a few—and
that too in certan details—have
expressed their appremation of the
very fine manner m which the
UPSC are carrying on their work

Shri Narayanankutty Menon: One
pont, Sir

Mr Deputy-Speaker: No questions;
he has finished.

The question 18

“That this House takes note of
the Eighth Report of the Umon
Public Service Commussion, laid
on the Table of the Lok Sabha og
the 24th November, 1958 "

The motion was adopted.

1612 hrs

MOTION RE CENTRAL CIVIL
SERVICES (CONDUCT) RULES

Mr Deputy-8peaker: Now, we take
up the consideration of motions
velating to modification of the Central
Civil Services (Conduct) Rules, 1955
(2s amended up to 3-3-59) laid on
' e Table on the 13th March 1959

The Minister of State in the Minis-
1y of Home Affairs (Shn Datar):
May I pont out, Sir, that this was
not a motion for consideration of
modificatidns etc What I thought and
haq also written to the hon Speaker
wag that this was a discussion for half
an hour and that this 13 not the place
where they can brmg in amendments.
I have no objection to the matter
being consdered and I shall try to
reply algo to some of them But the
hmyted scope of this discussion
shoyld be understood

Mr. Deputy-Speaker: This has been
decided by the Committee on Subordi~



16171 Motwn re

nate Legsiation The Commiftee
conmidered that, once such rules are
laid on the Table of the House, the
House is seized of the matter and it
has the inherent power to recommend
such modifications 1n those rules as
it likes irrespective of the fact whe-
ther the enabling Act stipulates that
the rule shall be subject to modi-
fications by the House or not Whe-
ther there 1s that stipulation or not,
when they are laid on the Table,
this House has the inherent right to
modify them

But, there 1s one thung It 1s not
in the ordinary course that these
modifications are made when the
rules are laid down ‘These rules are
made by the President and these are
the recommendations that are to be
made by this House so that Govern-
ment may consider them and make
modifications This 18 the wish of
Parliament and, perhaps, they would
pay deference to them and make those¢
modifications accordingly

There 1s one other thing I was
told that Shr1 Banerjee had agreed,
when the Speaker had takem objec-
tion to it that there was no time,—
and we may call it a gentleman’s
agreement—that 1t may be given half
an hour in which observations could
be made

Shri Braj Raj Singh (Firozabad):
There is no question of Shr1 Banerjee
agreeng The House 15 seized of
these rules

Mr Deputy-Speaker: If there 1s no
question, then this was not to be on
the agenda for today After it had
been agreed, it was decided that 1t
should be put on the agenda Other-
wise, this was not going to find a
place here in today’s business After
this assurance had been given—on
that understanding alone—this had
been put on the Order Paper today

Shri Narayanankntty Menon
(Mukandapuram) Now, 1t 1s 4 15 and
the rest of the business is the continu-
ance of the discussion on the Report
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of the Sanskrit Commussion. As the
hon. Speaker pomted out the other day
there are about 12 more hon. Members
to speak on that and it is not Lkely
that the discussion on the Report will
be finalised today Therefore, my
suggestion is that so far as these rules
are concerned, it is a matter which
agitates the minds of millions of
people, and some time should be
allowed for the discussion of these
rules

Mr, Deputy-Speaker: If the House
agrees that the discussion of the
report of the Sanskmt Commussion
may be postponed to the next session,
I have no objection to allotting 45
muinutes instead of 30 minutes for this
item of business But we should finish
by 5 o'clock

Shri Narayanankutty Menon: What
the hon Mimster said was that he
had agreed only to a half-an-hour
discussion and that the scope of the
whole discussion 1s qute limited
That 1s quite out of place

Mr Depaty-Speaker: I am not
talking of what the Minister said I
am talking as to how we agreed on
putting this item on the Order Paper

Shri Narayanankutty Menon: He
cannot say that the scope of discus-
sion of this item 1s so himited

Mr Deputy-Speaker: I am not
taking that into account

Shri Narayanankatty Memon: My
suggestion 1s that about an hour may
be given for the discussion, and the
further debate on the Sanskrit Com-
mussion Report may be held m the
next session

Mr. Deputy-Speaker: Is it the
desire of the House that the discus-
sion on the Sanskrit Commussion
Report be continued m the next
session?

Shri Supakar (Sambalpur) The
Speaker the other day said that the
Sanskrit Commussion Report should
be disposed of in this session in order
to enable the Government to take a
decision
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Mr. Députy-Spedker: Is some reso-
lution to be passed there? Only the
views had to be expressed, and I
think we have taken much more time
than we had intended and those views
bave been expremsed. If the Govern-
ment wanted to have the views of the
Members of the House, that has been
dohe. So, without going further we
can close it just now. 1 was rather
solicitous to the hon. Members who
still desired to speak. If it be the
intention that we close it, we can close
the discussion straightaway eand
proceed with the present motion,

Several Hen, Members: VYes.

Mr. Deputy-Speaker: Then, the
discussion of the report of the Sans-
krit Commission will be continued in
the néxt gession.

Shri Harish Chandra Mathur: 45
minutes could be given for the
motions on the Central Civil Services
(Conduct) Rules.

Shri C, R. Pattabhi Raman
(XKumbakonam): I should like to say
a few words. I do not wish to
intrude but I would say this much.
These rules have been placed before
the Houge. I have seen the note and
the rules with regard to delegated
legislation, and the Speaker’s inherent
powers. But I do feel this. If an
amendment to these rules is consider-
ed now, will it not be legislation by
the back-door method? I feel that
here is a case of the rules being
placed on the Table of the House, As
far as I know, if certain amendments
are accepted, then, it will be legisla-
tion; it may be subordinate legislation
or delegated legislation. Nonetheless,
it is legislation proprio vigore, by the
back-door.

Dr, Sushila Nayar (Jhansi): How is
it back-door legislation? The House
is deciding. -

,Mr. Deputy-Speaker: ‘There is
nothing that is back-door, This legis-
ldtfon is not by the back-door. The
Governiment has thought it necessary
already to frame these rules and they
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ought to be placed on the Table. As
soon ag they are framed they come
into force and they are given effect
to. They have the effect immiediately
they are framed and notified. After-
wards, atler some time, if -
ment makes any modifichtions, th

are to be inserted in the rules and
the rules are accordingly modified
though it may be dome long after-
wards and though some time has
elapsed. Here, if the Parliament
arrives at certain conclusions, those
recommendationg would be made to
the Government, It would be for the
Government then ‘to take them into
account. So, there is nothing that is
irregular or anything of the sort.

Shrl Narayanankutty Meumon: What
is the time for this item?

Mr, Deputy-Speaker: Up to 5 o’clock.
On the last day, we should not sit
beyond § o’clack!

Shri §. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, I was extremely
happy when I read in the newspapers
that the Central Civil Services
(Conduct) Rules of 1955 were so
amended as to give certain concessions
to the Central Government employees
or to exempt Central Government
employees from various sections which
were considered by the Central Gov-
ernment employees as bad. On
13-3-1959, these rules were placed on
the Table of the House in reply to a
starred question. The question was
whether Government propose to
amend the conduct rules for the
industrial employees working under
the Central Government. When I
read the amended rules, I found that
certain sections which were introduced
during the time of the threatened
strike in 1957 by the P & T.
employees, viz., rules 4A and 4B,
were not removed.

I will come to amendments
later on. First of al), I wish to point
out that in 1052, an assurance was
given by the then Home Minister,
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Dr, Katju, in this very-House on 23rd
June, 1952 He smd i reply to
unstarred question No 231, that

“Government are considering
revision of the Government
Servants’ Conduct Rules to bring
them 1n consonance with the pro-
visions of the Constitution of
Indn ”

This assurance was given In 1952 by
Dr Katju, but in 1955 these rules
were brought I personally feel—
and that 1s the feeling of the Central
Government employees in this country
—that their trade union rights and
democratic rights have been mortgag-
ed in the Home Ministry Exemptions
have been given to a section of em-
ployees, viz, employees working 1n
ports and docks, defence installations
except tramning establishments, public
works establishments 1n so far as
they relate to work-charged staff,
rrigation and electric power establish-
ments, mines and factories as defined
under the Factories Act and fleld units
of the CTO 1 have a feeling that
these people have been exempted
from 4A and 4B, but still the P & T
employees and other Central Govern-
ment employees working m the
Secretanat, survey department, civil
aviation  Auditor-General's office—
nearly more than 10 lakhs of em-
plovees are still today facing these
obnoxious sections known as 4A and
4B

Mr. Deputy-Speaker. The hon
Member 1s more anxious about his
speech and I am anxious if he 18
moving hie amendments Is he moving
all his five amendments?

Shri 8. M. Banerjee: Yes
I beg to move

This House recommends that m sub-
Tule (2) of rule 1 of the Central Civil
Services (Conduct) Rules, 1955 (as
amended upto 3-3-59), laxd on the
Table on the 13th March, 1959, 1n
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reply to Starred Question No 1223,
for the second proviso and Explana-
tion the following proviso be substi-
tuted, namely,—

“Provided further that rules
3A, 9, Explanation to sub-rule (2)
of rule 10, rule 11, sub-rule (2)
of rule 12, rule 13, sub-rules (1),
(2) and (3) of rule 15, rules 16, 17
and 18 shall not ly to any Gov-
ernment servant Wing a pay
of Rs 500/- or less per nensem
and holding a non-gazetted post
1n any of the establishments, other
than raillway  establishments,
owned or managed by the Gov-
ernment "

This House recommends that m the
Central Civil Services (Conduct)
Rules, 1955 (as amended upto 8-3-59),
laid on the Table on the 13th March,
1959, 1n reply to Starred Question
No 1223 rule 4(A) be deleted

This House recommends that m the
Central Civil Services (Canduct)
Rules, 1955 (as amended upto 3-3-58)
laid on the Table on the 13th March,
1959, 1n reply to Starred Question
No 1223, rule 4(B) be deleted

This House recommends that m the
Central Civil Services (Conduct)
Rules, 1955 (as amended upto 3-3-59)
laid on the Table on the 13th March,
1959, 1n reply to Starred Question
No 1223, the following proviso be
added to sub-rule (1) of rule 8§,
namely —

“Provided that no such sanction
shall be required in the case of a
Government servant, who 1s an
office-bearer of a trade union or
service association of such Gov-
ernment servants, with regard to
any publication of suoh trade
union or service association”

This House recommends that in the
Central Civil Services (Conduct)
Rules, 1955 (as amended upto 3-3-59)
laid on the Table on the; 18th March,
1959, 1n reply to Starfed Question
No 1223, 1n the proviso to clause (1)
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{Shri 8. M, Banerjee]
of rule 8 after “trade union” the
words “or service association” be’
inserted,

The other day, we were told in this
House that no employee has suffered
due to the inclusion of rules 4A and
4B in 1957. I want to read before this
House what is the total number of
Government oyees who have be-
come victims of rule 4A banning
strike and demonstrations. I have got
a list of the number of Government
servants charge-sheeted for violation
of rule 4A, the number of Govern-
ment servants who were punished
and the nature of punishment award-
ed. The total number of Government
employees charge-sheeted for viola-
tion of rule 4A is 941. The number of
Government employees punished is
207. Punishments awarded are: warn-
ed 8, censured 178, increment with-
held 19, pay reduced 8, compulsorily
retired 1 and removed from service
2; the total is 207. More cases are
under the consideration of the Gov-
ernment.

Shri Ram Shankar Lal (Domaria
Ganj): Of all the employees.

Shri 8. M. Banerjee: You will have
more. Why bother?

The number of posts and telegraphs
people working under the Director
General of Posts and Telegraphs s
827. Out of these 941 employees, who
have been charge-sheeted for viola-
tion of rule 4(A) the number of Posts
and Telegraphs employees is 827. You
can imagine. as to why today Central
Government employees are condemn-
ing this 4(A) and 4(B).

During the threatened postal strike,
an ordinance was brought. That was
withdrawn. The Essential Services
Bill was brought but it was not plac-
ed before the other House and it was
allowed to lapse. I do not know why
rules 4(A) ,and 4(B) were not with-
drawn, when the Central Govern-
ment employees always wanted to
settle their grievances peacefully and
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constitutionally. The second proviso
to sub-rule (2) of rule 1 says:

“Provided further that rules 34,
4A, 4B, 0........ following  es-

The establishments are mentioned.
My amendment is that this should
be extended to all Central Govern-
ment employees including Posts and
Telegraphs, Civil Aviation, Survey
Department and the Secretariat peo-
ple. It should be extended to all. All
persons who are drawing Rs. 500|-
or less per month should be

because this discrimination is of the
worst type. I feel that Government
employees are responsible people.
They realise their responsibility to-
wards the nation. They have behaved
in an excellent way and have helped
the Government in every sphere of
their work. There is no reason why
it should not be withdrawn. -

The figures which I have quoted will
reveal that more cases are pending
consideration. There will be more
charge-sheets. There will be more
of censuring and some people may
lose their jobs. In the Auditor-
General’s establishment a young man
of 28 or 29 years of age has been
asked to retire compulsorily because
of this infringement, that is, violation
of rule 4(A).

Then rule 4(B) says that nobody
can join a particular union unless it
seeks recognition within six months
of its registration. Recognition is not
statutory in this country. Recognition
is a matter of discretion. Whether it
is in the public sector or in the private
sector owners can easily say that
they will not recognise a particular
union.

Recently, in the month of April,
recognition rules have been issued by
the Government of India. That too is
a debatable matter. It is a disputed
one and requires reconsideration.
There are unions which have not been
recognised. For instance, I will men-
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tion that there 13 & union in Dehra
Dun under the Survey of India For
the last ten years it has been referr-
ng 1ts case to the Government of
India 8tll it has not been recognis-
ed The Naval Dockyard Worker
Unson in Bombay has been going to
the Ministry several times for re-
cognution, but 1t has not been re-
cogmsed So, my submussion 18 that
1t 18 against article 19 of the Constit-
ution. We must have a union of our
own choice

Article 19, Right to Freedom, lays
down

“All citizens shall have the
right to freedom of speech and
expression; t0 assemble peacefully
and without arms, to form associ-
ations or unions,”

Here, rule 4(B) compels the employees
to jom a particular union which may
not be of their own choice Why 1
am raising this question 1s because
this 1s against the spint of the Con-
stitution It should be withdrawn
This has resulted in the recognition of
only those umons, which toe the Ime
of some people, or which are formed
by the Government eponsored Indian
National Trade Union Congress But
other unions are not recognised and I
know how recognitions are withdrawn
When I was a government employee
and 1n 1956 I was discharged from ser-
vice, the next day 1 was declared by
the then Defence Minister as persona-
non grata. I was not allowed to enter
any place 1in defence land I was not
allowed to organise meetings, though
my union was a recogmsed union

An hon. Member® So you entered
Lok Sabha!

Shri 8 M Banerjee: The recognite
ion of my umon was withdrawn, be-
cause they wanted me to be excluded
from the unmion office-bearership The
union took a decision not to do so
They saxd you may discharge Mr
Banerjee, but we cannot discharge
hum The net result was that recogn-
tion was withdrawn. The day I was
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elected to Lok Sabha I became persona
grata and recognition was given to my
union Can you treat trade union and
fundamental rights of workers who
are the essential eervices of this coun~
try in this manner? This 15 too bad.

My fourth amendment suggests the
addition of this proviso—

“Provided that no such sanct-
on shall be required 1n the case
of a Government servant, who 18
an office-bearer of a trade unidon
or service assoctation of such
Government servants, with regard
to any publication of such trade
unmion or service association”

You cannot give any news to
newspaper, you cannot issue state-
ments, you cannot write m a periodi-
cal Of course, the word ‘“trade
union” 18 there I want associations
also to be included and I hope that
this will be done

So, all my amendments can be
accepted 1f we really believe in de-
mocratic rights and there 18 no scope
for fear 1 can assure the hon Min-
ister and this House that a Central
Government employee who 18 res~
ponsible for the success of the Second
and Third Five Year Plans will not
do anything which might harm our
national Government. There have not
been instances of this type So, I
would request the hon Mimster to
kindly consider this matter and not
reject 1t merely because he once ime
posed these Rules on the Central
Government employees

When this discussion came I knew
the fate of my amendments But ¥
am one of those who believe that hu-
man nature changes I know the
nature or attitude of the Home Min-
1stry has changed and I am sure 1t
will view the entire things m o
changed light I know they will ac-
cept this amendment

Another point I wish to mention

Mr. Deputy-Speaker: He should try
to conclude now
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Shri 8. M. Baperjee: I wili take
only two or three move minutés. Even
the Royal Commission on  Labour

x6181

“In our view the weakest point
of the Indian provision is that
while it restricts the powers of
the workers in the public utility
gervices to coerce their em-
ployers, it gives in return no as-
surance that their grievances will
receive a hearing.”

I have no time; otherwise I would
have quoted that in many countries
the civil servants have got more rights
.and privileges. I fully realise that
the Central Government employees
and other Government employees,
whether in State Service or local self-
governing bodies must have their
rights and obligations. I do mnot
want that they should only fight
for their rights. I am equally con-
scious of their responsibilities to the
country. Now there are about 59
lakhs of employees, about 18 lakhs in
Central Government, 21 lakhs State
Government emplovees and about 20
lakhs local self-government bodies
employees. 1 am afraid if the report
of the Pay Commission is delayed
long, there will be demonstrations,
peaceful demonstrations and the list
of charge-sheeted people may in-
crease, because Rule 4A says clearly
‘that you cannot do anything. What
are the wordings?

“No Government servant shall
participate in any demonstration
or resort, to any form of strike
in connection with any matter
pertaining to his conditions of
service.”

‘What should they do, Sir? I do not
say that they should always do it,
but sometimes they have to demons-
trate. And if they demonstrate for
their genuine grievances, nobody is
going to see whether the grievance is
genuine or not; they will be charge-
sheeted.
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With these words I make 2 fervent
appeal to the hon. Minister kipdly o
accept these gmendments, so that the
Central Governmens employees may
{ee] that whatever the Government or
the > natiopgl who are in
power talk in public they also prac-
tise 1n Parliament and office. It will
give courage and conviction to these
people and they will have much
confidence, because this 4A, 4B and
other rules will not be there, I hope
the hon. Minister will k'ndly consider
this sympathetically, realising that
the Cent;:l Government employees
are their loyal employees and they
want this country to prosper, and the
prosperity of the country will de-
pend on the goodwill of those em-
ployees,

Mr. neputy-sinaker: I have got
ten minutes. Two Members can speak
within those ten minutes.

Shri C K. Bhatiacharyya (West

Dinajpur): May I have only two
minutes? 1 wish to make only one
observation.

Mr. Deputy-Speaker: I am sorry, it
will not be possible for me. He has
not sponsored any amendment Shri
Vittal Rao ¢

Shri T. B, Vittal Rao (Khammam):
8Sir, these rules are of very great im-
portance as they concern and affect
nearly five to six lakhs of civil ser-
vice employees in non-gazetted posts
under the Central Government. Only
the other day I was reading a small
review prepared by the Ministry of
Labour and Employment on the work-
ing of trade unions in India In that
review 1t was stated that the trade
union organisation ratio in our coun-
try is very low and very unsatisfac-
tory. There are some industries where
the trade union ratio is 62 to 84 per
cent, but many of them do not have
more than 30 per cent. These Central
Civil Services (Conduct) Rules that
have been amended do not at all
encourage the formation of trade
unions. The Second Five Year Plaa
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has clearly laid down that trade
unions should be encouraged and
allowed to grow and be strengthened
if the country has to advance. But
these Rules prevent the healthy
growth of trade unionism. These
rules, 4A and 4B, are very -obnoxious.
They are against the spirit of the
Constitution. They cannot be justi-
filed. So many times the Government
have taken action against the em-
ployees. There are several cases in
which the High Courts and the
Supreme Court have declared that
the dismissal was illegal. Such rules
are framed that no person can de-
monstrate when a grievance has been
turned down. When a person has
spproeched all <h s ol vedressal
and exhausted them and yet the grie-
vance is not redressed, and then if he
makes a small demonstration he is 1i-
able to be proceeded with under
rule 4A. '

We have seen in the country, two
years ago, Government was very ada-
mant; in spite of several requests, in
spite of several representations made
for the appointment of a Second Pay
Commission, they did not yield. Only
when a strike notice was given by
the National Federation of P. & .
employees and several Central Gov-
ernment employees, the Government
moved and appointed the Second Pay
Commission. This is the thing. Un-
less and until the employees take to
the last resort after exhausting all
channels and avenues of reasonable
representation, nothing, moves. What
is that last resort? Strike. It has
been recognised everywhere. It has
been recognised by every trade union.
It has been recognised in every gen-
uine trade union. You deny ‘this
right to 5 or 6 lakhs of people. The
Railways are exempted. They con-
stitute 11 lakhs. Under what right,
under what rule is this refused?
Therefore, I request the hon. Minister
to reconsider. Of course. sy have
considered and modified thesé rules
to some extent. It was there for
already one year or nearly ‘two years,

and modification, has been made. But -

114 LSD-—8.
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the modificatien has to go still fur-
ther.

1 refer te rule 4 (B) under which no
government employee can become a
member of a union for which there is
no recognitian or recognition is re-
fysed or withdrawn. As was pointed
out by my friend, this cuts at the very
provisions of the Trade Union Act.
A member can join a union of his
choice. This is what we want. How
cah, simply becguse recognition is
refused -or withdrawn, it be said that
he should cease to be a member of -
that union? I do not know whether
the hon. Minister has read the debate
that took place when the Trade Union
Amending Bill was passed in this
House. Unfortunately, that has net
been enforced. We provided for stat-
utory /- recognition of all unions o-
agsociations. In the absence of sueh
a legislation, in the-absence of en-
forcement of that, I do not know why
he should refuse or he should say
that so and so should become member
of & recognised union. We have seen
op several occesions, on mere flimsy
grounds, recognitions have been with-
drawn. There have been instances
which have just now been cited. A
perticular member has been domoera-
tically elected by the members of the

* association as an office-bearer. They

say that recognition will niot be grant-

,ed to that unien so long as that per-

sonh is an office-bearer of that union.
These are the conditions. I would
like the hon, Home Minister to bring
forward legislation or bring forward

. any rule providing for compulsory re-

cognition. Let there be a democratic
provision. Then;. I will accept, that
that union which has been chosen or
the association which has got demo-
cratically the highest number of votes
be recognised. I will have no quarre).
Then, we can say, that people should
become members of that particular
union, even though it abridges de-
mocratic rights.

There should be no conditions .for
igsuing of statements by the office-
bearers of a trade union or organis-
ation. They write for redressal of
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their grievances in some of their maga-
zines. Government can take action
if these rules are there. It is a legi-
timate right to run a journal or =&
magazine wherein you can state your
difficulties. When these difficulties
which they are experiencing are
brought to the notice of officers
through magazines, they have taken
note of these things and actually tried
to redress them. There have been in-
stances. Yet, an office-bearer of a'.
association which has been duly re-
gistered under the Trade Union Act
cannot issue a statement. This means
to say that we will have to give up
all our rights. Already, democratic
rights have been given up. Further,
‘we Wil nave Yo give Up wven “wrade
union rights. Therefore, I again
earnestly appeal to the hon. Minister
to see that these things are modified
a8 suggested in our amendments.

Shri C. K. Bhattacharyya: Mr.
Deputy-Speaker, I simply want to
point out, what appears to me, to be a
gross inconsistency in these rules. By
rule 1, it is provided that rule 18
shall not apply to any government ser-
vant drawing a pay of Rs. 500 or less.
This rule 18 is about bigamous marri-
ages. It is said that no government
servant who has a
contract another marriage  without
obtaining the permission of the Gov-
ernment. Does the Home Minister
intend that the lesser the pay, the
more the freedom to contract biga-
mous marriages? That would be the
effect of this rule.

Mr. Deputy-Speaker: Perhaps, that
is the intention. -

Shri C. K, Bhattacharyya: That is
what I want him t0 make clear, and
that is the rule to which I want his
attention to be drawn. It appears to
me grossly inconsistent. I do not
raise the question of discrimination.
Government servants with a salary
of Rs. 500 or less will be free to con-
tract bigamdus marriages and Gov-
ernment servants with higher pay
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will be denied bigamous marriages.
do not raise the question of discrimin.

ation. It appears to be inconsisten:.

Shri Sadhan Gupta: The lesser pay
i¢ a deterrent.

Shri Tangamani: May I take only
tén minutes before you call the hon.
Minister?

Mr. Deputy-Speaker: I have not got
ten munutes. I told the hon. Mem-
per that eltogether, I had only ten
ninutes and that he~ been exhausted.

Shri Tangamani: I shall take only
five minutes.

Mr. Deputy-Speaker: But the diffi-
culty will be that we cannot adjourn
gt five o'clock, Recause fifteen minutes
are required by the hon. Minister.

Shri Tangamani (Madurai): I shall
ohly mention the points briefly.

First of all, I want to congratulate
the Ministry for reacting to the move-
ment and also the demands of the
central Government employees. So,
ont 3rd March, 1959, they came for-
ward with an amendment, and they
nave sought to exclude certain em-
plovees In ports, docks, wharves or
jetties, defence installations except
training establishments, public works
establishments, in so far as they re-
1ste to work-charged staff and so on.
put after their having excluded cer-
tgin sections of workers, I want to
know why some other sections have
npt been excluded, for example, in
tpe Posts and Telegraphs Department,
ijp the Civil Aviation Department, in
tpe Survey of India, in the CPWD and
certain other departments. { shall
pe very grateful to the hon. Minister
it he can tell us the reason why these
gections of the employees have not
been excluded. J can understand
s¢curity services or police or military
peing included. But when we have
efcluded a certain sectiorr of the em-
plovees, what is the special resson
for not excluding the categories of
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employees that I have mentioned That
s the first point that I would hke to
know from the hon. Minister.

My second pomnt 1s 1n regard to
rule 4-A and rule 4-B, which have
been elaborately dealt with by Shri
T B Vittal Rao and also Shn 8 M
Banerjee This House has discussed
this matter in great detail on the re-
solution moved by Shn P S Daulta.

My third pomnt 1s this Although
there have been observations by the
various High Courts that Govern-
ment should not be too sensitive 1n
regard to cnticism by their em-
ployees especially whenever it con-
cerns their terms of employment, I
do not know why the very harmless
amendment which 1s sought to be in-
cluded, namely amendment No 5 to
rule No 6 1s not going to be accepted
I would hike to know the reason why
the hon Minister 13 not gomng to ac-
cept this amendment

My fourth point 1s that freedom was
given to people to speak on the radic
or wnite 1n the press, but now certain
extra restrictions are put on those
people Why should this be so? Has
such a practice been adopted i1n coun-
tries hke the Commonwealth coun-
tries, such as Britamn, Australia or
Canada or even in a country hke
France? What 1s the practice there
so far as the Central Government em-
ployees are concerned, ke the Posts
and Telegraphs Department employees
or the Cinil Awviation Department
employees or the CPWD employees?
Do they have these types of rules
governing their conditions of ser-
vice? From my knowledge, I can
day that no such thing governs them
So, unless there 1s any specml
reason, there 1s absolutely no justifica-
tion for denying them this right

I would just refer to one last point
with your 1ndulgence The hon.
Minister of Trinsport and Communi-
cations, when the Demands were being
discussed, was pleased to say that
normal trade umion activities would

VAISAKHA 19, 1881 (SAKA) Central Civil Ser- 16188

vices (Conduct) Rules

not be curtailed in the of rule
4-A To that extent, we are grateful
to hm,

In conclusion, 1 would again request-
that the rules.may be suitably modi-
fled, and if certain employees are
not excluded, special reasons may be
given, and the House taken into con-
fidence.

Mr, Deputy-Speaker: Is Shri C R
Pattabh1 Raman  particular about
speaking?

Shri C R. Pattabhi Raman: I just
wish to say one or two things I am
glad that Shri T B Vittal Rao has
been fair enough to say that a num-
ber of exemptions have been granted
as required, for employees in the
ports, docks, wharves or jetties, 1n
defence installations except tramning
establishments, public works ectab-
lishments and so on I shall not enu-
merate the whole hst, but there are
seven items given here And the
various industrial or near-industrial
units, and even factories which may
be connected with the Posts and
Telegraphs Department may perhaps
come under these exemptions So,
these rules cover only the white-
collared workers of Government
What 1s 1t that he has got, on the
other hand, m his favour? A refer-
ence was made to article 19 I will
refer to 1t precently, and I will be
very brief He has got article 311 of
the Constitution by which he has to
be given notice, and there i1s a regus
lar paraphernalia Many a Govern-
ment servant has approached the
courts and has been able to strike
down many orders against him either
suspending him or dismissing hum or
in any way punishing hm

Shri 8. M., Banerjee: May I point
out for his-information that though
the defence employees have been
exempted, 1 hope he knows it, no
advantage can be taken of article 311
by Defence employees because of
article 310° All cases have been re-
jected by the High Courts
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16.51 hrs, . about the right to form
but it 15 subje¢t to article 19(4)

[MRr Spraker n the Chair]

Mr. Speaker: Yes, he may go on

Shri C. R. Pattabhi Raman: I have
already referred to article 311 With
regard to Shr1 Banerjee’s pomnt, I
will not labour 1t now If there 18
any marginal case and doubt about 1t,
it 1s for him to agitate it before the
courts of the land. I wish there 1s
more recourse taken to the courts of
the land Frankly, that 1s not a
debatable point at all And then De-
fence Installations are out of 1t

Shri Narayanankutty Meanon: 1
wish to point out that Government is
resorting to the terms of the contract
where by giving one month’s notice,
the services of the employee can be
terminated So, 1n any case of mis-
conduct under this, by mentioning
the misconduct, the other provision
under the terms of the employment
1s used, and the courts have held
that even though misconduct i1s men-
tioned in the chargesheet, if the Gov-
ernment takes recource to the parti~
cular course of giving ane month’s
notice under the terms of the con-
tract, they are unable to Interfere
That is the genuine difficulty

Shri C. R, Pattabh] Raman: Then
he will not come under article 311
There 15 a clear dichotomy 1Is he a
Government servant with the advan-
tage and sanction of article 311 be-
hind him or not? The misconduct
the hon Member 18 referring to 1s m
respect of cases of industrial units
where the other remedy 1s qpen to
Government They are exempted as
it s

Apart from that, they are entitled
to pension, and are su: generts mno
orderly Government is pessible if the
right to form associations is given to
them

Actually what 1s article 19° When
my hon friend was reading article
10, he was only reading the mam
article He read articte 19(1) (¢)

which says

“Nothing in sub-clausé (c) of the
sard clause shall affect the opera-
tion of any existing law in so far
as it :mpores, or prevent the State
from making eny law imposng, in
the interests of public onder or
morality, reasonable restmctions
on the exercise of the nght con-
ferred by the said sub-clause”

So, 1t 1s subject to reasonable res-
trictions and there are quite & num-
ber of decisions with regard to the
right to form associations Therefore,
people who really come under the
rule are those enumerated here,
really the white collar workers who
have got all the benefits not only of
pension and the various other Gov-
ernment benefits, but also of article
311 of the Constitution

Shri Datar: I would pomt out m
the first instance that article 19 has
no application, because under article
19, Government can lay down certamn
restrictions, and so far as Govern-
ment servants in general are con-
cerned, the House will find that evéh
in respect of the recent orders there
are a number of restrictions to which
a Government servant can be cub-
jected without violating the provi-
sions of the Constitution In so far
as a person becomes a Goveriment
servant he renders himself liwble tb
the Centrzl Ciwvil Services (Cottduet)
Rules, and therefore these ruYes hive
to be taken into account s vehd
restrictions under article 19 Even
now, from the first, we have gt cer-
tain rules which show that it Is not
open to a government-servaht to do
certain things which h&Wwould other-
wise have done as a private citikén
under the Constitution Now, on ac-
count of certamn recent events, to
which 1 need not make a referefree,
when there were certain threatened
strikes which would pave threatened
the whole administrative mathinery,
it was considered proper, 1n the
intevest of the pation, that the right
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to such & strike should be taken
away from a government servant
Rule 4€A), which has been introduc-
ed, reads

“No gwvernmemt servant shall
participste 1n any demonstration or
resort to any form of strike in con-
nection with any matter pertaining
to his condittons of service”

Therefore, thus was
absolutely dssential

Under Rule 4(B), restrictions have
been laid down regarding the joining
by government servants of associa-
tions that have not been rectlgnued
May ! point out that there 1s'a cer-
tain degree of difference between a
governinent servant and a govern-
ment servant’ Broadly, all govern-
ment servants can be divided mto
two categories One category would
be the civihan employees of Govern-
ment. They are in various depart-
ments of Government Generally,
these civihan employees are govern-
ed by a set of rules They may be in
the administrative services, they
may be working in supervisory posts
in managerial posts All these can be
clubbed together and treated as a
category of civilian employees There
is also another category There are
as you are aware, certain other em-
ployees who come within the defini-
tion of industrial labour

considered-

When this Rule was first made, 1t
was put in the Central Cival Services
(Conduct) Rules, and the question
arose as to whether this rule normal-
ly mught not apply to civilians,
though the Civil Services (Conduct)
Rules might apply to all the govern-
ment services of the two categories
The question arose whether this rule
about restrictions 1n so far as jomn-
g non-recogmsed associations or
taking part in strikes was concerned
should apply to industrial labour as
well

Now, as you are aware, we have
got labour legislation and under that
Jegislation, mdustrial labour, even
under Government, are subject to
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different restrictions Therefore, the
whole question was considered after
4(A) and 4(B) were introduced 1in
the Central Civil Services (Conduct)
Rules, whether these restrictions
should be made applicable to indus-
trial employees as well

Then the question was considered
various {Ministries concerned were
also consulted As I have pointed
out, mmstead of making these rules
applicable to all the members of the
industmal employees, Government
took a decision that there should be
a certamn exemption in respect of
certamn categories of employees,
though, normally, they would be in-
dustrial employees That 18 the
reason why a certain exemption was
made The rule, as it has now been
made, carries a proviso exempting
certaln categories of employees from
the operation of these two rules 1n
particular, and others also with
which we are not directly concerned
The hon Members who have moved
amendments made a reference prin-
cipally to these two rules, 4(A) and
4(B)

The new amended Central Civil
Services (Conduct) Rules state that
they would generally apply to gov-
ernment servants So far as railway
servants are concerned they are
governed by their own set of rules,
though generally they are on a par
and quite 1n consonance with the
rules that we have made so far as
the other central services are con-
cerned

Then it was further provided

“Provided further that rules 34,
4A, 4B <hall not apply to any
government servant drawing a pay
of Rs 500 or less per mensem and
holding a non-gazetted post in any
of the following establishments, ”

So, Shr: Vittal Rao appreciates the
position to a partial extent What 4e
wants 1s that inasmuch as we have
exempted certain categories of ser-
vices or establishments from the
operation of these rules, theretore,
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[Shlri Datar]
according to him, all the government
servants wherever they are, ought to
be completely exempted. That is
his stand.

I would point out here ‘h.t this
particular exemption wgs made by
way of concession—it should be
understood very clearly— to the
members or the employees of cer-
tain establishment, though to a cer-
tain extent they were hke the indus-
trial labour also. It was considered
that 1t may not be necessary to have
these rules enforced agawmnst the
members or the employees of these
establishments. That has been made
very ciear—ports, docks, wharves or
jetties; defence installations except
tramning establishments; public works
establishments, 1n so far as they re-
late to work-charged staff.

Then, we have 1v, v, vi and vwu.
Seven categories of  establishments
have been exempted. What the hon.
Member desires 1s that inasmuch as
Government have exempted 7 catego-
ries of establishments, why not
exempt all categories

I would pomnt out that this ques-
tion has been very fairly considered
and Government have gone to the
utmost limits in giving exemptions.
Government are anxious that essen-
tial services are essentially carried
out. Government have to take a
decision and find out a point up to
which they can go and beyond which
they cannot go.

I would mvite the attention of the
House to rule 6. There 1s, however,
rule 4B, wherein we have stated that
an employee cannot be a member of
an associatwon or trade union unless
it has been properly recogmised. Let
the House understand that in rule 6
also we have introduced a proviso by
which 1t 18 open to a member of such
an assoclation to have a bona fide
expression of views I would read
that portion-

“Provided that in the case of any
Government servant included n
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any category of Government ser-
vants specified in the second pro-
viso to sub-rule (2) of rule 1,
nothing contained in this clause
shsll apply to bona fide expression of
views by him as an office-bearer of
a trade union of such Government

vants for the purpose of safe-
guarding the service conditions of
such Government servants or for
securing an improvement therein;”

Thus, on the one hand, the right to
jomn or participate 1n demonstration
has been taken away in respect of
certain categories of services—the
right not to jom an unrecognised
association 1s also there, on the other.

It has been pomnted out that Gov-
ernment are anxious not to take
away or to deny to the memhers of
the unions their right to express in a
bona fide manner thewrr own griev. -
ances. It would not be proper to
read 4A and 4B without reading the
proviso to rule 6. So, that 1s suffi-
cient guarantee.

8o far as non-exempted establish-
ments are concerned, it would be
open to them to give expression to
their bona fide views so far as theiwr
own conditions or the improvement
of their conditions 1s concerned.
Under these circumstances, I am
afraid 1t is not possible to accept the
further amendments because, as I
have said, these rules could have
been made applicable to all the
classes of servants, either the civilian
employees or the civil side, industrial
labour, etc.,, but Government have
gone to a large extent in giving
exemption to the members of certain
services and I would request hon.
Members not to press thus particular
matter.

Shri Narayanankuity Menon: There
is one difficulty regarding rule 18
which prohibits.....

Shri Datar: About
matter 13 very simple.

rule 18, the
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Shri Narayanankutty Menon: Rule
18 prohubits that the Government
employees shall nof have two wives
Lving except in the case of the
Mushms The law prolubits having
two wives—whether de jure or de
facto waves

Shri Datar: There 1s no de facto
wife at all

Mr. Speaker: The hon, Minsier
need not answer 1t I do not know
whether the hon Member 1s a
bachelor or 18 a married person

16195

Shri Narayanankutty Menon: The
difficulty 1s, the law prohibits any
person having two wives 1in cases
where.

Mr. Speaker: I am not able to see
the pont What 1s de facto wife
apart from de jure wife?

Shri Narayanankntty Memon: One
case occurred as far as the M nisiry
of Transport and Communications
was concerned A woman seat a
petition and said that she was the
wife of a particular person, parti-
cular individual Therefore, on that
basis, action was taken and the par
ticular man was dismisced That 1s
why I pomnted out to him

Mr. Speaker. There, 15 no question
of de facto wife

Shri S. M. Banerjee: During the
British rule, the Britishers framed
these rules Originally they had no
4(A) and 4(B) So, I want to know
wvhy instead of amending or modify-
ng those rules, they have brought in
this? During the Brntish times
here were no more stiikes than dur-
ng the present time

Shri Datar: The rules have to be
made m accordance with the condi-
tions prevaiing In some respects,
conditions are worse now (Inter-
ruptions )

Mr. Speaker! Order, or@er.
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Shri C. K. Bhattacharyya: Could
not the hon Minister say something
on this question as to why when
making rules against bigamy apphlic~
able to one section of the Government
servants, they were not made appli~
cable to another section? That 1s,
Government servants drawing a pay
above Rs 500 are prevented from
bigamy while Government servants
drawing pay below Rs 500 are allow-
ed the pleasure of bigamy

Shri C. D. Pande (Naim Tal)- It 1s
not a pleasure

Shri Narayanankntty Menon., About
de facto wife, I say it i1s on genuwne
grounds, because the law prohibits
having two wives, except in the case of
Muslims In a case where a simple
petition has been forwarded by some
woman, action has been taken, and
the person concerned cannot have re-
course to a court of law That 1s
why 1 said that I wanted to have a
clarification How 1s action taken by
the hon Minister?

Mr Speaker: It 1s only a question of
evidence as to whether really 1t 18 de
jure After coverture for so many
years, there i1s the presumption 1n
favour of marriage

Shri Narayanankutty Menon* That
1S not done (Laughter)

Mr., Speaker: The hon Member who
1s not a lawyer laughs at it Are any
of these motions pressed?

Shri S. M. Banerjee. They may be
put to voice vote

The motions were put and negativea

17.10 hrs.

MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report the

following messages received from the

Secretary of Rajya Sabha —

(1) ‘In accordance with the pro-~
visions of sub-rule (8) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness 1n the Rajya Sabha. I am
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[Secretary]

(2)

directed to return herewith
the Agppropriation (No. 3)
Bill, 1859, which was passed
by the Lok Sabim at its sit~
ting held on the 6th May,
1959, and transmtted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.

‘In according with the provi-
sions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business n
the Rajya Sabha, I am direct-

ed to return herewith the
Appropriation {(Railways)
No. 3 Bill, 1959, which was

passed by the Lok Sabha at
its sithing held on the 6th
May, 1959, and transmitted to
the Rajya Sabha for its re-
commendations and to state
that this House has no re-
commendations to make to
the Lok Sabha in regard to
the said Bill.”

MAY 8, 1880 Rajya Sabha
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Mr. Speaker: 1 am exceedingly
thankful to all the hon. Members for
their active co-operation. We have -
got on very smoothly during the
whole session. A number of things
came up which were highly contro-
versial, and all of us kept ourselves
cool. I hope and trust that all hon.
Members will come back, hale and
refreshed and strong.. ...

Shri C. D. Pande (Naini Tal): And
so also you, Sir.

Mr. Speaker: ...... during the inter-
session, with a wview to
greater work than what .we have
done and impress upon the puble
that Parliament 1s the guardian of
the rights and lLiberties of the public.

The
sine die

House will stand adjourned

17.12 hrs.

The Lok Subhu then udjourned sine
die.
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DAILY DIGEST
1

[Saturday, May 9, 1959|Vaisakha 19, 1881 (Saka)]

OBITUARY REFERENCE

‘The Speaker made a re-
ference “to the passing
away of Dr. Keshavlal
Vithaldas Thakkar who
way a member of the
Provisional Parhament,

Thereafter Members stood
in silence for a minute
as a mark of respect.
PAPERS LAID ON TH

TABLE .

The followmng apers
were laid on the Table ¢
(1) A copy of Notifica-

E

.

tion No. G.S.R. 521
dated the 2nd May,
1959 under sub-sec-
tion (3) of Section
641 of the Companies
Act, 1956, making
certain alteration to
the regulations con-
tained 1n Table A of
Schedule I to the Act.

(2) A copy of Noufica-

tion No. G.3.R. 48

dated the 17th Janu-

ary, 1959, under sub-

section (3) of Section
24 of the High Court

Judges (Conditions

of Scrwvice) Act, 1954

making certain fur-

ther amendments to

the High Court

Judges Traveling

Allowance Rules,
1956.

(3) A copy of the state-

ment recgarding in-

vestigations nto forg-

ed passports

(4) The Munutes of the

sitings (Eleventh

to Thirteenth) of the

Commuttee on Govern-
ment Assurances held

duning the Seventh
Session

MESSAGES FROM
RAJYA SABHA

(3) Secretary reported

messages from Rayya
Sabha that Rajya Sabhe
concurred wit the
motions to refer the
following Bulls :

(1) State Bank of India
(Amendment) Bill

CorLumns.
16023 MESSAGES FROM

RAJYA SABHA~—Cond.

(2) State Bank of India
(Subsidiary  Banks)
Bill.

(3) Banking Companies
(Amendment) Bill.
(4) Companies (Amend-
ment) Bill t Jomt

Commuttees,

(s7) Secretary  reported
two messages from
16023—35 Rajya Sabha that Rajya
Sabha had no recom-
mendations to make to
Lok Sabha 1n re to
the following Bills pas-
sed bg Lok Sabha on
the 6th May, 1959 :

(1) The Appropnation
(No. 3) Bill, 1959.

(2) The Appropriation
(Railways) No. 3
Bill, 1959

REPORT OF PUBLIC
ACCOUNTS COM-
MITTEE PRESENTED

Eighteenth Report was
presented.

CALLING ATTEN-
TION TO MATTER
OF URGENT PUBLIC
IMPORTANCE . .

Shri S. M. Banerjec called
the attention of the Mi-
mster of Food and Agri-
culture to the abnormal
rse 1n the prices of
sugar 1n Uttar Pradesh
and the steps taken
by Government m
regard thereto.

The Deputy Minister of
Food and Agriculture
(Shnn A. M. Thomas)
made a stetcment in
regard thereto.
STATEMENT BY MIN-
1602529, . . .
16196—98 ISTER
The Deputy Minister of
Labour (Shri Abid
All) made a statement
regarding laying on the
Table of Notifications
extending the Emplo-
yees’ Provident Funds
Act, 1952, to road motor
transport establishments,

16200

16029

1602938

16038-39
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q‘t{zmnok OP FRIVI-
GE ...

‘The Speiker withheld
his consent to the ques-
non of privilege ﬁt
to raised by S|
ank Anthony on the
7th May, 1959, regard-
ing certain hf beh
reported to have been
made against him by s
member of Lok Sabha
in connection with the
Resolution moved by
bim (Sbri Frank An-
thony) dn the 24th April,
1959 for the inclusion
of English 1n the Bighth
Schedule of the Cons-
titution,

[ Damy Dromar ]

Five motions re: modi-
fication of the Central
Civil Services (Conduct)
Rules, 1955, were mov-
ed by Shri S, M. Baner-
jec.  The Minster of
State in the Mmmry
of Home Affairs (Shri
Datar) replied to the
Debate and all the
motions were negauved.
Lok Sabha adjourned
sine die.

16202
Coruvans
OTION RE# BIGHTH - .
REPOR‘I‘ OF UPS.C. 156039,
16042161
Further discussion on ©
the motion re: Eighth
Report of U.P.S.C. con-
cluded. The motion
was adopted.
MOTIO S RE: CENTRAL
VIL SERVICES
(CONDUCT) RULES 16170~96



1. Period of the Session ™,

&
4+ L

-
-

2. Number of Sittings
3. Towl Number of Sitting
hours,

4. Number of Divisions held
s. Government Bills :—
(l) Pending at the .
nt of the ae::,:ln
(:i') Introduced

(%) Laid on the Table ay
passed by Rajya Sabha

() Referred to  Select
Committees .
(v) Referred to Joim Com-

(m) Repor!ed by Selccl
Committees

(ma) Reponad by Jomt

(vu) Plued

(vm) Returned by R.
Sabha without any ,Zf
commendation .

(§x) Returned by Rum
Sabha with amendments

(x) Pending at the end of
the Session .
. Private Members’ Billy ;.
() Pending at the com-
mencement of the session
(#%) Introduced
(#%) Withdrawn

(iv) Pending at the end ot
the session

. Government Resolution :....
@) Moved . . R
(i Adopted} . . .

8. Private Members’ Reso-

lutions :—
() Received , °,
(i) Adopted

(iss Included in the Lm of
usiness

Gv) thdnwn .
(t) Negatived . .

RESUME
m,_rn Szveiiti SRssiOoN OF SECOND LOK SABMA

9th Feb-

!0

‘959 (90

65

437 Brs.
28 mts.

13

10
21

Nil

11

11

85
15

101§

amended®

4
2,

t6acy

9 Government Moticns ;—
(1) Moved 3
(5) Adopted 3

10. Private  Members’ Moﬁo'l:l —

() Received

() Admitted

(m) Moved .

1. Motions re: Modifications

to Rules :—

(¢) Received

(#¥) Admitted

(%) Moved

12. Discussions held on Mo-
tions of Urgent Public Im—
portance

4 3 Hllf-ln-hau: Ducusslom

14. Number of Matters of ‘Ur-
gent  Public Importance to
which attention of Minister
was called and statements
were mlde or laxd by Mxmr
ter

15. Adioumment Motiom —

() Received .

(5%) Admitted B

(m) Congsent thhheld by
Speaker

16. Questions asked :—
(5) Starred
(13) Unstarred

Starged Questions conver-
ted as Unstarred Questions)

(si1) Short Notice Questions
17. Reports of Plrlmmemaxy
Committees Presented :—

(s) Business Advxmy Com-
mittee .

(fi) Committee of annlqel

(Including

(##59) Comumittee on Absence
of Members from the
Sittings of the House .

(iv) Commuttee on Petitions

(v) Committee on Private
Members' Bills
Resolutions,

(v) Committee on Sub-
ordinate L egisiation.

(vii) Rules Committee

(viis) General Purposes Com~
mittee . . . .

w

38
1

37
2310

4281
33

s
2 (8th
and 9th)

3
1 (Sixth)
12 (Thir-

and  ty-fourth

to F
ﬁftl’?)ny
t (Pifth)
Nil

Nit
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